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Date 
	 Order of the Tribunal 

	

12.2009 	.: 	By this O.A. apphcant makes a prayer 

or maintdining pony with Central Secretariat 

tenographers Services, in respect of pay 

cole. Mr. M. Chando, learned counsel for 

pphcant submitted that Tribunal vide its order 

ated 16.01.2008 directed the Respondents to 

ecide the issue afresh by keeping in mind the 

jews expressed by this Tribunal in other 

onnected matters. Learned counsel invited 

y attention on the order of the Tribunal in 

D.A. No. 548 of 1994 dated 19.01.1996. In this 

rder it is held that Tribunal mcntained parity 

of the Stenographers, Directorate of 

dvertising & Visual Publicity, Ministry of 

Iriformation & Broadcasting with their counter 

ii the Central Secretariat Stenographers 

ervice. In the impugned order there is no 

Iscussion in regard to the reasons for rejection 

of claim. 

Contd/- 



AL 
O't21..-t%.ro rO  

• 	 •. 	 •: 

Mrs. M. Pas, learned Sr... Sfänditg. 

Counsel for Respondents submitted that the 

judgment referred to by learned counsel is 

judgment in personam. It is not judgment in 

rem. If was rendered in the contèt of a 

different set of facts. As such matter cannothé 

adjudicated on the basis of this judgment. 

having heard rival submission, 1 admit 

the O.A. and direct the Learned Sr. Standin 

Counsel for Respondents to file reply within four 

weeks time. 

List on 08th February, 2010. 

(Madan Knar Chaturvedi) 
,Member (A) 

(2).. 
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post 	08022010 
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(Madan K mar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

10.03.2010 	Proxy counsel for Respondents 
seeks four weeks time to file reply. 

Accordingly list on 09.04.2010 

LJ 

(Mukesh Kumar Gupta) 

// AJ dEeI( 
	

/pbl 
	 Mombor (I) 

g- tt1 r2iDt 

Mrs.M.Das, learned Sr.C.G.S.C. for the 

Respondents seeks and allowed four weeks 

time to file reply. 

List on 10.03.2010. 
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O.A. 269 of 09 

S.- - 

09 04 201tY> 	- On the request of Mr. M Das 

learned Sr CGSC for Respondents, time 
. 'I. 	 is extended tofile reply. 

List on 10 05 2010 

(Madan 	 (Miikh infI 

- 

'10052010 	On the request of Mrs. M. Das, 
learned Sr. CGSC for Respondents, time 
is extended by four weeks to file reply. 

List the matter on 07.06.2010. 

- 

(Madan K1ir Chaturvedj) 
44 	 •- Mcmbor(A,) 

Ipb/ 	- 

Further time is sought by Mrs.M.Das, 

learned counsel for respondents to file reply 

stating that draft iepiy as vetted has been 

dispatched to learned counsel and itis in the 

process. Hence adjourned to 14.06.2010. 

 

v_• 	

• 	 (MadanKu ar Chaturvedi) (Mukesh Kumar G ta) 
Member (A) 	 Member (J) 

. 	

,,. 
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Reply has been filed' on behalf of 

respondents I & 4-6. Mrs.U.Dutta, learned 

counsel for applicant seeks and allowed 

weeks time to file rejoinder. List on 12.07.2010. 

(Madan t(Cmar Chaturvedi) (Mukes Kumar Gupta) 
Member (A) 	 Member (J) 



0 A 269-09 

4, 	 1207 200 	t. Last and final opportunity is grontedto 

, çt 	 .7j I 	 file rejoinder within three weeks 

	

o 	 . 	 . 
List on 02.08.2010 for hearing. 	. . 

	

- 	. 	 (Madan K mar ChatUrvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

	

• 	. 	•..' /bb/  

	

j. 	/ 	• 	-• /• 	-, 	I '.. 	• 	. 	- 

	

• 	. . 	0Z08.2010 	•-List 	on 	04.08.2010 	along 	with 

• 	 -- 	t-• 0:i¼277[2009. 	 . 
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(Madqn mar Chaturvedi)- (Mukesh-Kumar Gupta)... 
Member (A) ' 	. 	Member (J) 
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• 	 -. - 	. 	 04.082010. 	. Short question involved in - -these Iwo 
icr\ 	;.. 	 * 2.r7 

• 	. . .. 	 . 	 . 	•' • 	7 applications 1  is whether applicants are. - 
i... 	. 	 . 	/ 	. 	-.. . 	. - 	 .. . 

entilied to extension of benefit of judgment 
• 	 , • s....v 	

•'- 	 •' 	 '.. 	 dtéd 19.11996 in b.A.144/93 985/93 and 

6I94 . decided by Principal Bench 

(Annexure.3). Applicants -also seek extension 

of- the benef of 0.M dated 31 .7.1990. 
: 	•-n 	-:: 	

. Respondents in their impugned Memo. 

, 	. 	. 	 dated 22:5.2009 vide para 2.3 and 4 hOve 

	

• 	. 	• 	placed reflance on Ministry of Finance 4 ' 

- 	 Department of Expenditure 0 M dated 

102 2009 and 31 72000 respectively, but 

..................... . . '.': 	. -• 	said O.Ms have no been placd'nrecord. 

Learned counsel for the respondents seek ten 

	

-. • ........................-• 	. 	. 	- 	days time t 	place the 	amè o 	•record. 

- 	 which will facilitate adjudic'ation of the issue 

-• 	- 	- •. 	• 	• 	- 	• 	 - 	raised, in an appropriate manner.  

:'- : 	 • 	 • 	
• • -. •/ 	 - 	 . 	 - 	
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kept in separate sheets. • 	 . 

OA is dismissed in trnis. 
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(Madan Kuma Chaturvedi) (Mukes KUni 
Member (A) 	•- -' -Membei 
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) no further adjournmertwiU.bedllowed 	- 
I; 

Arplicants 	 c•k 

whether they are siriilay' plàãé' 

applicants in said judgment relied upännd 

whether the said judgmentwas a judgmert 

in rem or in personom. 

(MadanKufarChaturvedi) (MukeshKumarGupta) 
* 	 Member (A) 	 Member.(J) 

Ipg/ 

iri'°°' c mpiane( ol o'der 
() 	1O,Jijondr have 

	

p 	n •c '4. 	•-.. 	I-. 	 — 

M trImn 0 M c whch 

s1lcgih)e. in th 	rCfl)s1:tII('5 	jorncd 1:0 
I •.. 	 ft is mad cleir th1 no ur1:hei' '- 

( 2-4 • " 	 djntirnrne,j wifl be allowed. 
- 	

. 	
- 

	

- 	. (Modan K nar Cha1urvec 	(MukesPil(umar  Oup1a 
Menher (A) 	 Member (J) 

nkm 

Heard 	r M Lhiwd, 1 	rcd 
-in'i or ppIlc'Rnt and Mi-c M  - . 

	

	k.rned Sr. C.G.S .C. tr the respointse 
Hearing conchided. Reserved For 

(Mad on Kurnar Cha1urved) (Mukesh Kumdr 
Mernb& (A) 

rikrn 	 . 	4 
-. . 

• 	 06.09.2010 	Judament pronouncd...in -oen court;. ir 

• 	 •*•.* 	** 



pl e 

J 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
( GUWAHATI BENCH 

Original Application Nos.269 & 277 of 2009 

DATE OF DECISION: 6.09.2010 

Sri R.N.Das & Another ..... ......... . ................................................ Applicant/s. 

Mr.M.Chanda 
.............................................................Advocate for the 

Applicant/s. 

Versus - 
U.O.l. & Ors. 

..................................................................Respondent/s 
Mrs.M.Das & Mr.Kankan Das respectively 
................................................ .................................... Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.MUKESH KUMAR GUPTA, MEMBER (J). 

THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A) 

Whether Reporters of local newspapers may be allowed to see 
the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Judgment delivered by 

	 4blHo'e Membe (J) 



O.A.Nos.269 & 277 of 2009 

CENTRAL ADMINISRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 269 & 277 of 2009 

Date of Decision: This, the (, !lday of September, 2010. 

HON'BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

HON'BLE SHRI MADAN KUMAR CHATURVEDI, ADMINISTRATiVE MEMBER 

O.A.269 of 2009 

Sri Raghabendra Nath Das 
Stenographer Grade-I 
Regional Office, 
Directorate of Audio Visual and Publicity, 
Nabin Nagar, Janapath 
Guwahati-781 024. 

.Applicant 

By Advocate: 	Mr.M.Chanda 	 . 

-VERSUS - 

The Union of India, 
Represented by Secretary to the 
Government of India 
Ministry of Information & Broadcasting 
'A' Wing, Shastri Bhawan 

New Delhi-i 10001 

The Secretary to the 
Govt. of India, Ministry of Finance 
Department of Expenditure 
North Block, New Delhi-i 10001. 

The Secretary to the Government of India. 
Ministry of Personnel, Public Grievances 
and Pension, Department of Personnel 
Public Grievances & Pensions 
Room No. 112, 1st  Floor 
North Block, New Delhi-i 10001. 

The Director General 
Directorate of Advertising and Visual Publicity 
Ministry of Information and Broadcasting 
CGO Complex, Sanchar Bhawan 
Lodhi Road, New Delhi-i 10003 
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O.A.Nos.269 & 277 of 2009 

Deputy Director (Admn) 
DAVP, Ministry of I & B. 
CGO Complex, Sanchar Bhawan 
Lodhi Road, New Delhi-i 10003 

The Director 
Regional office 
DAVP, Ministry of I & B 
Nabin Nclgar, Janapath, 
Guwahati-78 1024. 

Respondents 

Mrs. M.Das, Sr. C.G.S.C. 

O . A. 277 of 2009 

Sri Dipankar Chakraborty 
Stenographer Grade-Il 
Regional Office, DAVP 
Nabin Nagar, Janapath 
Guwahati-78 1024. 

By Advocate: Mr.M.Chanda 	
. . .Applicant 

-VERSUS- 

The Union of India 
Represented by Secretary to the 
Government of India 
Ministry of Information & Broadcasting 
'A' Wing, Shàstri Bhawan, New Delhi-i 10001 

The Secretary to the 
Govt. of India, Ministry of Finance 
Department of Expenditure 
North Block, New Delhi-i 10001 

The Secretary to the Government of India 
Ministry of Personnel, Public Grievances 
and Pension, Department of Personnel, 
Public Grievance & Pensions 
Room No.112, 1st  Floor 
North Block, New Delhi-i 10001. 

The Director General, 
Directorate of Advertising and Visual Publicity 
Ministry of Information and Broadcasting 
CGO Complex, Soochn a Bhawan 
Lodhi Road, New Delhi-i 10003 
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O.A.Nos.269 & 277 of 2009 

Deputy Director (Admn) 
DAVP, Ministry of I & B. 
CGO Complex, Soochna Bhawan 
Lodhi Road, New Delhi-i 10003 

The Director 
Regional office 
DAVP, Ministry of I & B 
Nabin Nagar, Janapath 
Guwahati-78 1024 

By Advocate: 	Mr. Kankan Das, Addi. C.G.S.C. 

Respondents 

ORDER 

MUKESH KUMAR GUflA, MEMBER (J): 

OA Nos. 269 and 277 of 2009 since raised common question 

of facts and law, were heard analogously and being disposed of by 

present common order. 

2. 	Vide OA No.269/2009, applicant has challenged validity of 

OM dated 15.04.2004, 30.06.2005, 16.08.2005, 22.05.2009 and 24.08.2009. 

Direction is also sought to respondents to re-fix his pay in the revised scale 

of pay of Rs. 1640-2900/- w.e.f. 22.08.1988 and corresponding revised pay 

of Rs.5500-9000/- w.e.f. 01.01.1996 with further direction to place him in 

next higher scale of I Rs.6500-10500/- w.e.f. 24.06.2005 by necessary 

modification of promotion order dated 21/23.06.2005 with all 

consequential benefits including arrears etc. 

The relief claimed vide OA No.277/2009, besides challenging 

communications dated 15.04.1994, 30.06.2005 and 22.05.2009 (as of OA 

No.269/2009), is for declaration to the effect that Stenographer Grade.11 in 

Directorate of Advertising and Visual Publicity (he•reinafter referred to as 

I 	 Pcige3of 18 



O.A.Nos.269 & 277 of 2009 

DAVP) are entitled to higher revised scale of pay of Rs.5500-9000/- instead 

of Rs.5000-8000/- in terms of judgment and order dated 19.01.1996 of 

Principal Bench of this Tribunal in OA No.546/1994 (wrongly referred to as 

OA 548/1994). He also seeks grant of afore noted scale w.e.f. 09.08.1999 

with modification of promotion order dated 07.08.2000. 

Admitted facts are that applicant in OA No. 269/2009 was 

initially appointed as Stenographer Grade-Ill in General Central Service, 

after being selected by the Staff Selection Commission (hereinafter 

referred to as SSC) in the pay scale of Rs.330-560/- on 09.07.1982, in DAVP, 

Kolkata. Thereafter, he was promoted to next higher post of Stenographer 

Grade-il in the pay scale of Rs.1400.2300/- and posted at Guwahati w.e.f. 

18.04.1988. He was further promoted to the post of Stenographer Grade-I 

at Guwahati w.e.f. 24.06.2005. 

Applicant in OA No.277/2009 was also initially appointed as 

Stenographer Grade-Ill in Regional Office of DAVP, Guwahati through SSC 

w.e.f. 24.02.1983; granted first financial upgradation under ACP Scheme in 

the pay scale of Rs.5000-8000/- w.e.f. 09.08.1999 and thereafter promoted 

as Stenographer Grade-Il in same pay scale on regular basis w.e.f. 

17.04.2006 (AN). 

Their basic grievance is that Principal Bench of this Tribunal 

vide common judgment and order dated 19.01.1996, in OA Nos. 

144A/1993, 985/1993 and 546/1994 (wrongly referred as OA 546/1994) 

granted pay scale of Rs.1640-2900/- with limited arrears to applicants 

,, therein. Applicants therein were Crime Assistant and Stenographer Grade- 
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O.A.Nos.269 &. 277 of 2009 

C in the department of CBI; Assistant in the office of Director General of 

Income Tax; Stenographer Grade-Il, and Assistant in the Directorate of 

Field Publicity (hereinafter would be referred to as DFP), Ministry of 

Information & Broadcasting respectively. SLP filed against said judgment in 

OA No.985/1993 by Union of India was dismissed on 11.07.1996. They, 

being similarly situated, are entitled to said pay scale. Earlier, applicants 

herein had filed OA Nos.298 and 299 of 2005 seeking the prayer as of' 

present OAs. Said OAs were disposed of vide, though separate, but 

identical, order dated 16.01.2008 remitting the matter to the respondents 

as well as granting liberty to applicants to put up their grievances by 

submitting comprehensive representation and thereafter requiring the 

respondents (Ministry of Information and Broadcasting) and Ministry of 

Finance to consider the matter afresh keeping in mind the views 

expressed by this Tribunal in other connected matters (namely, Principal 

Bench common judgment and order dated 19.01 .1996). In compliance 

thereto, they submitted virtually identical representation dated 14.02.2008 

and 18.02.2008 respectively. In terms of direction contained vide order 

dated 16.01.2008, on examination of afore-noted representations, the 

respondents passed though separate, but somewhat similar OMs dated 

22.05.2009 impugned in present proceedings. 

5. 	Mr.M.Chanda, learned counsel appearing for applicants 

strenuously argued following contentions:- 

(i) Applicants working in DAVP are similarly placed to applicants 

in OA No.546/1994. Applicants before the Principal Bench were 
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O.A.Nos.269 & 277 of 2009 •1 

Stenographer Grade-Il and Assistants in OW (Ministry of 

information and Broadcasting). 

Judgment and order dated 19.01 .1996 has been accepted by 

the respondents, and even otherwise attained finality on 

dismissal of •SLP vide order dated 11.07.1996. They, being 

similarly circumstanced, doing similar duties, responsibilities and 

nature of works, are entitled to extension of benefits of said 

judgment. Recruitment conditions, rank, status and scale of 

pay enjoyed by Stenographer Grade-li in DAVP are exactly 

similar to that of DFP, both being Central Government 

departments in the same Ministry i.e., Ministry of information 

and Broadcasting. 

They fulfilled the criteria laid down vide DOPT OM No.2/1/90-

CS-IV dated 31.07.1990 and as such are entitled to benefits of 

higher revised pay scale with all consequential benefits. 

The reasons assigned vide impugned communication dated 

16.08.2005 while rejecting their claim are not sustainable in the 

eyes of law and benefits of judgment and order dated 

19.01.1996 cannot be restricted and confined to applicants in 

said cases alone. It was contended with vehemence that Said 

findings and order is judgment in rem and not  personam. It is 

highly unjust to restrict the benefit of said judgment to 

applicants to said cases. 

'117 	 Pageóof 18 



O.A.Nos.269 & 277 of 2009 

As per Central Secretariat Service Rules, 1962, DAYP, Ministry of 

Information and Broadcasting is a participating office of 

Central Secretariat Service/CSSS (hereinafter referred as 

CSSICSSS). Merely because applicants are recruited and 

posted in Regional office cannot be a ground to discriminate 

in the matter of pay scale. Even otherwise, impugned 

memorandum dated 22.05.2009 and 24.08.2009 are arbitrary, 

non-speaking and bald order. It is continuous wrong, and 

therefore, they have continuous cause of action. 

Respondents' contention raised vide OM dated 15.041994 as 

well as impugned letter dated 30.06.2005 to the effect that as 

per extant policy, the benefits of common judgment and order 

dated 19.01.1996 passed by Principal Bench of this Tribunal 

cannot be extended to non-applicants is illegal, arbitrary and 

discriminatory, and therefore, the same are rendered 

unsustainable in the eyes of law. 

6. 	Contesting the claim laid and by filing detailed reply in both 

the cases, apart from facts, as noticed hereinabove, respondents have 

stated that as per recommendation of 5th  CRC, cadre of Stenograp hers in 

non-Secretariat Offices of DAVP were restructured. In the year 2000, there 

were two posts of Stenographer Grade-Il, eight posts of Stenographer 

Grade-Ill, which were restructured in ratio of 40:40:20 and as per 

restructuring two posts of Stenographer Grade-I in the pay scale of 

Rs.5500-9000/- were created w.e.f. 14.01.2000 and consequently, 
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O.A.No&269 & 277 of 2009 

applicant in OA No.269/2009 was promoted against one of such post of 

Stenographer Grade-I, so created. 

Stenographers are recruited through SCC in Secretariat 

offices as well as non-secretariat offices. But in Secretariat, they are 

recruited to CSSS and in non-Secretariat Offices, they are recruited to 

General Secretariat Service, having no specific cadre. Though 

headquarter of DAVP is participating in CSSS service, while the Regional 

Offices of DAVP are not participating in CSSS and recruitment is done by 

DAVP directly through the recruitment agency i.e., SCC. Stenographer 

Grade-C in CS.SS in Secretariat Offices are not equivalEnt to Stenographer 

Grade-li in nn-SeCretcriat Offices. Stenographer Grade-C belongs to 

Group 'B' non-Gazetted in the pay scale of Rs.5500-9000/-, while 

Stenographer Grade-Il in Regional Offices are Group 'C' in non-cazetted 

category in pay scale of Rs.5000-8000/-, and hence, the same are not 

equivalent or comparable post. Stenographer Grade-li in DFP were 

granted pay scale of Rs.5500-9000/- in compliance of Principal Bench 

judgment and order in OA No.546/1994. DFP was a participating office in 

CSSS from its inception and the post of Assistants and Stencgrohers in 

said office were included in the authorized permanent strength of the 

Ministry of Information and Broadcasting and manned by the personnel of 

said Ministry upto 1975. Thereafier, DFP was excluded from the purview of 

CSS/CSSS. At that time those, who opted for DFP, were retained in said 

Diredorate with original status/pay scale etc. Applicants therein were 

given the benefits in terms of judgment and order dated. 1 9 .1996 

without consulting with Ministry of Information and Broa. casting/Ministry 
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O.A.Nos.269 & 277 of 2009 

of Finance/DOPT. Subsequently, matter was considered by the Ministry of 

Information and Broadcasting in consultation with Ministries of Finance, 

Law and DOPT and it was decided that all the applicants in said OAs and 

similarly placed persons would be placed under said scale "on personal 

basis" and the pay scale of said post was revised downwards to pay 

scale of Rs.5000-8000/- to all future incumbents. Representations preferred 

by the applicants were considered, but finding no merits, the same were 

rejected. Applicants did not belong to CSSS. OM  dated 31.07.1 990 is not 

applicable in their case. Vide OM dated 10.02.1999 issued by the 

Department of Expenditure, it was clarified that designation is not the sole 

determinant of pay scale. There are many factors i.e., eligibility, minimum 

educatiOnal qualification, nature of duties and responsibilities, work load, 

professional skill and proficiency, which are considered while deciding the 

pay scale appropriate to the post. Ministry of Finance, Department of 

Experience vide OM dated 15.04.2004 had clarified that pay scale of 

Rs.1 640-2900 revised to Rs.5500-9000/- is meant for Stenographers in 

Secretariat Offices. In any case, it was stated that 6th  CPC has 

recommended some pay scales for Stenographers Grade-Il of GCS cadre 

as well as CSSS cadre w.e.f. 01.01.2006 in the pay band 2 of Rs.9300-34800 

with Grade Pay of Rs.4200/-, which recommendations were accepted. 

Vide circular dated 28.02.2005, it was decided to revise the RRs for the 

post of Assistants and Stenographer Grade-Il to make their pay scale to 

Rs.50008000/- and till the RR5 are revised, further appointment/promotion 

in said grades be stopped with immediate effect. 

7. 	We have heard Mr.M.Chanda, learned counsel for applicant 

in both OAs; Mrs.M.Das, and Mr.Kankan Das, learned counsel for 

Page9of 18 



O.A.Nos.269 & 277 of 2009 

respondents in OA Nos. 269 and 277 of 2009 respectively at length, 

perused the pleadings and voluminous documents placed on record very 

minutely. Before proceeding further, it would be expedient to notice the 

contents of impugned memorandum dated 22.05.2009 in OA No.269 of 

2009, which reads as under:- 

"OFFICE MEMORANDUM 

Subject: 	Representation of SM R.N.Das Stenographer 
Grade I for enhancement of re revised pay 
scale of Stenographer Grade II as per CAT, 
Guwahati Bench's order dated 16.1.2008 in 
O.A.No.298/05 and O.A.No.299/05. 

With reference to his representation dated 14.2.2008 on 
the above subject, Shri R.N.Das, Stenographer Grade I is 
intimated as follows: 

1) 	No comments are required, being statement of facts. 

2.1) DOPT&T's O.M.No.2/1/90/CS-IV dated 31.7.1990 had 
indicated that the Pay Scale of Rs. 1640-2900 will be 
applicable to Assistants and Stenographers in other 
organizations like Ministry of External Affairs which are not 
participating in the Central Secretariat Service (CSS) and 
Central Secretariat Stenographers Service (CSSS) but where 
the posts are of comparable Qrades with some classification 
and pay scales and method of recruitment through open 
corn petitive examination. In the case of Shri R.N.Das, he was 
occupying the posts of Stenographer Grade II which was 
classified as a croup 'C' post whereas the post of 
Stenographer Grade 'C' in CSSS has been classified as group 
'B'. Therefore this benefit could not be extended to Shri Das, 
as the two posts are classified differently. 

2.2) Shri R.N.Das was nevej -  aDpointedio the SSS cadre of 
Ministry of I & B/DAVP. HisinitioLappoinfrnent was against post 
StenoQrapher Grade Ill in the General Central Service in the 
cadre of DAVP Therefore his case cannot be compared with 
those Stenographers of CSSS service. 

2.3) SM Das had been promoted to the past of 
Stenographer Grade II from 22.8.88 in the pay scale of 
Rs.1400-2300. The request of SM R.N.Das, Stenographer 
Grade-li for revision of the pay scale of Rs.1400-2600 to 
Rs. 1640-2900 with effect from 1.1.1986 and from Rs.5000-8000 

Page 10of 18 



O.A.Nos.269 & 277 of 2009 

to Rs.5500-9000 with effect from 1.1.1996 had been 
considered in consultation with Ministry of Finance but was 
not agreed to as higher scale of Rs 1640-2900 had been 
restricted to Assista nts/Stenogra p hers in CSS/CSSS and the 
same had not been extended to similar posts in autonomous 
offices/subordinate offices. As per Ministry of Finance, 
Department of Expenditure's O.M.No.12(3)/E Ill B/99 dated 
10.2.2009, the higher pay scale of Rs.1 640-2900 cannot be 
extended to those Iost of Stenographers Grade II which are 
not participating in CSSS cadre 

2.4) Promotion post in the subordinate cadre of DAVP of 
Stenographer Grade-i is in the scale of Rs5500-9000. Shri R.N. 
Das cannot be considered for the scale of Rs.6500-10,500/-
Shri Dos was from the very beginning appointed as 
Stenographer Grade-Ill and his offer for arxointment is also 
against The post of Grade-Ill. Shri Dos had accepted the offer 
and accordingly he joined as Grade-Ill in DAVP. As such, he is 
now estopped from claiming that he had not applied for 
appointment against ex-cadre post. Though DAVP is a 
participating office of CSSS and there are posts of 
Stenographers/ Assistants/LCCs/UDCs in DAVP who belong to 
the CSS. CSSS, CSCS, and not in the CSSS, the fact is that Shri 
Das was appointed against an ex-cadre post was not in the 
CSSS cadre of M/O I & B. Staff Selection Commission has a 
common proforma for sending requisition for vacancies and 
the name of the service is not mentioned there in the 
requisition as for ex-cadre post was not required to be 
mentioned in the requisition form. That does not prove 
anything in favour of SM Das. The seniotity of SM baS is to be 
counted in the General Central Service of Stenographers of 
DAVP. The seniority of officers recruited in a particular year is 
calculated on the basis of their rank in the respective 
examination conducted by SSC. Apart from that, Staff 
Selection Commission has no role in fixing seniority of the 
officials in different cadres. In the seniority list mentioned by 
Shri R.N.Das, the name of Shri Das shown along with Shri 
G.Manidharan. Shri Manidharon though initially recruited as 
Language Typist was appointed as Stenographer Grade-Ill 
w.e.f. 15.1.1997 as per the provisIons of the recruitment rule 
which was then in existence. Departmental seniority is 
maintained by the respective cadre authorities and SSC has 
no role in this. Officials recruited through different nodes can 
be interpolated as per rules of seniority. There is no such rule 
that officials recruited through other modes or through 
promotion cannot interpolated with officials recruited through 
SSC and is sought to be made out by the representationist. 

3. 	It is again reiterated that Shri R.N..Oas was aointed 
aaainst the cx cadre øost in this Directorate and he cannot 
claim pay parity and promotion at par (sic) with CSSS Shri 
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Das has been appointed at the regional office of DAVP and 
he must have worked with officers of Joint Secretary and 
Deputy Secretary level. That does not entitle him to claim 
parity with the CSSS cadre. The seniority of officers with 
whom a Stenographer is working is not a factor in fixing his 
seniority or promotion prospects. 
4) 	As already mentioned that Ministry of Finance did not 
agree to granting him parity along with CSSS though 
DAVP/M/o l&B had taken up the matter. A copy of their 
decision (N.2/i /90-CS-IV & dated 31.7.2000 is enclosed at 
Annexure-1) However, on the imrlementation of, ihe 6h 
Central Pay Commission, Stenocirarher Grade II in DAVP has 
been rlaced in PB-2 with grade ray of Rs 4200" 

(emphasis supplied) 

The questions, which arise for consideration, are to the 

following effect:- 

(I) 	Whether the judgment and order of Principal Bench in OA 

No.546/1994 dated 19.01.1996 is a judgment in rem or in 

personam? 

(ii) 	Whether the applicants, who are working as Stenographers in 

DAVP, Guwhati are similarly placed to applicants in OA 

No.546/1994, and thus are entitled to extension of benefits of 

order dated 19.01.1996? 

Before proceeding further, it would be expedient to 

recapitulate the facts in OA No.546/1994 decided on 19.01.1996 by 

Principal Bench, whose benefit applicants seek extension of. Judgment of 

the Principal Bench in afore noted case in specific reveals that applicants 

therein were Stenographers Grade-Il and Assistants in DFP, Ministry of 

Information and Broadcasting, which was participating office in CSS/CSSS 

J .  

from its inception upto 1975 and thereafter it was excluded from the 
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purview of CSS/CSSS. Their grievance had been the parity maintained 

through out had been disturbed vide OM dated 31.07.1990. It is in such 

circumstances, said judgment had been pronounced. On the other hand, 

we may note that facts revealed in present cases are that applicants 

were initially appointed as Stenographer Grade-Ill in "General Central 

Service" in DAVP and thereafter promoted to next grade of 

Stenographers Grade-Il. Furthermore, the post of Ste nographers Grade-C 

in CSSS in Secretariat of the Govt. of India belongs to Group 'B' non-

Gazetted category while Stenographers Grade-li in non-Secretariat Office 

is a Group 'C' post. Furthermore, Regional Office of DAVP are not 

participating in CSSS and recruitment is done by SCC. Thus, facts of cases 

at hand are not similar to that of judgment dated 19.01.1996 relied upon. 

Furthermore, impugned O.M dated 22.05.2009 also r yeats that 'applicants 

were appointed in the Regional Offices of DAVP against ex-cad re post in 

the years 1982 and  1983 respectively through SCC. For claiming parity 

reliance was placed by applicants on DOPT OM dated 31.07.1990, 

application of which had been denied by the respondenfs. Even if for the 

sake of arguments, it is accepted that said OM is applicable, we may 

note that para 1 of said OM prescribes certain guidelines for its 

application, which read thus:- 

"1. The undersigned is directed to say that the p uestion 
regarding revision of scale of pay for the post of Assistants in 
the Central Secretarial etc., has been under consideration of 
the Government in terms of order dated 23rd May, 1989 in OA 
No1 530/87 by the Central Administrative Tribunal, Principal 
Bench, New Delhi for some time past. The President is now 
pleased to prescribe the revised scale of rRs.1 640-o0-26C0-EB-
75-2900 for the pre-revlsed scale of Rs.425-1 5-560-20-700-EB-
800 for duly posts included in the Assistant Grdde of Central 
Secretarial Service and Grade 'C' Stenographers of Central 
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Secretariat Stenographers Service with effect from 1.1.1986. 
The same revised pay scale will also be applicable to 
Assistants and Stenographers in other Organisations like 
Ministry of External Affairs which are not participating in the 
Central Secretarial Service and Central Secretarial 
Stenographers Service but where the postareJgcompacobie 
cirades with some classification and pay scale and the 
method of recruitment through Open Competitive 
Examination is also the same." 

(emphasis supplied) 

10. 	Bare perusal of above OM would establish that pay scale 

revised for the Assistant cadre of CSS service and Stenographer Grade-C 

in CSSS w.e.f. 01 .01.1986 is extendable to Assistants and Stenographers in 

other organizations like Ministry of External Affairs, who are not 

participating in CSS/CSSS subject to condition that: (i) the posts are in 

comparable grades; (ii) with same classification and pay scale; (iii) and 

method of recruitment through Open Competitive Examination is also the 

same. As noticed herein above, the post excluded in Assistant Grade of 

CSS and Stenographer Grade-C of CSSS1s not "with same classificalion" in 

non-Secretariat Deartments/Organisations. At the cost of repetition we 

may note that post of Assistant and Stenographer GradeC in CSS is a 

Group-B non-Gazetted while the post of Stenographer Grade-Il in non-

Secretariat is a Group-C post. The pay scale is also different in Secretariat. 

The afore-noted post carries pay scale of Rs.5500-9000/-, while in non-

Secretariat pay scale available is Rs.5000-8000/-. Furthermore, the method 

of recruitment is also not the same, namely, Assistant and Stenographer 

Grade-C in CSS/CSSS belong to cadre post, which is not the fact in case 

of nonSecretariat offices. We may also observe at this stage that vide 

circular dated 28.04.2005, respondents have decided to allow the 

benefits of judgment in OA No.546/1994 (wrongly referred to by both sides 
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as OA No.548/1994) to applicants of said case, the scale allowed by this 

Tribunal on personal basis. We may note that validity of said Circular has 

not been questioned by applicants. 

114 	It is well settled law that mere designation is not the sole 

determinant for granting equivalent pay scale. There are oherfactors, 

viz., eligibility, minimum educational qualification, nature of duties and 

responsibilities, work load, professional skill and proficiency etc., which are 

also considered while deciding pay scale appropriate to post. It is trite law 

that the party who claims equal pay for equal work has to make 

necessary averments and prove that "cli things are equal". Thus before 

any direction can be issued by the Court, Court must first se that•there 

are necessary averments and there is proof. Hori'ble Supreme Court in 

Union of $ndia v. Tarit Ranjan Das, (2003) 11 SCC 658, where the 

respondent serving as Stenographer Grade-Il, Geological Survey of India 

claiming parity of pay scale with that of Stenographer Grade-C of Central 

Secretariat, vide para 9 observed as under:- 

"The equality is not based on designation or the nature of 
work alone There are several other factors like responsibilities, 
reliabilities, experience, confidentiality involved, functional 
need and requirements commensurate with the position in 
the hierarchy, the qualifications required which are equally 
relevant." 

On examination of law as well as factual aspects, judgment of this 

Tribunal, as upheld by Hon'ble Gauhati High Court, was set aside holding 

that both the forums "completely lost sight of" that settled aspect. 

Similarly, after noticing host of judgments and summarizing the law 

on this aspect, Hon'ble Supreme Court in State of Haryana & Others v. 

Charanjit Singh, (2006) 9 SCC 321, observed as follows:- 
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"...The principle of "equal pay for equal work" has no 
mechanical application in every case. Article 14 permits 
reasonable classification based on qualities or characteristics 
of persons recruited and grouped together, as against those 
who were left out. Of course, the qualities or characteristics 
must have a reasonable relation to the object sought to be 
achieved. In service matters, merit or experience can be a 
proper basis for classification for the purposes Of pay in order 
to promote efficiency in administration. A higher pay scale to 
avoid stagnation or resultant frustration for lack of 
promotional avenues is also an acceptable reason for pay 
differentiation. The very fact that the person has not gone 
through the process of recruitment may itself, in certain cases, 
make a difference. If the educational qualifications are 
different, then also the doctrine may have no application. 
Even though persons may do the some work, their quality of 
work may differ. Where persons are selected by a Selection 
Committee on the basis of merit with due regard to seniority a 
higher pay scale granted to Such persons who are evaluated 
by the competent authority cannot be challenged. A 
classification based on difference in educational 
qualifications justifies a difierence in pay scales. A mere 
nomenclature designating a person as say a carpenter or a 
craftsman is not enough to come to the conclusion that :he  is 
doing the same work as another carpenter or craftsman in 
regular service. The quality of work which is produced may be 
different and even the nature of work assigned may be 
different. It is not just a comparison of physical activity. The 
application of the principle of "equal pay for equal work" 
requires consideration of various dimensions of a given job. 
The accuracy required and the derity that the job may 
entail may differ from job to job. It cannot be judged by  the 
mere volume of work. There may be qualitative difference as 
regards reliability and responsibility. Functions may :be  the 
some but the responsibilities make a difference. Thus normally 
the applicability of this principle must be left to be evaluated 
and determined by an expert body. These are not matters 
where a writ court can lightly interfere." 

Similarly, in Official Liquidator v. Dayanand & Others, (2008) 10 

SCC 1, vide para 95, Hon'ble Supreme Court held that said Court 

consciously and repeatedly deviated from the ruling of Randhlr Singh v. 

Union of lnda, (1982) 1 SCC 618. 

12. 	Law laid down in afore noted judgments, noticed 

hereinabove, is squarely applicable in the given facts and circumstances 

of present cases. We may also observe that applicants in present cases 

are not placed at par with applicants in OA N0.546/1994 as they were 

recruited in the years 1982 and 1983 respectively, while applicants in said 

01, 
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case before the Principal Bench of this Tribunal were appointed prior to 

year 1975 when a departure was made and said posts were taken out 

from the purview of CSS/CSSS. Thus, we have no hesitation to conclude 

that applicants' claim for parity is not justified and they are not 

comparable to applicants in judgment, relied upon Parity can be 

claimed when the persons are placed like and not alike. We may also 

observe that Hôn'ble Supreme Court in Sumtibal & Others v. Paras Finance 

Co., Regd. Partnership Firm Beawer (RaJ.)  (2007) 10 SCC 82, has held that 

judnents cannot be read like a statute and a little difference inla cts or 

additional facts may make a lot of difference in presidential value of a 

decision, even a single significant detail may alter the entire aspect. It is a 

ratio decidendi and not the final orders in the judgment, which forms a 

precedent. Circumstantial flexibility, one additional or different fact may 

make a world of difference between conclusions in two cases. Further it is 

well settled law that the courts should not place reliance on decisions 

without discussing as to how the factual situation fits in with the fact 

situation of the decision on which reliance is placed and judgment of 

courts Should not be construed as statutes. [Union of India & Another v. 

Major Bahadur Sing h, (2006) 1 5CC 3681. 

13. 	In the light of disbussions, made hereinabove, we have no 

hesitation to conclude that Coordinate Bench judgment in OA 

No.546/1994 is, thus, not a judgment in rem but a judgment in personam 

and also that applicants are not similarly placed to applicants in relied 

upon judgrn ent, and consequently, they are not entitled to extensicn of 

benefits of said judgment. 
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14. 	Taking a cumulative view in the matter and finding no merits, 

OAs are dismissed. No costs. 

(MUK SH KUMAR UPTA) 
MEMBER (J) 
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- 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

trP1 AdfltVT' 	O A. No. _a 	1009 
1 	 1 Shri Raghabendra Nath Das 

17DEC 2009 	Union of India and Others. 

Guwahati 	
j 

SYNOPSIS OF THE APPLICATION 

I 1iit Is serving as Stenographer Cr. I in the Regional Office, Directorate of 

Audio Visual and Publicity (in short DAVP), Guwahati. He was selected through 

Staff Selection C mmssion and appointed to the post of Stenographer (rade 
'D'/III (Group 'C' non-gazetted) in the year 1982, The Govt. of India, Ministry of 

Finance vide OM dated 3107.90 granted higher revised scale of pay of Rs. 1640-
2900 w.e.f 01.01.1986 to the Stenographers and Assistance of CSS/CSSS and also to 

the Stenographers and Assistance of non participating offices who were recnited 
through open competitive examination. But the scale of pay of Rs. 1640-2900 

denied to the applicant. 
Similarly situated Stenographers Grade-I1 working in the Directorate of 

Field Publicity and FSI Corporation had approached the Hon'ble CAT, Principal 
Bench through O.A No. 548 of 1994 and O.A No. 985 of 1993 for grant of higher 

reyisi.d scale of pay of Rs. 1640-2900 (corresponding revised scale of Rs, 5500-9000) 
instead of Rs. 1400-2600 (revised 5000- 8000) w.e.f 01.01.1986 in terms of OM dated 

31,07.1990. Said O.As were allowed vide judgment and order dated 19.01.1996. 
Hon'ble Supreme Court pleased to uphold the judgment of the learned CAT, 

Principal Bench passed in OA No. 548 of 1994 and QA No!  985 of 1993! 
Applicant, submitted representaticrns for grant of the benefit of higher 

revised scale of 1640-2900 (correponding revised sale of Rs. 5500-9000), instead 
of Rs. 1400-2600 (revised 5000- 8000) in terms of OM dated 31.07.1990 since he is 

similarly sil. .ated Stenographer like those of applicants of C A No. 548 of 1994 and 

O.A No. 985 of 1993. But the same was denied to him. Applicant approached the 

llqn'ble Tribunal through OA No 298/05, which was disposed  of on 16.01,08 with 
the direction to the applicant to file representation before the respondents. 

Applicatsubmitted repres ntations, but the same were arbit..arily rejected by the 

respondents vide impugned orders dated 22.05.2009 (Annexure- 12) and 24.08.09 

(Annexure- 16). Hence this On.ginal Application. 



 

-d 

p 

 

11 

Acki 
irf 	1rrq 

i 7 DEC2009 	I 

Guwaj-j Benchi 
Jtf 

 

11 

LISTS OF DATES 

1980- 	Applicant was selected through competitive examination conducted 
by the Staff Selection Commission for the post of Stenographer 
Grade 'D'/III (Group 'C' non-gazetted). 

He was appointed as Stenographer Group 'D' in the 
department of DAVP, Kolkata under the Ministry of Information 
and Broadcasting. 

28.01.1982- Govt. of India, Ministry of I & B conveyed sanction of President the 
scale of pay of Rs. 425-800 for the post of Stenographer Cr. V. 

(Annexure- 1) 

22.08.1988- Applicant was promoted to the grade of Stenographer grade ii in the 
pay scale 1400-2300 subsequently revised to Rs. 1400-2600. 

Ministry of Finance revised pay scale of Rs. 1400-2300 to Rs. 
1400-2600 vide O.M dated 04.05.1990. 

31.07.1990- Govt. of India, Ministry of Finance granted higher revised scale of 
pay of Rs. 1640-2900 to the stenographers and Assistance of 
CSS/CSSS and also to the stenographers and Assistance where the 
method of recruitment through open competitive examination. The 
benefit of higher scale of Rs. 1640-2900 extended w.e.f 1.1.1986. 

(Annexure- 2) 

19.01.1996 Hon'ble CAT, Principal Bench allowed O.A No. 548 of 1994 and O.A 
No. 985 of 1993, filed by the similarly situated Stenographers Gr. II 
working in the Directorate of field publicity and ES! corporation 
praying for grant of the benefit of higher revised scale of 1640-2900 
(corresponding revised scale of Rs. 5500-9000), instead of Rs. 1400-
2600 (revised 5000- 8000) in terms of OM dated 31.07.1990. 

(Annexure- 3) 
11.07.1996- Hon'ble Supreme Court dismissed the SLP preferred against the 

judgment and order dated 19.01.06 passed in O.A No. 548 of 1994 
and O.A No.985 of 1993. (Annexure- 4) 

6-12, May, 2002- Govt. of India issued advertisement inviting application for 
filling up the post of Senior Personal Assistant in the scale of Rs. 
6500-200-10,500. (Annexure- 5) 

18.03.96, 29.08.96,25.02.97,05.01.01,01.05.02,30.04.02,03.12.03,10.01.05, 24.06.02 
04.12.02- 	Applicant submitted series of representations praying for extension 

of the benefit of higher revised scale Rs. 1640-2900 (revised 5500- 
9000) w.e.f 22.08.1988, in terms of the OM dated 31.7.1990. 

(Annexure- 6 series) 

15.04.2004- Ministry of Finance, vide impugned O.M dated 15.04.04 denied 
higher revised pays scale to the applicant. 	(Annexure- 7) 

30.06.2005- Ministry of Finance, Dept. of Expenditure vide impugned letter 
dated 30.06.05 rejected prayer of the applicant. 	(Annex- 8) 

16.08.2005- Deputy Director vide impugned order dated 16.08.05 rejected claim 
of the applicant. 	 (Annexure- 9) 

c 
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2005- 	Applicant approached the Hon'ble Tribunal through OA No. 298 of 
2005 for grant of benefit of higher revised scale Rs. 1640-2900 
(revised 5500-9000) w.e.f 22.08.1988, in terms of the OM dated 
31.07.1990. 

16.01.2008- Hon'ble Tribunal disposed of O.A. No. 298/2005 with the direction 
to the applicant to submit representation to the respondents. 

(Annexure- 10) 

14.02.2008/09.04.2008- 	Applicant submitted representations claiming higher 
revised scale of pay against the post of Stenographer Cr. 
IL/Stenographer Cr. 'C'. 	 (Annexure-li, 13) 

22.05.2009- Directorate, DAVP vide impugned office memorandum dated 
22.05.09 rejected claim of the applicant. 	(Annexure- 12) 

08.07.2009- Applicant submitted representation against the impugned 
memorandum dated 22.05.09. 	 (Annexure- 15) 

24.08.2009- Directorate rejected the representation dated 08.07.09 of the 
applicant. 	 (Annexure- 16) 

DAVP is a participating office of CSS/CSSSin terms of the 
First Schedule of the Central Secretariat Service Rules, 1962, the 
DAVP. (Annexure- 17) 

PRAYERS 

That the Hon'ble Tribunal be pleased to set aside and quash the impugned 
O.M dated 15.04.2004 (Annexure - 7), impugned letter dated 30.06.2005 
(Annexure- 8), impugned office Memorandum bearing F. No. 
18011/2/2006-Admn.I dated 22.05.2009 (Annexure- 12) as well as 
impugned office memorandum bearing F. No. 18011/2/2006- Admnl 
dated 24.08.2009 (Annexure- 16). 

That the Hon'ble Tribunal be pleased to direct the respondents to grant and 
re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with effect 
from 22.08.1988 and corresponding revised scale of pay of Rs. 5,500-9000/-
w.e.f. 01.01.1996 onwards and further be pleased to direct the respondents 
to place the applicant in the rtext higher scale of Its. 6,500-200-10,500/- with 
effect from 24.06.2005 by necessary modification of the promotion order 
bearing letter No. A-12011/3/2001 Admn. I dated 21/23-6/05 with all 
consequential benefits induding arrear monetary benefit. 

Costs of the application. 

Any other relief (s) to which the applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper. 

Interim order prayed for. 

1 	That the Hon'ble Tribunal be pleased to observe that pendency of this 
application shall not be a bar for grant of relief prayed for in this 
application. 

I 
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IN TIE CENT AL ADMINISTRATIVE TRIBUNAL 

GUWARATI BlENCH: GUWAHAII 
(An application under Section 19 of the.Adn -iinistrative Tribunals Act, 1985) 

OA.NÔ. 2. 	J2009 

BETWEEN: 

Sri Raghabendra Nath Das 
Stenographer Grade - I. 
Regional Office, 
Directorate of Audio Visual and Publicity, 
Nabin Nagar, Janapath, 
Güwahati- 781024. 
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Guwaha 

---fl-Applicant. 

-AND- 

The Union of India,- 

Represented by Secretary to the 
Government of India, 
Ministry of Information & iroadcasting, 'A' wing. 
Shastri Bhawan, New Delhi- 110001. 

The Secretary to the 
Govt. of India, Ministry of Finance, 
Department of Expenditure, 
North Block, New DeihU 10001. 

The Secretary to the 
S Government of India 	 S 

Ministry of Personnel, Public Grievances and Pension 
Department of Personnel, Public Grievance & Pensions, 
Roam No. 112, 15t Floor, North Block, New Delhi- 110 001. 

The Director General, 
Directorate of Advertising and Visual Publicity, 
Ministry of Information and Broadcasting, 
CGO Complex, Sanchar Bhawan, 
Lodhi Road, New Delhi- 110 003. 

	

•.5. 	Deputy Director (Ad inn.), 
DAVP, Ministry of I & B, 
CGO Complex, Sanchar Bhawan, 
Lodhi Road, New Delhi- 110 003. 

	

6. 	The Director, 
Regional Office, 
DAV, Ministry of I& 1391 
Nahin Nagar, Janapath, Guwahati- 781 024 
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i. 	Particulars of the order (s against which this application is made: 

This application is made against the impugned office Memorandum 

bearing F. No. 18011/2/2006-Admn.1 dated 22.05.2009 (Annexure- 12) as 

well as impugned office memorandum bearing F. No. 18011/2/2006-

Adinn.I dated 24.08.2009 (Annexure- 16) denying the extension of benefit of 

higher revised scale of pay of Rs. 1,640-2,900/- w.e.f. 22.08.1988 and 

corresponding revised scale of Rs. 5,500-9,000/- w.e.f. 01.01.1996 in the light 

of the dedsion of the Hon'ble CAT judgment and order dated 19.01.96 in 

O.A. No. 548/1994, 144-A/1993 and 985/1993 to the applicant with all 

consequential benefits and arrear monetary benefits along with 

consequential fixation of revised corresponding scale of pay pursuant to the 

Revised Pay Rules, 2008 issued by the Ministry of Finance, Govt. of India. 

Jurisdiction of the Tribunal: 
The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 
The applicant further dedares that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals Act' 

1985. 

Facts of the case: 

4.1 That the applicant was initially selected by the Staff Selection Commission 

after being found suitable in the written and open competitive examination 

on All India basis for direct recruitment for the post of stenographer Group 

- I) in the scale of pay of Rs. 330 - 560/- (revised pay scale 1,200-2,040/-) in 

the year 1980. The applicant is a permanent resident of Kolkata in the state 

of West Bengal, he' was posted at the Regional Office, Exhibition, 

Directorate of Advertising and Visual Publicity (in short DAVP) under the 

Ministry of Information and Broadcasting, Govt. of India, Kolkata, as Steno 

Grade- ill (Steno Group D). 
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4.2 That it is stated that on 22.08.1988, the applicant 	jroZted'lappointed  
in the post of Steno Grade- 11, against the sanctioned post of Steno Grade C, 

in the Regional office, DAVP, Guwahati in the pay scale of Rs. 1400-2300/-

same was revised to Rs. 1400- 2600/- by the Ministry of Finance 

subsequently, (at par with the Steno -.II/'C'/ PA of CSS/CSSS). It is 

pertinent to mention here that the Govt. of India, Ministry of Information 

and Broadcasting vide letter No. 3/8/81-Bud/DAVP/09 (I) dated 

28.01.1982 conveyed sanction of President the scale of pay of Rs. 425-15-500-

EB-15-560-20-EB-26-800 to the Stenographer Gr. 'C' in the Regional Office, 

• DAVP, Guwahati. it is evident from the letter dated 28.01.1982 that the 

Presidential sanction of scale of pay of Rs. 425-800 was granted to the 

Stenographer Gr. 'C at the Regional Office, DAVP, Guwahati, but the 

respondents most arbitrarily did not implement the scale of pay of Rs. 425-

800 (Rs. 1400-2600/- w.e.f. 01.01.86) to the applicant when he joined at 

Regional Office, DAVP, Guwahati as Stenographer Gr. II in the year 1988 

for the reasons best known to the respondents. 

Copy of the letter dated 28.01.1982 is enclosed herewith and 

marked as Annexure- 1. 

4.3 That it is stated that recruitment in different cadres of stenographers are 

being made through the recruitment agency i.e. by the Staff Selection 

Commission for the subordinate offices of the Govt. of India as well as for 

the Central Secretariat by holding common recruitment examination by the 

SSC, however appointments are being made on the basis of the 

priority/option of the individual candidates. Moreover, Directorate of 

Advertising Visual Publicity is a participating office of CSS/CSSS in which 

department applicant is appointed on the recommendation of the Staff 

Selection Commission (in short SSC). The applicant is now holding the post 

of Stenographer Gr.-I, which is classified as non-gazetted Group 'B' 

category. 

4.4 That it is stated that normally the promotional avenues of stenographers 
working in the cadre of Group 'D' is in the cadre of Steno Group 

'C'/Personal Assistant and then to the cadre of Private 

9/ 4vvtI'; cç 
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Secretary/Stenographer Grade-I. Similarly, Stenographers who are 

recruited and designated as Stenographer Grade-Ill, their next avenue of 

promotion is Stenographer Grade-Il and then to the cadre of Stenographer 

Grade-I. Be it stated that Stenographer Grade 'D' is equivalent to 

Stenographer Grade-HI, similarly Stenographer Grade 'C' is equivalent to 

the cadre of Stenographer Grade- II, having same scale of pay. 

4.5 That it is stated that Stenographer Grade- II of the Directorate of Field 

Publicity under the same Ministry of Information and Broadcasting are 

getting scale of pay of Rs. 5500-9000/- while the applicant being 

Stenographer Grade-Il under the same ministry but working in the office of 

DAVP is getting pay scale of Rs. 5000- 8000/-, only in the Grade- I and as 

such applicant is mated out with a hostile discrimination in the matter of 

allotment of scale of pay. it is needless to point out that Directorate of Field 

Publicity is also a subordinate office of Govt. of India. Therefore, applicant 

ought to have been granted next higher pay scale of Rs. 5,500- 9,000/- in the 

cadre of stenographer Grade -II and next higher scale of Rs. 6,500-10,500/- 	1 
for the post of Stenographer Grade- I, presently holding by the applicant 

w.e.f. 26.04.2005. 

4.6 That it is stated that Govt. of India, Ministry of Finance, Depth Of 

Expenditure issued an office memorandum whereby scale of pay Rs. 1400-

2300/- (pre-revised Rs. 425-700/-), which was granted following the 

recommendation of the 4th Central Pay Commission was subsequently 

further, revised to Rs. 1400-2600/- w.e.f. 01.01.86 by the Ministry of Finance 

O.M. dated 04.05.90 and thereby the stenographer Grade- II of the 
subordinate offices brought at par with stenographers and Assistant of 

Central Secretariat of the Govt. of India. 

4.7 That it is stated that right from the year 1971, the scale of stenographers and 
assistants of the DAVP were always comparable to the Stenographers and 
Assistant working in the Central Secretariat. 

4.8 That it is stated that Govt. of India, Ministry of Finance, department of 
Expenditure vide office memorandum No. 2/1/90-CS-4 dated 31.07.1990 
revised/upgraded the scale of pay of Stenographer Grade 'C' in the Central 
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Secretarial Stenographer Service from the scale of payof Rs:14(3O4O-1600-

50-2300-EB-60-2600 to Rs. 1640-60-2600-EB-75-2900. The aforesaid benefit of 

the office memorandum dated 31 .07.90 were extended to the Stenographer 

Grade- II in many Cêntrál Coven ent depaftrients, who are Working in 

the subordinate offices. Some of the departments have extended the benefit 

Of higher revised scale Of Rs. 1,640-2,900/- w.é.f. 01.01.86 folloWing the 

direction in Court cases of the various Benches of the Central 

Administrative Tribunal, which were subsequently cOnfirmed by the 

Hon'ble Supreme Court and some of the Central Government department 

have éxteñded the said beñéfit to the Stenographer Grade-11 working in 

subordinate offices following the administrative orders passed by the 

deptiient itself, following the O.M dated 31.07.90. The following Cénfrál 

Government departments have extended the benefit of higher revised scale: 

LIST OF SUBORDiNATE OFFICES WHERE REVISED SCALE OF 
Rs. 1,640-2,900 IMPLEMENTED ThROUGH COURT CASES ARE 
FURNISHED BELOW: 

SI. Case No. Name of the Deptt. Whether 
No.  Implemented 

 O.A. No. 2865/91 CAT, New Delhi Yes 
O.A. No. 529/92 
(CAT 	Principal 	Bench), 
decided on 4.2.1993.  

 O.A. 	No. 	152/91, 	CAT, Salt Commissioner Yes 
Jaipur Bench, decided on 
9.8.94.  

 O.A. No. 1130/91, CAT, Director General of Yes 
Calcutta Bench, decided on Ordnance 	Factory, 
19.5.1995. Calcutta  

 O.A. No. 1322/94 & O.A. C.B.D.T., Emakulam Yes 
No. 	276/95, 	decided 	on 
26.7.95 and 20.7.95.  

 O.A. No. 144A/93, CAT, CBI, 	New 	Delhi Yes 
New 	Delhi 	decided 	on (confirmed 	by 	the 
19.1%.  

 O.A. No. 985/94, CAT, New DC, 	Income 	Tax Yes 
Delhi decided on 19i.%. (confirmed 	by 	the 

SC)  
 O.A. No. 548/94, CAT New Directorate of Field Yes 

Delhi. Publicity (confirmed. 
by the SC)  

 O.A. No.8348-50/95(1998) Official 	Language Yes 
SCC (L&S) 253 decided on Wing, 	Ministry 	of 

_____ 9.10.96. Law & Justice.  
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 CWP No. 4414/96 & O.A. Kendriyalaya Yes 
No. 3181/96 Delhi High Vidyalaya 
Court decided on 16.7.1997. Sangathan, 	New 

Delhi.  
 CWP No. 4842/96, Delhi National Book Trust Yes 

High Court, decided on of India 
16.7.1997.  

ii. O.A 	No. 	407/97 	CAT, National Achieves of Yes 
Principal Bench, New Delhi India 
decided on 9.1 .1998.  

 O.A 	No. 	527/97 	CAT, Director General of Yes 
Principal Bench, New Delhi Inspection, Customs 
decided on 28.9.1998. & Central Excise  

 CWP No. 381/96, Delhi Central 	Pollution Yes 
High Court decided 	on Contil Board 
16.10.98.  

 O.A. 	No. 	361/97 	CAT, Central 	Ground Yes 
Jaipur decided on 18.1.2000 Water Board  

 O.A No. 383/96 with MA Central 	Ground Yes 
No. 811/96 CAT, Jaipur, Water Board 
decided on 20.4.2001.  

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE OF Rs. 
1640-2900 IMPLEMENTED BY ADMINISTRATIVE ORDER: 

Si. No. Name of the Depth Implementation Order Pay Scales 
I Deptt. 	Of 	Space/ISRO No. 	2/13 	(10)/85-1 Rs. 425-700 

Centres/Units/Bangaiore (Vol. VII) dt. 23.4.98 Rs. 1400-2300 
Rs. 1400-2600 
Rs. 1640-2900 

2 Depth Of Atomic Energy, No. 1/27/94-SCS/407 Same as above 
Atomic Energy Commission dated 15.5.1997 
Hyderabad  

3 CSIR (All Units) New Delhi No. 16/23/86-Adm. II Rs. 4254800/- 
Vol. VII (Pt. I) dated Rs.1400-2600/: 
18.4.1994 Rs. 1640-2900/- 

4 ICMRI New Delhi Same as above Same as above 
5 CGCRI, Calcutta No. A- 3(1)/GC/85-El Same as above 

(Under CSIR) dated 12.6.1995  

it is relevant to mention here that the counterparts of the applicant 

working under the same Ministry i.e. in the Directorate of Field Publicity in 

the cadre of Stenographer Grade- II being ag±ied with the denial of 

benefit of higher revised scale of Rs. 1640-2900/- approached the Hon'ble 

Central Administrative Tribunal, Principal Bench, New Delhi by ffling O.A. 

No. 548/94. However, the said O.A was contested by the Respondents 

Union of India, the issue involving in O.A. No. 548/94 was finally decided 



<4l'4I 

.7 	 17 0EC20U9 

Guwahati Bench 

by the learned Tnbunalalong with O.A. Nos. 144-A/93, 985/93 on 19.01.96. 

The Hon'ble Tribunal after considering the arguments advanced by the 

parties was pleased to allow the aforesaid O.As with the directions to grant 

the benefit of higher revised scale of Rs. 1,640-2,900/- w.e.f. 01.01.1986 and 

the aforesaid judgment and orders were implemented by the respondents 

Union of india and others. 

The present applicant is similarly situated like the Stenographer 

Grade-Il of the Directorate of Field Publicity so far terms and conditions of 

the recruitments, duties and responsibilities, nature of works are exactly 

same and similar as such entitled to the benefit of higher revised scale of Es. 

1640-2900/- w.e.f. 22.08.1988 with all consequential benefit. 

Copy of O.M dated 31.07.90 and judgment and order 

dated 19.01.96 are enclosed herewith and marked as 

Annexure- 2 and3 respectively. 

4.9 That it is stated that 4th C.P.0 has recommended the pay scale of Es. 1400-

2600/- to the Stenographer Grade- II and Assistants for subordinate offices. 

The same recommendation was made by the 4th Pay Commission to the 

Assistance and Stenographer Grade- II (P.A) who are working in the 

Central Secretariat. Moreover, by a subsequent O.M dated 31.07.1990 

revised scale of pay of Es. 1640-2900 in the pre-revised scale of pay of Es. 

425-800 for duty post included in the Assistant Grade of Central Secretariat 

Services and Grade- C Stenographers of Central Secretariat Stenographers 

Service w.e.f. 01.01.86 was given. The same revised scale of pay was also 

made applicable to Assistant and Stenographers who are working in other 

organization like Ministry of External Affairs which is not participating in 

the Central Secretarial Services (in short CSS) and Central Stenographer 

Services (in short CSSS). But where the posts are incomparable grades with 

same classification and pay scales and the method of recruitment through 

open competitive examination also extended the benefit of revised higher 

pay scale of Es. 1640-2900/- w.e.f. 01.01.86. However, as a result of the 

extension of the benefit of O.M dated 31 .07.1990 on selective basis in certain 

subordinate offices of the Central Government, caused grievances to the 

employees of various Central Government department and as a result large 
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Central Administrative Tribunal for extension of the higher revised scale in 

terms of O.M dated 31.07.1990. 

4.10 That it is stated that the judgment and order dated 19.01.1996 passed in 

O.A. No. 548/94 in favour of the Assistant and Stenographer Grade-il who 

are working under the same Ministry in the Directorate of Field Publicity 

were accepted and implemented by the Respondents Union of India. 

However, the respondents Union of India preferred a Special Leave Petition 

before the Hon'ble Supreme Court against the judgment passed in O.A. No. 

985/ 93 and the same was dismissed on merits vide order dated 11.07.1996. 

A copy of the order of the FIon'ble Supreme Court is annexed 

herewith for perusal of learned Tribunal as Annexure- 4. 

411 That it is stated that the applicant was initially selected through Staff 

Selection Commission by competitive examination for direct recruitment on 

all India basis in the cadre of Grade-Ill Stenographer and subsequently 

promoted to the post of Steno Gr. H. Stenographer and Assistant in the 

DAVP are comparable to the scale of Stenographer and Assistant in the 

Central Secretariat which is evident from the comparative chart shown in 

the preceding paragraph as such the applicant is entitled to the benefit of 

higher revised pay scale of Rs. 1640-2900/- w.e.f. 22.08.1988 in terms of O.M 

dated 31.07.1990. Moreover, post of Stenographer Grade-IT and Assistant of 

DAVP are equivalent in the rank and status and comparable to the 

Stenographer Grade-Il and Assistant of DIP, since the applicant is similarly 

situated like the applicants of O.A. No. 548/94, therefore entitled to benefit 

of higher scale of pay contained in above mentioned O.M dated 31.07.1990. 

4.12 That it is stated that applicant was promoted to the cadre of Grade- I 

Stenographer in the scale of pay of Rs. 5,500-9,000 w.e.f 24.06.2005 and he 

was placed in the scale of pay of Rs, 5,500-9000/- vide order bearing letter 

No.12011/3/2001 Admn. I dated 21/23.06.2005, whereas in view of he O.M 

dated 31.07.1990 the applicant is entitled to be placed in the scale of Rs. 

1640-2900 w.e.f 22.08.1988 and applicant is further entitled to be placed in 

the scale of Rs. 5,500-9000 (revised) w.e.f 01.01.1996 onwards, therefore, his 

OPV 	ra'.- 



•;i - 

i 	DEC2O9 

G wahati anh 

placement in the scale of Rs. 5,500-9,000 after his 	 cadre 

Stenographer Grade-I w.e.f. 24.06.2005 is not correct rather he is entitled to 

be placed in the next higher scale of Rs. 6500-200-10,500/- w.e.f. 24.06.2005 

with all consequential benefit. Be it stated that Stenographer Grade-I and 

the post of Senior Personal Assistant in the office of the Central 

Government are same and equivalent in the rank and status. It would be 

evident from the Employment News dated 612th July' 2002 that the 

Government of India issued advertisement in.viting application, for filling 

up the post of Senior Personal Assistant in the scale of Es. 6500-200-10,500. 

Since the applicant is promoted in the cadre of Stenographer Grade-I is 

entitled to be placed in the further higher scale of Rs. 6500-10500/- w.e.f 

24.062005. 

A copy of the Employment News dated 612th July' 

2002 is enclosed herewith for perusal of Hon'ble 

Tribunal as Annexure- 5. 

4.13 That your applicant submitted numbers of representations for extension of 

benefit of higher scale of pay of Es. 1640-2900 w.e.f. 22.08.1988 since the 

applicant was promoted to the grade of Stenographer Grade- II w.e.f. 

22.08.1988. Applicant submitted representations on different dates i.e. on 

18.03.96, 29.08.96, 25.02.97, 05.01.01, 01 .05.02, 30.04.02, 24.06.02, 04.12.02, 
0:3.12.03, 10,01.05, 04.07,05, praying interalia for extension of the benefit of 
the higher revised scale w.e.f. 22.08.88, in terms of the ON dated 

31.07.1990, in the light of decision rendered by the Hon'ble Tribunal in O.A. 

No. 548/94, which was accepted and implemented by the respondents 
Union of India1  in favour of the counterparts of the applicant working 
under the same Ministry in the department of Directorate of Field Publicity 

and on the ground that the applicant is similarly situated in rank, status, 
scale of pay like those Stenographers Grade- II who are working in the 

Directorate of Field Publicity and approached the CAT, Principal Bench, 
New Delhi through O.A. No. 548/94. 

Copy of few representation dated 04.12.02, 03.12.03, 

forwarding letter dated 23.12.03, representation dated 10.01.05 
and 04.07.05 are enclosed herewith for perusal of the Hon'ble 
Tribunal as Annexure- 6 (Series). 
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4.14 	That your applicant beg to say that the grounds raised'in theG:MNt 

(3)- IC/95 dated 15.04.2004 as well as in the letter dated 30.06.2005 for 

denial of higher revised scale of pay cannot be sustained in the eye of law 

in view of the fact that in the case of similarly situated employees the 

same has already been decided by the various Benches of the learned 

Tribunal which has been upheld by the Hon'ble Supreme Court and the 

respondents Union of India has accepted and implemented those 

decisions of the learned Tribunal in the case of the similarly situated 

employees as indicated in the preceeding paragraphs as such respondents 

are barred by law of estoppel to raise such objection in the case of the 

present applicant and on that ground alone the impugned office 

memorandum dated 15.04.2004 as well as the decision of the respondents 

communicated through paragraph 2 of the letter dated 30.06.2005 are 

liable to be set aside and quashed. It is a settled position of law that once a 

benefit of pay scale extended to a particular class of employees then the 

said benefit cannot be denied to the similarly situated employees 

belonging to the same category only on the ground that they have not 

approached the Court of law. 

In the circumstances stated above the impugned O.M dated 

15.04.2004 and impugned letter dated 30.06.2005 liable to be set aside and 

quashed. 

Copy of the impugned O.M dated 15.04.2004 and 

impugned letter dated 30.06.2005 are enclosed as 

Annexure -7 and 8 respectively. 

4.15 That it is stated that the respondents Union of India after considering 

grievance petition dated 03.12.03 issued the impugned office Memorandum 

bearing letter No. A-12033/1/202/Admn. 1 dated 16.08.2005, whereby the 

daim for extension of the benefit of higher pay scale of Rs. 1640-2900/- w.e.f. 

22.08.88 and corresponding revised scale Rs 5500-9000 w.e.f. 01.01.96 has 

been rejected in a most mechanical manner without application of mind on 

the pretext that benefit of a judgment/order of a Central Administrative 

Tribunal cannot be extended to the non-applicants and further stated that 

higher pay scale of Rs. 1640-2900 has been restricted to the Assistants/Stenos 

in CSS/CSSS and the same has not been extended to the similar post in 

24 
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subordinate offices/autonomous organizations in terms of Ministry of 

Finance letter dated 30.06.05 and in terms of O.M dated 15.04.04. It is 

surprising to note that the ground on which the claim of the applicant has 

been rejected by the DAy? is not sustainable in the eye of law, as because 

Government of India being a modal employer cannot force the employees of 

a particular dass to approach the Court of law and obtain individual order 

in their favour on a particular issue more so when the judgment and order 

passed in O.A.. No.. 548/1994 by the learned Principal Bench New Delhi was 

accepted and implemented by the respondents Ministry, now they cannot 

deny the extension of the said benefit to the similarly situated employees like 

the applicant. Moreover, when the respondents Union of India accepted and 

implemented the judgment dated 19.01.1996 passed in O.A. No. 548/1994 in 

favour of the employees working in the subordinate offices like DFP and 

other Central Government departments indicated in the preceding 

paragraphs as such their contention that the benefit of higher revised scales 

of Rs. 1,640-2,900/- (corresponding revised scale of Rs. 5,500-9000). has been 
restricted to the Assistant and Stenos in CSS/CSSS is false and misleading, 

on the one hand they have admitted the implementation of the judgment 

and order dated 19.01.1996 in O.A. 548/94, 144-A/93 and 985/93, therefore 

the statement and contention of the respondents are self contradictory.. 

Moreover, further contention of the respondents that in view of the Ministry 

of Finance letter dated 30.06.2005 and 15.04.2004 the benefit of higher revised 

scales cannot be granted to the applicant is totally wrong as because it would 

be evident from a mere reading of the O.M dated 15.04.2004 that the 

Ministry of Finance, department of Expenditure has imposed restrictions 
regarding extension of benefit of higher scale contained in O.M dated 
31.07.1990 exclusively to the Assistant and Stenographers of Autonomous 

bodies, it is categorically submitted that the applicant is working in Central 
Government department, therefore the O.M dated 30.06.2005 or O.M dated 

15.042004 cannot be made applicable in the instant case of the applicant and 
on that ground alone the impugned order dated 16.08.2005 is liable to be set 
aside and quashed. 

fnd41v&h 6 
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It is submitted that although reference is L 	9 etter dated 

30.06.2005 but the same has not made available to the applicant as such 

contention of the U.O letter dated 30.06.2005 is not known to the applicant 

A copy of the impugned order dated 16.08.05 is enclosed 

herewith for perusal of Hon'ble Tribunal as Annexure- 9. 

4.16 That your applicant being similarly situated like those Stenographers 

Grade-H, who were applicant in O.A. No. 548/94 of the Directorate of Field 

Publicity, as such denial of the benefit of higher revised scale of pay 

contained in O.M dated 31.07.1990 is. highly discriminatory, arbitrary and 

such action is in violation of Article 14 of the Constitution of India and on 

that ground alone the impugned office memorandum dated 16.082005 is 

liable to be set aside and quashed. 

4.17 That your applicant submitted representations but the same have been 

rejected in a most arbitrary manner and thereby denied the appropriate 

scale of pay of Rs. 1640-2900 (revised Rs. 5500-9000/-) w.e.f. 22.08.1988 and 

as such applicant is incurring financial loss each and every month due to 

non-fixation of his pay in the appropriate scale of pay and as such it is a 

continuous wrong giving- recurring cause of action due to negligence and 

inaction of the respondents Union of India. 

4.18 That your applicant being highly aggrieved with the impugned 

memorandum bearing letter No A-12033/1/2002-Admni dated 16.08.2005 

had approached this Hon'ble Tribunal throxgh OA No. 298 of 2005 

claiming higher scale of pay of Rs. 1640-2,900 w.e.f. 22.08.1988 and 

corresponding revised scale of pay of Rs. 5500-9000 w.e.f. 01.01.1996 in the 

light of the decision of the Hon'ble Tribunal dated 19.01.1996 in OA No. 

548/1994, 144-A/93 and 985/93 to the applicant in the cadre of 

Stenographer Cr. II (now Stenographer Cr. l)L and praying for a direction 

upon the respondents to grant the benefit of the higher revised scale of pay 

of Rs. 6500-200-10,500/- w.e.f.. 25.06.2005 which was accepted and 

implemented by the respondents Union of India to the counterparts of the 

applicant working under the same Ministry of the Govt of India. 
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4.19 That the O.A No. 298 of 2005 was disposed of by the learned Tribunal on 

16.012008 granting- liberty to the applicant to put up his grievances by 

submitting a comprehensive representation to the respondents/competent 

authorities by the end of February, 2008, then the Respondents (Ministry of 

Information and Broadcasting) and the Ministry of Finance of the 

Government of india should re-consider the matter afresh (by keeping in 

mind the views expressed by this Tribunal in other connected matters) as 

expeditiously as possible. 

Copy of the judgment and order dated 16.01.2008 is enclosed 

herewith and marked as Annexure- 10. 

4.20 That the applicant in compliance with the direction passed by the }{on'ble 

Tribunal, submitted a detailed representation on 14.02.2008 claiming higher 

revised scale of pay against the post of Stenographer Cr. 11/Stenographer 

Gr. 'C'. In the said representation applicant contended that he appeared in 

the open competitive examination in the year 1980 on all India basis 

conducted by the Staff Selection Commission for direct recruitment to the 

post of Clerk and Stenographer Gr. 'D'. Thereafter he was selected by the 
SSC and nominated his names for Directorate of Advertising and Visual 

Publicity (in short DAVP) under the Ministry of Information and 
Broadcasting, Govt. of India, Koikata which is a participating office of CSS/ 

CSSS/CSCS and attached office. Be it stated that the applicant was 

appointed in the post of Stenographer Gr. UI in DAVP, Kolkata on 
09.07.1982 in the scale of pay of Rs. 330-560. It is also pointed out in the 

representation that there was a sanctioned post of Stenographer Grade 'C' 
in the scale of pay of Rs. 425-800 (Rs. 1400-2600, subsequently revised to Rs. 
1640-2900) at Regional Office, DAVP, Guwahati. The scale of which was at 

par with the Central Secretariat Stenographer Service (CSSS). 
The applicant was promoted to the post of Stenographer Gr.. II on 

22.08.1988 in the scale of pay of Rs. 1400-2300 (revised Rs. 425-700). The 

scale of Rs. 1400-2600 was subsequently revised to Rs. 1640-2900, following 
the  Ministry of Finance letter bearing No. 7 (18)-B-111/81 dated 04.05.1990. 

However from August, 1988 the applicant was granted scale of pay of Rs 

5000-8000 instead of Rs. 5500-9000 as given to CSSS Stenographers! 
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Assistants effecting from 01.01.1996 according to DOFf &T's letter No. 

20/29/2006-CS U (CSJ). dated 25.09.2006. It is stated that the CSSS 

Stenographers have been given the pay scale of Rs. 6,500-10,500 with effect 

from 15.09.2006. The applicant therefore discriminated with the matter of 

allotment of scale of pay at par with CSSS Stenographers/Assistants 

although method of direct recruitment was the  same  with that of CSSS 

Stenographers! Assistants. 
The applicant was again promoted to the grade of Stenographer Gr.. I 

in the scale of pay of Rs. 5500-9000 in the category of Group 'B' (non-

gazetted). instead of promotion to the post of Private Secretary (Gazetted 

Gr. 'B') in the pay scale of Rs. 6,500-10,500 like that of Stenographers of 

cSSS placed from Group 'D' to Group 'C'/P.A. 

The applicant also pointed out that DAVP is a participating office of 

CSS/CSS/CSCS and an attached office as per Rule 2 (e), 2 (1) and 5- Fist 

Schedule of the Central Secretariat Service Ru]es, 1962. 

The applicant further contended in his representation that he was 

selected by the Staff Selection Commission for the post of Stenographer.  Gr. 

'D' (Gr.. Ill), and was nominated by the SSC for DAVP Office a participating 

office of the CSS!CSSS/CSCS and an attached office too. More so, when the 

initial pay scale is comparable grade was same for the post held by the 

applicant. As such the scale of pay should be same for the subsequent 

promotional channel as given to the Stenographer Gr. 'C'! PA/PS to CSSS. 

The applicant also pointed out that he is attached to the officers in 

the level of jt. Secretary by taking higher responsibilities, as such he 

claimed for grant of scal..of pay at par with Stenographer Gr. C'/PA, 

Assistants of CSSS/CSS. 

Copy of the representation dated 14.02.2008 is enciosed 

herewith as Annexure- 11. 

4.21 That your applicant further begs to say that the Directorate, DAVP, New 

Delhi vide impugned office memorandum bearing letter F. No. 

18011/2/2006-Admn. I dated 22.05.2009 rejected claim of the applicant 

the alleged ground that the applicant is occupying the post of Stenographer 

Gr. 11 which was classified as Gr. C post whereas the post of Stenographer 



ti ,4'i'è 

15 	 ii DEC 239 

Guwahati Bench 
4V4 

in CSSS has been classified as Group B. Therefore benefit of higher pay 

scale could not be extended to the  applicant as the two posts are classified 

differently. it is also contended that the initial appointment of the applicant 
was against the post of Stenographer Gr. Ill in the General Central Service 
of Stenographers of DAVP. As such it is alleged that the ease of the 
applicant cannot be compared with those Stenographers of CSSS service. 

In para 2.3 and 24 it is further alleged that the request of the 
applicant for revision of the pay scale had been considered in consultation 
with the Ministry of Finance but Ministry of Finance did not agree to grant 
higher scale of pay of Es.. 1640-2900 but the same had been restricted to 
Assistanis and Stenographers in CSS/CSSS and the same had not been 
extended to similar posts in autonomous offices/subordinate offices. 

In para 24 it has been stated that since the applicant had accepted 
the offer as Grade UI Stenographer in DAVP he is now estopped from 
claiming parity of pay at par with CSS/CSSS/CSCS and seniority of the 
applicant is counted in the General Central Services of Stenographers of 
DAVP and further alleged that merely working with officers of Joint 
Secretary and Deputy Secretary level does not entitle iu1n to claim parity 

with QSSS cadres. 
Copy. of the impugned memorandum dated 22.05.09 is 
enclosed herewith and marked as Annexure- 12. 

4.22 That it is stated that on a mere perusal of the impugned memorandum 
dated 22.05,2009 it appears that the Directorate of DAVP could not assign 
any valid reason for denying the higher revised scale of pay to the 

applicant. Moreoverr  the Ministry of Finance also failed to assign any 
acceptable reason while denying the benefit of higher revised scale of pay 

at par with CSSS cadre.. 
it would be evident that parity of pay has all along been maintained 

by the respondents Union of India with the post of Stenographer Grade III 
of Subordinate office along with the. Stenographers and Assistants of 
CSS/CSSS/CSCS. However,, subsequently the Stenographers and 
Assistants of Central Secretariat have been granted higher revised scale of 
pay. But the said discrimination in parity sought to be removed by the 
DOP&T vide. letter dated 31.07.1990. But when such benefit of higher 
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revised pay was denied to the similarly situated employees of the 

subordinate offices working- as Stenographer Gr. II in spite of issuance of 

DOP&T letter dated 31.07.1990. In this connection it may be stated that the 

impugned memorandum dated 22.05.2009 is silent about the extension of 

benefit to similarly situated employees of the subordinate offices of 

Directorate of Film Publicity under Ministry of Information and 

Broadcasting who had approached the Hon'ble Tribunal through OANo. 

548 of 1994 under the same Ministry of Information and Broadcasting, 

Govt. of India. It is stated that in OA No. 548 of 1994 similar objection was 

raised regarding classification of category of Group 'C' and 'B' as well as 

category of non-gazetted and gazetted but the learned Tribunal, Principal 

Bencbf New Delhi after adjudication of the matter in detail pleased to held 

that the Assistants and Stenographers of the Subordinate offices cannot be 

discrimin ted and allowed the O.A. Since the present applicant is similarly 

situated employee, like. thosee applicants of OA No. 548 of 1994,985 of 1993, 

as such the impugned memoraidum dated 22.05.2009 is not sustainable in, 

the eye of law more so since the judgment and order in OA No. 548 of 1994 
abs already been implemented by the respondents Union of India.. As such 

they are. estopped from raising similar objections in the instant case of the. 

applicant and on that score alone the O.M dated 22.052009 is liable to be set 

aside and quashed. 

4.23 That your applicant further begs to say that he had also submitted 

representations on 09.04.2008, 12.12.2008 and 08.07.2009 praying, inter alia 

for grant of higher revised scale of pay. However, the Directorate. 'of 

Advertising- and Visual Publicity has rejected the representation  dated 

08.07.2009 vide impugned memorandum bearing F. No. 18011/2/2006-

Adnin. I dated 24.08.2009 on the alleged ground that Ministry of Finance 
did not agree to the contention of the applicant for parity with Central 

Secretariat Stenographer Service in respect of pay scale and also on the 

alleged ground that no new. .fact has been brought for consideration. It is 

evident, from the impugned memorandum dated 24.08.2009 that the 
Directorate did not refer the matter of the applicant to the DOPT. In this 
connection it may be stated that once the judgment and order date 

19.01.1996 passed in OA NO. 548 -of 1994, 144-A/1993 and 985/1993. has 
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pay scale has been extended to similarly situated employees by 

implementing those judgments by respondents Union of India. As such the 

respondents are duty bound to extend similar benefits to the present 

applicant. The applicant further relies on the decision rendered by the 

Hon'ble Supreme Court in the following- decisions: 

-(i). -(2006) 9. SCC '406 K.T. Veera.ppa and 'Ors. Vs. State. 'of Karnataka. 
and Ors.) 

(ii) (2006) 12 5CC' 435 (Union of India and Ors. Vs. Carpenter 
Workers union and Ors.) 

In view of the aforesaid decision.. the -applicant has, -acquired -a 
valuable and legal right rather fundamental right for extension of benefit of 

higher revised scale 'of pay as -claimed in the instant Original Application. 

Copy •of the representation -dated 09.04;08, 12.12.08, 

representation dated 08.07.09 and impugned memorandum 

'dated 24;08:09 are enclosed herewith and marked as 

Annexure- 13, 14 15 and 16.. 

4.24 That 'the. applicant states that question of treating .the applicant as ex-

cadre/General Central Services does not arise as because applicant entered 

in service. through 'competitive, examination 'conducted by the Staff 

Selection Commission in the year 1980. Itis further stated that as per SL..No.. 

19. 'of the First Schedule. -of the Central Secretariat Service Rules, 1962, the 

DAVP,. Ministry of Information and Broadcasting-. is a participating office of 
J•_ 	- 

CSS/CSSS. Therefore the applicant should be treated as CSSS considering 

DAVP is a participating. of CSS/CSSS and attached office and pay 

scale/status for the, posting in its Regional Office cannot be 'discriminated in 

a latter stage while initial pay scale and its classification of Group of post 

were the same. As -such the impugned memorandum 'dated 22.05.2009 and 

24.08.2009 are arbitrary, non-spealdg- and the same are liable to be set 

aside and -quash.d. 

Copy of extract of first schedule of the Central 
Secretariat Service Rules, 1962 is enclosed 'herewith and 
marked as Annexure- 17. 
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4.25 That the applicant states that he had approached the authorities for 

redressal of his grievances but the respondents most arbitrarily rejected his 

prayers as stated in the preceeding paragraphs. As such finding no other 

alternative but to approach this Hon'ble Tribunal for protection of his 

valuable and legal right and be pleased to pass appropriate order directing 

the respondents to grant and fix the pay in the scale of Rs. 1640-2900/-

w:e.f. 22.08.1988 and further corresponding scale of Rs. 5500-9000/- w;e.f. 

01.01.96 and the Hon'ble Court further be pleased to direct the respondents 

to grant the scale of Rs. 6,500-200-10,500/- w;e,f 24.06.2005 with all 

consequential benefit and arrears monetary benefits.. 

4.26 That this application is made bonafide and for the cause of justice. 

5. Grounds for relief Isi with legal provisions: 

5.1 For that, the applicant being similarly circumstanced like the Stenographer 

Grade- II of Directorate of Field publicity who were applicants in O.A. No. 

.548/1994 for extension of the benefit of higher revised scale of Rs. 1640-

2900/- (revised Rs. 5500-9000) in terms of the DOPT ON dated 31.07.1990 

entitled to the same benefit of higher scale of Rs. 1640-2900 w:e.f. 22.08.1988, 

in light of the judgment and order dated 19.01.1996 passed in favour of 

those employees of the same Ministry which was further accepted by the 

same respondents Union of India 

5.2 For that, the applicant is similarly circumstanced like those. Stenographers 

Grade- II of the Directorate of Field Publicity and was vested with similar 

duties, responsibilities and nature of work, moreover, recruitment 

conditions, rank, status and scale of pay of the Stenographer Grade-il of the 

Directorate of Advertising and Visual Publicity are exactly similarly with 

that of Directorate of Field Publicity and both are Central Government 

department under the Ministry of Information and Broadcasting. 

5,3 For that, app1kant was selected from open market through competitive 

examination and the Grade, rank, duties and responsibilities and scale of 

pay of Stenographer Grade- II of the Directorate of Advertising and Visual 

Publicity are equivalent, to the post included in the Assistant Grade of 

Xd4t4'' 
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Central Secretariat service and Grade 'C' Stenographer of the Central 

Secretariat Stenographer Services and method of recruitment of both the 

categories are through open competition and posts are comparable to each 

other. 

54 For that, the applicant fulfils all the criteria laid down in the O.M dated 

31.07.1990 issued by the DOPT,. Govt. of India and as such entitled to the 

benefit of higher revised scale -contained in the. aforesaid O.M dated 

31.07.1990 with all consequential benefits. 

5.5 For that, denial of benefit of higher scale of pay to the applicant when the 

same was extended to the similarly situated employees of the Directorate of 

Filed publicity and also. in other subordinate offices of the Central 

Government department either following, the judgment and order of the 

learned Central Administrative Tribunal or by virtue of the administrative 

orders issued by the administrative Ministries of various Central 

Government department as such non-extension of the benefit to the 

applicant is highly discriminatory and the same is in violation of principles 

laid 'down in Article 14 of the.Constitution of India. 

5.6 For that, the judgment and order passed in favour of similarly situated 

employees in O.A. No. 985/1993 was carried on appeal by filing.a Special 

Leave. Petition before. the Hon'bie Supreme Court but the same was 

dismissed by the Hon'ble Supreme Court by order dated 11.07.1996 on 

merit, and thereby confirmed the. judgment and order passed by the. 

learned Central Administrative Tribunal in O.A. No. 985/1993. 

5.7 For that, the grounds assigned in the. impugned order dated 16th August, 

2005,. while rejecting the daixn of the applicant for grant of higher scale of 

pay of Rs. 1640-2900/- (revised Rs. 5500-9000/-) is not sustainable in the eye 

of law inasmuch as Union of India cannot compel each  and every employee 

to approach the Court of law for obtaining a particular relief when the same 

was decided in favour of the similarly situated employees of the same 

Ministry by a competent Court of law by it's judgment and order dated 

19.01.1996 passed in O.A. No. 548/94 and more so when the same judgment 

was accepted and implemented by the respondent Union of India in favour 
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of the employees of the subordinate offices of the Central Government 
department as such contention raised in the impugned order dated 16.08.05 

is not sustainable.in. the.eye.of law. 

5.8 For that the contention of the respendents that the benefit of -a judgment 
rendered by a competent Court of law is restricted only to the applicants as 
per extend policy of the.Government is highly arbitrary, unfair on the.part 

of a model employer like Union of India. 

5.9 For that, the  contention of the respondents raised in the ON dated 16.08.05 

that the benefit of higher scale has been restricted to the Assistants and 
Stenos in CSS/CSSS. is self contradictory and said statement is false and 
misleading- inasmuch as the benefit has been extended to the Stenographer 
Grade- II working in the Directorate of Filed Publicity who are similarly 

situated like the present applicant. 

5.10. For that as per Central Secretariat Service Rules, 1962, the. DAVP, Ministry 
of Information and Broadcasting- is a participating- office of CSS/CSSS. 
Therefore the applicant should be. treated as CSSS -considering DAVP is a 
participating of CSS/CSSS and attacbed office and pay scale/status for the 
posting in. its Regional Office cannot be. -discriminated in a latter stagewbile. 
initial pay scale and its dassification of Group of post were the same and 
keeping in view of the rules under common seniority list on all India basis 

framed by the DOP&T.. As such the impugned memorandum dated 

22.05.2009. and 24.08.2009. are. arbitrary, non-speaking and. the. same are 

liable to be set aside and quashed.. 

5.11 For that, denial of allotment of appropriate scale of pay and re-fixation of 
pay to the similarly situated employees working under the same Ministry 
in the same rank and status is a, continuous wrong, causing irreparable 
financial loss each and every month and on that score alone the impugned 

order -dated 22.05.2009 and 24.08.09. are liable to be set aside and -quashed. 

542 For that the applicart being similarly situated like those Stenographers of 
Directorate of Film Publicity and working. in the  Central Government 

-department as such -denial of the. benefit of higher scale of pay on the 

y ed4'v4 &V-13  
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issued by the 

Govt. of Tndia Ministry of Fin .nce is not sustai. ..ble in the eye of law. 

5.13 For that the contention of the respondents raised in ON dated 15.04.2004 as 

well as in the in. .pugned letter dated 30.06.05 after having been 

implemented the decision of the learned Tribunal 'granting the revised 

higher pay scales in terms of O.M .  dated 30.07.1990 to the similarly situated 

employees of the Mmist ry. of hiformation and Broadcasting as such 

respondents are barred by law of estoppel to raise such ground denying the 

benefit of higher revised pay scales to the applicant. 

5.14. For that grounds raised in O.M. dated 15.04.2004 as. well as in the impugned 

letter dated 30.06.05 are highly discriminatory and those impugned letters 

have been issued in violation of Article 14 of the Constitution of India and 

on the score alone the impugned ON dated 15.04.2004 as well as in the 

impugned letter dated 30.06.05 are.liable.to.beset aside and quashed. 

545 For that the impugned memorandum dated 22.05.2009 has not assigned any 

valid reasons while rejecting claim of the applicant for higher revised scale 

'of pay, as such the impugned memorandum dated 22.05.2009 is liable to be 

set aside and quashed. 

5.16 For that in the impugned memorandum dated 22.05.2009 as well as in the 

impugned memorandum dated 24.08.2009 no valid reason has been 

assigned by the Ministry 'of Finance or the DAVP for denial of the.benefit of 

higher revised scale of pay to the applicant. Moreover, the same Ministry of 

Finance did not assign any specific reasons for non-extension of the benefits 

of the revised scale of pay to the applicant. As such the impugned 

memorandum dated 2105.09. and 24.08.09 are liable to be set aside and 

quashed.. 

6. 	Details of remedies exhausted. 

That the applicant declares that he has exhausted all the remedies available 

to and. there.is  no.other alternative.remedy than to file this application. 

Cntrs AdmnItj,tPj,TrbjnI 
41W lpflPe4 

Guwahafl Bench 
T'iwe-A'  
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The applicant further declares that saves and except filing.of O.A No. 298 of 

2003. he. had not previously filed any application, Writ Petition or Suit 

before any Court. or any other Authority or any other Bench of the Tribunal 

regarding the subject matter of this application nor any such application, 

Writ Petition or Suit is pending before any of them. 

Relief is). sought for 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the. relief s).sought for in this application shall not be.granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to. set aside and quash the impugned 

O.M dated(.2(Annexure * 7), impugned letter 

(Ainexure- 8), impugned office memorandum dated 16.08.2005 (Annexure-

9) as well as impugnedoffice Memorandum bearing R. No.. 18011/2/2006-

Adrnn.l dated (22;05i (Annexure- 12). and impugned office 

memorandum bearing F. No.. 18011/2/2006- Adnin.I dated 24.08.2009 

(Annexure- 16). 

8.2 That the Hon'ble Tribunal be pleased.to. direct the respondents to. grant and 

re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with effect 

from 22.08.1988 and corresponding revised scaled pay of Rs. 5400100O/-
w.e.f. 01.01.1996 onwards and further be pleased to direct the respondents 

to. place the. applicajtin the next higher scale. of Rs. 6,500-200-10,500/- with -. 
effect from 24.06.2005 by necessary modification of the promotion order 
bearing letter No. A-12011f3/2001 Admn. I dated(/05 with all 

consequential benefits including arrear monetary bene 

8.3. Costs of the application. 

8.4 Any other relief (s) to which the applicant is entitled as the Hon'bie 

Tribunal may deem fit and proper. 
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9. 	Interim order prayed for: 

During pendericy of the application, the applicant prays for the following. 
interim relief: - 

9.1 That the Flon'ble Tribunal be pleased to observe that pendertcy of this 
application shall not be a bar for grant of relief prayed for in this 
application. 

I •............s...•....e...,......•...,....,.......,,................... - 
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VERIFICATION 

I, Sri Raghabendra Nath Das, aged about 51 years, working as Stenographer 

Grade - I, in the office of Regional Office, DAVP, Guwahati, applicant in 

the instant original application, do hereby verify that the statements made 

in Paragraph I to 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any 

material fact 

And I sign this verification on this the 8 Ih day of December, 2009. 

Gvvd,aw R5 
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(Typed copy) 

(Extract) 

No/190W 

Govermiient of India 
Ministry of Personnel, Public Grievances and Pension 

Department of Personnel & Training 

New Delhi, dated the 31s' July, 1990 

Subject: Revision of Scale of Pay of Assistant Grade of Central Secretarial 
Service and Grade 'C' Stenographers of Central Secretarial 
Stenographer Service. 

The undersigned is directed to say that the question regarding revision of 

scale of pay for the post of Assistants in the Central Secretarial etc., has 

been under çoideration of the GQyernment in tenms of prier dated 23rd 

May, 1989 in O.A. No. 1530/7Jy the Central Administrative Tribunal, 

Principal Bench, New Delhi for some time past. The President is now .......................... 

pleased to prescribe the revised scale of Rs. 1640-60-2600-EB-75-2900 for the 

pre-reyised scale of is. 425- 5Q-2Q-7QQ--5-QQ  for  duly posts included 

in the Assistant Grade,, of Central Secretarial Service 7(an:da)Grade 'C' 

Stenographers of Cenal SEcrtariat Stenographers Scrvice with effect from .---------.-- 	 - 
1.1.1986. The same revised pay scale will also be applicable to Assistants 

and Stenographers in other  Qrgisatipns l 	TT.ófE,ernal Affairs 

which are not participating in the Central Secretarial Service and Central 

Secretarial Stenographers Service but where the post are  in comparable 

grades with c1assificnnd pay scale and the nethod of 

rcn;itnent through Qpen competitive Exan inatign is also the same 

2.  Pay of the Assistants and Grade 'C' Stenographers in position as on 

1.1.1986, shIl be fixed in terms of Central Civil Service (Revised Pay) lules 
1986. The employees concerned shall be given 2e tion to optfor the revised 

scale of  pay  from 1.1.198 or subsequent date i Rule 5 ibid, read 

with Ministry of Finance O.M No. 7 (52)-E.1II/86 dated 22.12.1986 & 

2751988 in the form appench4  to Second Schedule of the rule ibic This 

/ 

FAr 
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option should be exercised within three months of the date of issue of the 

OM This option opç 	rcieci shall be final! 

Formal amendment to CSS (RP) Rules, 1986 will be issued in due course. 

This Issues with concurrence of Ministry of Finance (Department of 

Expenditure)vide their U.O. No. 7(48)/IC/89 dt. 30.7.90. 

Sd/- Illegible 

Vncir Smrgtgry  tc th Govt qf India! 
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To : 1 .  

The Joi Secretary(P&A), 
and 

Director of Grievance, 
Ministry of Inlorrnation&'B'Casting, 
'A' Wing, Shawstri Bhawan, 
New Delhi-I 10001. 

1- 
(ti 

Sub:- Grievance Petition of Sh.R.N.Das, Stenographer-Gr.II of DAVP-reg. 

Sir, 
In response to Min.of I&B,AdmnJV Section's I.D.No.5/6/2002-AdmnJV dtd.13.1.05 and subsequent 

it ' s letter of even no. dtd. 03.02.05,on the above subject, kindly refer to the endorsement letter of DAVP 
LD.No.A- 1 2033/1 /2002-Admn.I(Part) dtd. 04.02/05 to Sh.G.S.Pundir,US(A),Min.of I&B and also its 
endorsement letter of even no.dtd. 1 7/22/2/05 to him, the original of which are addressed to Sh.Dinesh Arora. 
Section Officer, MIJC,Min.of I&B. But, so far, J neither received the due benefits nor any decision iii this 
regard. 

Meanwhile, I talked to Sh.N.P.Joshi,S.O,MUC,Min.of 1&B over phone on 15.03.05 and .3 05 while I 
have been informed that the file, has been referred to the DOP&T/L.av Ministry respectively, 

Sir, you ma) kindly be aware that the decision is peiidi.ng alimast fir 10 years and I do not know how 
much time will further be required tO get the legitimate eli-tinis /Minislry's decision. As stated earlier thai I was 
selected through Staff Selection Commission and not by any Departnient and hence considering all the 
facts iarrated by me in my several grievances supported witl.i varEous required papers , I think j:crsonalh 
that the decision for its iniplcnientation is winecessarily being deli ed causing harassment to me like anything. 

Further. I am to mention here that the Expenditure Secrctary !'ImLstry of Finance had a meeting 
with the staff side of All India Audit and Accounts AssociationDistt,GhazjabatJ(tJP) on 15.011999 and 
the VIC\•VS as opined by the Expenditure Secretary as indicated in the letter No.AIAJ1-1Q/01-5/99 tltd. 23.02.99 
in regard to the pay-scale of Stenographer GUI. the extract of the vie' s is reproduced helo\v ftr kind 
information, perusal and necessary action. 

"In many departments the Stenographer-GUI \vere in the pa' -scale of Rs. I 400- -Rs.2600.'-have been 
granted the upgraded pay-scale of Rs. I 640/- - 2900/- and also implemenited h the Govenmieiit. The result is 
that Stenographers Gr.II in some departments have been assigned the higher grade of Rs,55001- - 
Rs.9000/- it is still Rs.5000/- -Rs.8000/- in other departments where they could not go to the Tribunals or 
where the decision of CAT could not be implemented before the pay-scaks of V CPC were implemented. 
The Expenditure Secretary said that CAT decis!on should be impkmcited before any contempt pettons 
arc I'ik&J." 

in d 1 	1 i 1 -1 	v 1 'li 	ikt 	taM 	q  k 	i 	 '. 	1 	'ni 	' titt i''i IL 	\] dt 
nnplemeniatit_.n:de';ision so that I bemig a unor stall keei:' nn laith and j:emard k' thL Superiors far e'Lr. 

Thamikin.m you. 

:1. -  H II!! ' .L1ItIIIUII' 

(RN. Ds) 
Sknograj:'hcr-Gr.I 

Reeon.a1 OffiCC. DA\ F. 
- 	 .f'TO.r 	'!,T 

,inmiijh.Gvthti_7R1 024. 

OPP I 
Gtiwa  Onch 

Daic: u4.u.0 



I .Jnt Seer etaty(l &A) 
.And 	 1 

l)irtor of Grievances, 	 / 	ii DEC 	I lvi inistry of l& It, 	 I 	 009 
'A' Wing. Shas r I liawaii, 	 I 
New Delhi- I_10001. 	 Guwahati 

Sub:- Grievance Petion-Other Service matters in respect of 
Sb. R.N.Das,Stenographer Or. LU' C ',Regional Oflice,DA VP, 
Guwahati- iegarding. 

Respected Sir, 
With reference to my letter dated 3. 12.03 on the above subject, I have the honour to draw your k 

attention under compulsion again to the effect that ,J received a letter on 31.12.2003 ,issued by ..tk 
Dy.Director(Admn.l),DAVP,New Delhi, intimating me vide its letter No.A 12033/i /2002-Adnin. I dateJ 
23.12.2003, that the matter relating to the revision of pay-scale etc. was still under COflSidCraiiOIl . 
consultation with the Min.of 1&B and the decision taken by the Ministry would be communicated to rnc 
due course. I am enclosing hcrcith a copy each of' the above two letters for your ready reference 
and kind in tervent ion please(Ani*ure-'A&B). 

Sir. I am sorry enough to ifrntion here that it is almost 10 Years(ten) passing away hut, I have 
received the due and genuine behéfits as requested for in my Grievance Petitions time to time tlolia':: 
been communicated the MinistryZ

Id
dccision so far despite there is clear guidelines contained in the MThihy 

of Personnel, Public Gricanccs 	Pensions '1) 0 Letter No K-I 101 1/5-2003-PG (Idled 	May, 00', t' 
the petitioner should be infiarmedl pf the progress of his/her grievance And it may be stated that, wh.ii L. 
decision has ittit been takeimy th Ministry for last 10 years, it may he presumed that obviously l:hcewas 
merit and this should he consider&1 favourably without further loss of time and energy in all respects. 

Sir, though it may be irrlevant but I like to say here that my Home Town is at Kolkata(Wc( 
Bengal). I hew served at R0.DAVP,Guwaiiaii(NE Region) being promoted wrongly from Koikata,1Ion 
August'88 to [)ccember'95, transferred to DAVP.Fiqrs along with the post and served there from January'có 
to July'97 and again transferred along with the post to REO•,DAVP,Kolkata and served there fioi 
August'97 to Nov.'2000 and further transferred to Guwahati and have been working from J)cc.'2000 to oil 
(late. 

However, on the above subject. I have requested before Director ,DAVP, conveying in details so as 
to take necessary and proper action administrativet,by the Deptt./Ministry as well. I am also . enc1osin 
herewith a copy of the letter along with its enclosures , addressed 1.0 the Director, DAVP,Ncw Dcliii, for your 
kind perusal and i inmediate relief from this long pending rnattcr(Annexure-'C). 

I believe in right earnest Sir, that perhaps you would be kind enough for its convincing ,if you would 
kindly take some pain to go through the merit of my case narrated in the enclosed copy of Iny letter to (he 
t)ircctor,DAVP,New i)ellii. 

Your kind tiiid ((iIl('s( liivtuii'aliIe itelitni is liip.Itiv cXf)ccttd lii ilijt' 
IIuinkiiig YOU, 

Ends: I )Anncurc-A&[3' 
2)Copy of letter to I)ircctor a./w 

its enclosures. 

i)ate: Id .01.05. 
Sc7Y 

1)re c 	iA i P 	fj-'-3 b4i 

Yours faithfully, 

sZ 

( R. N. Das) 
Stenographer (Jr. lI/'C' 

Regional Office: l)AVP:Guwahati 

o.c,k-ic' 	' 	iA* 	'vii_j 

I (J)I I Oj 

(3 ) y 
	/ f,,/ 

h / - t4', C',  



Ad .t 
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The icector., 
	11 DEC 2009 

DA. VP, Mi.n.of I&B. 	 I 
NewJhUJQ00i. 	 I 	Guwahati g 

(Throug! i Proper 

Sub:- Grievance petition for revising the pay-scale from Rs. 1400/--Rs.2600/- to Rs. 1640/-. - 
Rs.2900/- w.e.f. 1.1.1986 on the basis of O.A.No.548/94 of Prinicipal Bench of the CAT, New De1his 
judgement dtd. 2/2/1996 and from Rs.5000/-. -Rs.8000/- to Rs.5500/- -Rs.9000/- w.e.f. 1.1.196 in respect of 
Sh. R.N. Das, Stenographer Gr.II/'C',Regional Office, DAVP,Guwahati and other service matters-reg. 

Ref:1)Letter No.42/4/239/2002 -AD iV(PG) dtd. 12.8.02 of Sh.V,K.SekSi,Under Secretary to the 
Govt. of India .Min.of 1&B,New Delhi(Copy enclosed- Annexure 'A'). 

2)Letter 	No.A- 1201 3/1/2002-Admnj 	dtd. 	23. 12.2003 	issued 	by 	Dy.Director 
(Adnrn.I),DAVP,New Delhi(Copy enclosed-Annexure- 'B'). 

Respected sir, 
I have the honour to draw your kind and proper attention sympathetically on the above subjects and 

for the decision of the Ministry as indicated in the letter under reference (2) above which is still awaited, 
though as per Ministry of Personnel, Public Grievances and Pensions' letter dtd. 5.3.2003, the petitioner 
should be informed of the progress of'his/her grievance. 

Sir, I have been writing on the above revision of &pay-scale for about 10(ten) 
years. But, the reason for keeping it non-implemented/undecided over the matter by the Deptt./Ministry as 
well for such a long years causing me irritated because of deprivation from the legitimate claims since 
August'88 and onwards , is not known to me. 

On the above matter, I like to state here that I belong to Kolkata SELBenol). I applied and 
appeared in the All India Open Competetive Examination conducted by the Staff Selection Commission in 
1980 for the post of Stenographer Gr.HI/'D' in the pay-scale of Rs.330/- -560/-(revised as 1200-2040/-
&4000/- -6000/-) and was appointed at Regional Exhibition Office, DAVP,Kolkata in July,! 982 in the post 
of Stenographer Gr.III1'D'. And afterwards, I was offered promotion for the post of Stenographer Gr.II/'C' 
at RO,DAVP,Guwahati as sanctioned vide Ministry's letter No.3/8/81 -BudJDAVP/DS(I)dtd. 
28.1.1982(Copy Enclosed-Annexure-'C')in the pay-scale of Rs.1400/- -Rs.2300/- which was revised it 
subsequently to Rs.1400/- -2600/-(now Rs.5000/- -Rs.8000/-) wrongly, and I joined in August1988. I was 
also transferred to DAVP,Hqrs. in Dec.1995 to DAVP,Kolkata in July, 1997 and to Guwahati in Nov.2000. 
But, the candidates joined in Delhji including DAVP and other places in the poast kof Stenographer 
Gr.IIi/'D'in the same pay-scale of Rs.330/-. -560/-(revised 1200/-.-2040/,4000/- -6000/-), while promoted to 
the post of Stenographer Gr.II/'C' or PA, they have been given the pay-scale of Rs. 1640/- •-2900/-(now 
Rs.5500/- -9000/-). It may be found that there was absolute anomalies towards pay-scale and also in the 
designation despite the rank mature of the job was same. Moreover, there was clearly mentioned in the said 
judgement that even the similarly placed persons having similar nature of duties, posted in any corner 
including the villages/remote areas of the country, pay-scale would be the same and jthere should not be any 
discrimination.. Again, it may be reiterated that the Supreme Court has given the similar view for a 
particular case published in the Swamy's News in Agust'04. A copy of the same is also enclosed for 
ready reference and kind perusal(nexure-'D"). 

Though, I had been appointed through the Open Competetive Examination conducted by the Staff 
Selection Commission in All India basis and not through Employment Exchange or through 
Advertisement published in the News papers for a particular post and for a particular Department, I 
do not understand why I am not given the due benefit so far as like the benefits given to similarly placed 
persons and treated me other categories of employees wrongly by the Deptt. And thus, I have been holding 
the post of Steno.Gr.JJ"C' as yet ,otherwise perhaps, I would have been eligible for the post of P.S during 
23 years of service in DAVP. In this regard, I am enclosing herewith a copy of an extract taken from the 



wam s i4ste: Manual fbr l_.}Dis and f-leads of 0 dices rowai'ds n 'ode of ncoitment etc. (i.c.Reeiimc 
Staff Selection Commission- ii (iv) Ai[ouncnt of candidates by the Commission., fir ready refereir.e 
usai and i.iecessar' actioii(Ailiiexure-E). 

• 	Accordingly, it seems that prjor to Commission starts, if the recruitment made either through loca 
Employment Exchange/Central Employment Exchange/Aftvertisement in the News papers for a partrculai 
post and for a particular DeptL, only, seniority lists would be prepared by the concerned DeptL only,  
while like me, the candidates selected through Staff Selection Commission for various posts, common 

• Inter-se-Seniority list would be prepared in the state/Region by the Deptt, after it was ascertainec 
from the Commission which had not been dOne. 

It may be mentioned here that the other categories of officers appointed through UPSC/through opel 
Advertisement etc., and posted in various parts of the country are drawing the same pay-scale those wh 
arei.Ds/ROs/Eos/Sos/Aos/FEOs/Exh.Astts./Sr.Artists/TA(M) etc.etc. 

Further, I like to say that, as I have come to know from DAVP Admiii Sec., I am going to he giver 
upgrada.tion promotion in the Post of Stenographer GrJ in the pay-scale of Rs.5500/ -9000/ in stead o 
the pay-scale Rs.6500/- -105001- of P.S( which should be promoted like from Gr.IJI/D' to Gr.lI'C'or PA t( -  
Gr.I or P.S). It may be mentioned here that Regional Director is also eligible for one P.S. 

In view of the above, I shall be highly grateful, if you would arrange to give me the due benefits 
accordingly or intimate me the Ministry's decision immediately without killing furthermore time as this lia 
already been delayed by taking 10 years which also proves that there was a merit to my grievance, to avoic 
any litigation in the matter in future. 

Thanking you. 
Yours faithfully, 

ía/if 
Encl;as above 	 R.N. Das) 
(Annexue-A-E') )d 	c.• U-tr 	 Stenographer Gr.II/' C' 
'" 	S. 	 'b (. 	 REGIONAL OFFICE;DAVP:GUWAHATI 
Date:10.01 .05. 

rfk 

17 DEC 209 

Guwahatj Bench 
_Rff 



To 
Sh. V. K. Sekhri, 
Under Secretary to the Govt.of India, 
Ministry of I&B, 
'A'Wlng, Shastri Bhavan, 
Dr.Rtjefldra Prasad Road, 
New Deihi-11000I  

SPEED POI 

4900 

/ 
/ 
I : 	7 
I 

GUWh 
Ch 

Sub:- Grievance Petition- Other service matters. 
Eel:- Leter No.4214/23912002-M) jV(PG),Dtd. 12.08.02. 

Sir, With due respect, I would like to draw your kind attention on the above subject and 
reference. Sir, I am enclosing herewith a copy each of letters dtd. 29.7.02 and 3.9.02 so far 
received from my Deptt.,Hqrs.,NCW Delhi, for your kind perusal and action. 

As advised in the above cited reference ,accordingly under compulsion I am to state here 
that I have not received the due claims so far from my Hqrs.,New Delhi. And thus, I am still 
b eing deprived from getting the legitimate claims such as nonimp1emefltati0fl of revised 
pay-scale from Rs.1400/- -2600/- to Rs.1640/- -2900/- w.e.f. August,1988 applicable to me, 
on the basis of Judgement dtd. 2.2.1996 vide OA No.548/94 of CAT Principal Bench, New 
Delhi and from Rs.5000/- -8000/- to R5500/- -9000/- 	 ACP  
benefit of upgradaton of post as per DOP&T's letter dtd. August,1999. 

Meanwhile, I requested again to the Dy.Director(Admn.I),DAVP,Ne%1 Delhi on 29.11.02 
on the above subject and the same has been duly forwarded by this office vide letter 
No.GHT/RO/A-20012/10/01248 dtd. 29.11.02. I am also enclosing herewith a copy 

of the same for your kind perusal, ready reference and immediate action on the matters. 
In view of the above, I would request you to kindly look into the matter so as to settle all 

of my long pending cases and relieve me from all mental anxieties without further delay. 
Thanking you in anticipation,Sir. 

Yours faithfully, 

Encls:as above 	
I 

O'Q/V 'wdYcw4 
(R.N.DAS) 

Date:04. 12.02 	 Stenographer Grade-II/'C' 
Regional Office, DAVP, Mm. of I&B, 

Nabin Nagar, Janpath, Guwahati-24. 



- 	
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To 
S h. S udhir..S harm a, 
Joint Secretary(P&A) 

And 

Ministry of I&B, 
Director of Grievances, 	 / 	DEC 2809 
'A' Wing, Shastri Bhavan, 	

GtJWahatj New Delhi-i 10001. 

Sub:-Grievancc Petition - Other Service matters. 
Sir, 

Kindly refer to letter No.42/4/239/2002-AD W(PG) dtd. 12.08.2002 of 
Sh.V.K.Sekhri, Under Secretary to the Govt. of India, Miii. of I&B, New Delhi, on the 
above subject. I am enclosing herewith a copy of the same for your ready reference and 
kind perusal. 

Sir, I understand from the endorsement, copies of DAVP I.D.No.A-1203 3/1/2002-
Admn.1 dtd. 29.7.02 and subsequent of its even no. dtd. 03.09.02, that the decision on niy 
grievances is still awaited. I am also enclosing herewith both the copies for your ready 
reference, kind perusal and necessary action. 

Sir, I am surprised to state here that almost 8 years have been passed away to take 
a decision on my grievances for its implementation and thus I have been depriving from 
getting the due claims in regard to revision of pay-scale as was requested for earlier and 
also thupgradation of Post as has already been restructured in the ratio 40:40:20 of the 
Cadre of Non-Secretariat StenographersJt.ov 'v'd)l YC( bcQM Li1A 1-0 jQJ. 

I am writing this again, because till today 1 have neither received the benefits nor 
any decision about the progress of my Grievance Petition. 

With a view to the above facts, I would seek your kind intervention on my 
grievances so as to settle the cases expeditiously and accordingly I may not have to 
disturb you time and again. 

Thanking you, Sir, 	 - 

	

• 	 (?'wj4ia 4 e,wd,vaww/Ai ;)o 

	

• 	 (RAGHABENDRANATH DAS) 
Encls;as above 	 Stenographer- Gr.II 

Regional Office, DAVP,Mi.ofl&B, 
Nabin Nagar, Janpath, 

Date: 03.12.2003 	 7 	Guwahati-781024(ASSAM) 
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Government of India 

7 DEC2009 / 
I 	

BOnch  

BvSpeed yost 

Ministry of information & Broadcasting 
Directorate of Advertising & Visual Publicity 

3rd Floor, PTI Building, Parliament Street, 

No.A-12033/1/2002-Admn.I 	 New Delhi dated 23-12-2003 

Office Memorandum 

Subject:- Representation of Shri R.N. Das, Stenographer Grade II, DAYP for 
enhancement of his pre-revised pay scale from Rs. 1400-2600 to Rs. 1640-2900 
w.e.f 1.1.1986 as per CAT, New Delhi's order in O.A. No.548/94 filed by 
Assistants and Stenographers Grade —II of DFP. 

The undersigned is directed to refer to a Grievance Petition dated 3.12.2003 of 
Shri R.N. Das, Stenographer Grade IL DAVP, Guwahati on the subject noted above and 
to say that the matter is still under consideration in consultation with the Ministry of 
Information & Broadcasting. In this connection the Ministry has sought some additional 
information in respect of Stenographers in the Directorate of Field Publicity (DFP). 
Accordingly, DFP has been requested to furnish the requisite information for onward 
transmission to the Ministry. The matter is being persued with the DFP to expedite the 
information. The decision taken in the matter will be communicated in due course. 

(Puran Singh) 
Dy. Director (Admn.) 

\ 1R.N. Das, 	I 
Stenographer Grade IL 	I 
Regional Office, 	I 
DAVP Guwahati 	I 

Through RO, DAVP, Guwahati 

s,  



- 	 - - -62- 
1 

1M.Nu.G(3). lCI9F 	 7 (.,OveIflflIeil( of Ii di 	-------- 	 - 

Ministry of F inai ice 
• 	 Doprt iun( of E xpmndlluro 

Nrv' Dell i, duJ 	11h 	704- 

OFFICE MEMORANl.j[J1 

• 	 Sub: Revision of scale of pay of Assistant Grade UI 
Secretariat Servjc and Giade C' Stenographr of 

• 	 Central Secretariat S1erograp1iers Service. 
• 	

The undersigned is directed to refer to DOPTs O.M. No.6/6/90CS.i 	±e4 • 	13.1.91° and Ministry of Finance O.M. No.744/JC/0 dated li.lh,fler:e!, l 	i9fk 
ihe subject mentioned above arid to state that DC)PTs O:M. dated 31.7 
meant exclusively for AssisLants/Stenograp?is Of the CSSICSsS and this 

• to be extended to autonomous organization etc. t°lowever 1  it has conic to-1-he iutice.  
of the Govt. that some aUtono:,ious organizations have adopted the pay O.Chle o Rs.1640-2900 to their Assistan1s/Stecioqra1,irs inadvertently. Iii some CaStp. scale has been extended to autonomous org.9nizaIjor) on tha basis of orderf the CAT. 

- 	It may be stated in this connection that the tionhie Nigh COLO of DIvd 
their judgment dated 31 5 211Q2 and 18 1, 2003 have pern1ir ally re.Je,(e. 
contention of the employees OI3omous orqdtzatIofls t.e. KVS/N, 	ni NIEPA etc. that Assistants/S(enioiThers of autonomous 
the 	e of Rs. 1640-2900(pre-revised) w.e.1. 1.1.86. Accordingly, the bn4 higher pay scale is being 1 0111 all the 3UIoiioiii 	bodies urdJr ±e ° .• 	 • :GQt 	°MS4rRD 	° he 	iiC bef( °ttaro be ernp!oyees of other autOflopou 	''p of (ovL of India as weIt. 

OWN 

All the f- inancial Advisors niza requestocj to take urnt con ctivo ii to withdraw the scale of Rs. 1 G'lO-2900(pi° •rovk- nd) from A;istnr1ts/steograpy of 21 UlOflOtfl0u 	COat 7PtjOn' Tho Lirnount of I'y PX AllowL tco; atrdy paid employees on It us account may also be I 000vei ccl. 

/ 

Cen 	 •,.'• (if 

.Zqmi 	 (/\r ut it .°°irIi 	I• 	°t_) 

All I/\; 
	 17 DEC 2009 

Guwahatj Bench 



1'•iiiistiy of Finimce 
Department of Expenditwe 

E.111 B Branch 

1/ 
t'. • 

ANJ-8 

Ministryof Information & Broadcasting may please refer to 
their notes on pre pages relating to the extension of the benefit of 

CAT's order dated 19.L in O/ Nos. 548/94, 144-A/93 and Y85/Y3 

Led by Assistants and Stenographers Gr. II. of DFP Mb 1&E%), C

nd CBDT espectively, to Sh. R.N. Das, Stenograp icr Gr. 11 
TheThf DAVP for revision of the py scale of P.s. 1400-2600 to li 

1640-2900 w.e.f. 1.1.86 and from P.s. 5000-0000 to P.s. 5500 - 900 0  

w.e.f. 1.1.96. 

2. 	The matter has been examined in This Department auid the 
• •s 	ls_ftQeeng 	Q_SJfl L ULP.IIcY' 

• ..eneti 	' 	 J.L?ptJQTrPLy1JCAT can not be etecictc 
théThori-ap ilca. . Further, the higher pa scaeo Rs.'1€4029th. 
fis een restricted to the Assistants/StefloS in CSS/CSSS and thq 
same has not been extended to the similar posts in autonornow 
organizations/subordinate offices. The enclosed OM dated 15.4.200'j 
issued In this regard may also be perused. 

)S(Per). has seen. 

(Ma. an Siugh) 
Under See ret ary to (lie Govt. of ifl(lia 

1) 

/ 

3 ,61 

I 
All ;: f\. 
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BY SI1E1) POST 

No. A- 12033/1 /2002.-Adniii,1 
(ioverirnieiit of 111(118 

l)irectoiate of Advertising & Visual Publicity 
(Ministry of Iiiformatioii & Broadcasting) 

Soochana fthnvan, C.C.O. Complex, lodhi Road, 
New l)clhl, Dated the l& August 2005 

OFHCE 1JLMORANDtJM 

Subject : Representation of Ski R. N. I)as, Stenographer Grade- II (now Stenographer 
Grade-I), Regional Office, L)AVP, (3uwahaii regarding enhancement of pie-
revised pay scale of Stenographer Grade - II as per CAT, New. Delhi's Order in 
O.A. No. 548/94 filed by Assistants and Stenographers - ii of 1)1 1 , 

The undersigned is directed to refer to a Grievance Petition dated 03. 1 2.2003 of Shri 
U. N. Das, Stenographer Grade - H (now Stenogiapher Grade I), Regional Office, DAVI', 
(Iuwahati on the subject cited above and to say that the matter has been examined in 
consuItatIonwith the Ministiy of lnfiinia(jon & Broadcasting, Ministry of Law & Justice, 
I)epartrncrit of Personnel & Training and Ministry of Finance, Department of Expenditure. 
The l)eparlment of Expenditure has not agreed to this 1)iiectorate's Proposal for extension of 
l)cIIe1its of the CAT's Order dated 19.01.1996 in O.A. No(s) 548/94, 144-A/93 and 985/93 to 
Shri K. N. Das, Stenographer Grade - II (now Stenographer (irade I), Regional Office, 
i)AVP, (Juwahatj fqr revision of the pay scale of Ks. 1400-2600 w.e.f. 01.01.1986 and from 
Us. 5000-8000 to Rs.5500-9000 w.e.f. 01 .01.1996. Asjer (lie extantp9lichJhe benefit ff  ppy 
judgement/order of Courljfijbujial cannot be exto the noplicants. Further, the 
'of 	 CSS/CSSS 
and the same has 	 to The Sitnilar)sts in subordinate officeslaulonornous 

A cole inistry of Finance, Dj 
20571.Jf I dated 30.06.2005 along with their O.M. No 
enclosed for ready reference. 

liicl. As above. 

Shri K. N. l)as, 
feritigia1,lie,' (iude -I, 

Regional Office, l)AVP, 
(;i.'almaii. 

runem 01 nxpeliultyre S tJ.U. NO. 

6(3)-IC/95 dated \l5..2oo4 is 

(AS II Ok(1(  U MAR) 
DEPIJIY 1)IREC'IOlt (AVMN.) 

'I'ELE. 2371 7023 

(lht'ough Regional 011ice, l)AVP, Hangalore) 
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( '()J)y to 

, . nAmuuwx 
Regio,1 	

Iljce (Shri S. C. 'llukdar, Assjsta,,t Edi(or) IMVP th3wa(i 
	It 

Icqucs 	
1ht the enclosed G.M. addressed to Shrj R. N. ias, Steflogrj,j 	(i.l 

Regio, 	Otflce, OAVP 
(hiwaliati may likase be got delivered to 

hii, ini 
it)tirnaf IOI to this I)irectotu,e Mitiistry of 

iIIhjf1Ia(j0j1 & litoadcastjng 	%dtjii 	Sectio,1, Sllas(j F3IIILV I 

New DelhI. 
Ministry of lnIbrznj 	& Broadcasting (Shri S. V. Knislinan [IS  thiavari New Delhi wili relère,ice to their 

1.1). Note No. 113512003 M1 	dale 
06.072005 	

It 7) 

(/ISH() KUij, 

[A&r 
** !rnfr 	rrr 	I 

17 DEC2009 

? Guwahati Bench 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 298 of 2005 

Date of Order: This, the 16th Day of January, 2008 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLESHRI KHUSHIRAM, ADMINISTRATIVE MEMBER 

Sri Raghabendra Nath Dbs 
Stenographer Grade-I.. 
Regional Office, DAVP 
Guwah ati. 

Applicant. 

By Advocates Mr.M.Chanda, Mr.G.N.Chakraborly, Mr.S.Choudhury & 
Mr.S.Nath. 

- Versus- 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Information & Broadcasting / 
'A' Wing, Shastri Bhciwan 	 I 
New Delhi-I 10 001. 	 1 
The Director 	 / 	DEC 2009 
Directorate of Advertising and 

J 	Visual Publicity, Ministry of Information 1 /fl Gnch 

and Broadcasting, P11 Building 
3rd Floor, Parliament Street 
New Delhi- I 10001. 

Deputy Director (Admn.) 
DAVP, Ministry of I & B 
P11 Building, 3rd Floor 
Parliament Street 
New Delhi- 110001. 

Regional Director 
Regional Office 

Nabin Nagar, Janapath 
) 	DAVP, Ministry of I & B 

Guwahati-781 024. 
.....Rospondents. 

Mr M. U. Ahmed, AddI.  C.G.S.C-'Ikf_~~' 
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ORDER(ORAL) 	I 
16.01.2008 	/ / 	DEC 2009 	f 

/ 	Guwah t . 
MANORANJAN MOHANTY. (V.C.): 	 '86r?cb 

Heard Mr.M.Chonda, learned counsel appearing for the 

Applicant, and Mr.M.U.Ahmed, learned Addi. Standing counsel for the 

Union of India. 

2. 	Claiming a higher pay scale (Rs.1,64072,906I-;:Whith° has 

consequentially revised as Rs.5,500-9,000I- the Applicant (a Stenographer 

of DAVP/Guwahati) approached the authorities and, as it appears, the 

Ministry of Information and Broadcasting sent a proposal to the Ministry of 

Finance; which has turned down the said proposal. The views of the 

Ministry of Finance having been accepted by the Administrative Ministiy, 

the Applicant has approached this Tribunal with the present Original 

Application filed under Section 19 of the Administrative Thbunals Act, 

II:11 

	

3. 	Although the rejection order under Annexure V dated 

16.08.2005 of the Administrative Department has been influenced by the 

v expressed by the Finance Ministry, yet the Applicant has not 

impleaded the Finance Ministry as a party Respondent in this case; 

despite the fact that the Applicant brought on record, by amendment, a 

copy of the U.O.No.205/E.111 (8)/05 dated 30.06.2005 of the Ministry of 

Finance. 

	

4. 	By filing a reply, the Administrative Department/Respondents 

have tried to support the views expressed in the rejection ordep 
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16.08.2005 and by filing a rejoinder the Applicant has tried to support his 

stand. 

5. 	. 	The matter was heard at length and the materials placed on 

record were examined. Mr.M.Chanda, learned counsel appearing for the 

Applicant has taken a stand that merely because the Applicant did not 

approach the Court/Tribunal1 his claim to get salary in the same pay scale 

that has been extended to his counter parts in the Field Publicity 

Directorate/same Ministry would amount to discriminctiOn/ViOlOting Article 

14 of the Constitution of India. On the other hand, Mr.MU.Ahmed, learned 

Addi. Standing counsel appearing for the Respondents Deportment1 has 

vehemently opposed the stand of the Applicant by arguing that financial 

matters (like the applicability of pay scale) should always be left to the 

Administration (who should take the final decision) and the Courts or 

Tribunals ought not to act like on Appellate Authority over the decisions of 

)

atIve  the Administration so far policy matters are concerned. It is his stand that 

on the available facts, this Tribunal (at its Principal Bench/New Delhi) 

allowed few members of the staff (of certain organizations of Govt. of 

India) to draw a higher pay in the scale of Rs. 1640-2900/- and that the 

Applicant, who is a member of the staff of DAVP, is not entitled to any 

such benefit and that rightly his prayer was turned down. 

6. 	In course of hearing, Mr.M.Chaflda, learned counsel 

appearing for the Applicant., expressed desire to grant liberty to the 

Applicant to approach the Respondents (and other Competent 

Authorities) to grant him the pay scale of Rs.1 ,640-2,900/- (revised Rs.5,500- 

9,000/-); on a review of the entire matter. He expects that the 

espohdents/COmPeteflt Authorities would realize that the APPUcarJ 



4 	 NZ 
member of the Staff of D.A.V.P.) has faced discrimination by not gr 

him the p scale of Rs.1 642900/-; while granting the same p scde I 

similarly placed staff of other Departments of the some Ministy/ I & B 

Ministry,and would remove the discrimination on a review of the matter. 

Having heard the learned counsel for the parties, this case is, 

hereby, remitted back to the Respondents, by granting liberty to the 

Applicant to put Up his grievances in writing I by submitting a 

Authorities, and, if any such representation is filed by the Applicant by the 

end of February, 2008; then the Respondents (Ministry of Information & 

Broadcasting) and the Ministry of Finance of the Government of India 

'. should re-consider the matter afresh (by keeping in mind the views 

expressed by this Tnbunal in other connected matters) as expeditiously as 

possible 

With aforesaid observations and directions, this case is 

disposed of. 

Send copies of this order to all the Respondents in the 

addresses given in the O.A. A cov of this order be also sent to the 

Secretary to the Govt. of India, in the Ministry of Finance, (Department of 

Expenditure). E.111 B Branch (with reference to their U.O. N0.205/E-111 

(B)/2005 dated 30.06.2005 and O.M. No. 6(3)-IC/95 dated '15.04.2004). 

Free copies of this order be sent to the Applicant and be also supplied to 

the learned counsels appearing,for the par,e. 1  

- - - 	

- - --''' 	 flnte of AppI1caon 
te on whteb copy is ready 

flute os which copy is e1ivee1 
erurco to be true cofl' 

S4/- 
Mioxa MohY 

Vice ChaLrlflafl 
s. 

McznbeI (A) 
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•1. 
eie Secretary to the Govt. of India, 

Miistry of Information & Broadcasting, Govt.of India, 
Shastrj Ehawan, 
New Delhi-fl 0 001. 

2.To 
The Director General, 
Dte.ofMvertjng  & Visual Publicity, 
Ministry of Information & Broadcasting, Govt. of India, 
CGO Complex, Soochna Bhawan, 
Lodiji Road, Nw Delhj-110003 

3.To 
The Secretary to the Govt. of India, 
Ministry of Finance, 
(Department of Expenditure) 
NOrth Block, 

New DeIhj-1100(Ji 

4. To 
The Secretary, 
Department of Personnel & Training, 
Ministry of Personnel, Public Grievance & Pensions, Room No.112, 1 Floor, North Rlock, 
Niw DelhI-i  

...•. 	 . • 

p Sub:-Revisjon 	of higlicr 
August,19g to 	

pay-scale 	of Rs. 1640/- 	-2900/- 	w,c,1 _31s( December,1995 and Rs. 5500/- - Rs.9000/- from 1 January, 1996 till 23nit June, 2005 to Shri Raghabendra Nath Das , 
earlier Stenographer Gr.JI of DAVP, Guwahatj , now working as Stenographer 

GI':i(Group.'B' Non —gazetted) in the pay —scale of Rs.5500/- - Rs.9000/ 
instead of Rs.65001 -105001- (Group 'B' Gazetted) i.e. equivalent to P.S. 

Ref:- 
Sir, 	 or 	 Guwahati Bench. 

above. 
I 

have the honour to beg to your kind attention on the subject and reference mentioned 

That Sir, you might kindly be aware that I had been making correspondence for revision )f higher pay —scale of Rs. 16401- - Rs.2900/ since 1996 onwards on the basis of OA No. 
548 AT's Principal Bench, New Delhi Order dtd. I  91h Janua, 1996 in OA No(s) 548/94, 144-A 93 and 985/93 granting thereof the higher pay-scale of Rs. 5001- - Rs.9000/) to 	 16401- - Rs.2900/-(revjsed to Rs 

 the Stenographers Gr.IJ in various organizatio5 including the 
tenographers Gr.II of Dte.of Field Publicity, Min.of I&B, Govt. of India.. But, 

I am sorry aough to state here that my above prayer being after influenced by All Administrative 
ompetent Authorities forwarded it to the Ministry of Finance for necessary concurrence on the 

44"OW 	

--- P/ 2..... 



.P/2... 
matter -hile Ministry of Finance had rejected vide Ministry of Fiance( Deptt. of 
letter of U.O.No._205/E-ffl(B)/20Q5 did. 301h  June,2.005 with the reason that (1) I was not 
applicant and (2) 1 do not belong to CS'SS( Central Secretariat Stenographer Service) and the 
same had been forwarded by Dy. Director(Admn.), DAVP, New Delhi vide letter No. A-
12033/112002-Adrnn.J dtd. 16.08.05. 

2. 	In this regard, I like to place a few points below for your kind perusal and for looking 
into the matter considerably and I believe that you would come to know the exact position that 
how I have been depriving from legitimate claims, if you take some pain to go through in details 
for finding out the discrimination made to me so far. 

(i) Regarding Non-applicant- That Sir, I did not approach before CAT because I had an 
idea that on the basis of above CAT's order dtd. 19th  January ,1996, I should have been 
considered as similarly placed persons need not to be appeared before CAT for having 
the same benefit. However, I approached before Hon'ble CAT , Guwahati Bench, 
immediately on receipt of your letter through DAVP Authority. 

In terms of the DOP&T's letter No. 2 /11 90- CS.IV dtd. 31.07.1990 wherein clearly 
indicated that the benefits for the pay-scale of Rs. 1640/- - Rs. 2900/- is also applicable 
to the Asstts. and Stenographers in other organizations like Ministry of External Affairs 
which are not participating office of CSS and CSSS but where the posts are in 
comparable grades with same classifications and the method of recruitment through 
open competitive examination is also the same, I should also had/ have been 
considered for .the same benefit . Moreover, when DAYP is a participating office of 
CSS/ CSSS/CSCS and an Attached Office too in which my name being selected in 
comparcblø Wadc had beon nomnatcd by Staff Selection Commission (copy enclosed). 

(Annexure-I) 
Sfrløe aftór Smfl Seketlon Commission stas lnctioning 

from 3 976,.tlie SSC conducted examination for Clerk and Stenographer Grade 'D' for 
direct recruitment through open written competitive examination on All India basis 
in the year 1980 and I appeared for the same. Afterwards being passed for both the posts 
in written examinations , I appeared for Stenography Test and had been selected by the 
Staff Selection Commission and nominated my name for Directorate of Advertising & 
Visual Publicity ( DAVP), Mm. of Information & Broadcasting, Govt. of India, Kolkata, 
a participating office of CSS/CSSS/CSCS and attached office too. But, I had been 
appointed in the post of Stenographer Gr.ffl(Ex-cadre) in DAVP, Kolkata on 09.07.1982. 
It is not. known how and why I had been given, for the post of Stenographer Grill instead 
of Stenographer Gr.'D' by DAVP while SSC conducted for the post of Stenographer 
Gr.'D' only. Ofcourse the pay-scale of Stenographer Gr.'D' and Stenographer Gr.Ill 
was same i.e. Rs.330/- - Rs.560/- (pre-revised). 

(iii)There was the sanctioned post of Stenographer Gr. 'C' in the pay-scale of Rs. 4251- - 
Rs.800/411s. 1400/- Rs.2600/- subsequently which was revised as Rs. 1640/- 
Rs.2900/-) at Regional Office, DAVP, Güwahati the scale of which was at par with 
the Central Secretariat Stenographers Service (CS-SS). Copy. of Ministiy's sanctioned 
letter No.3/ 8 /81-Bud IDAVP/ DS(I) dtd.28.0:1.1982 is. enclosed. 

(Annexure- II) 
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But, I had been promoted in the post of Stenographer Gr.II in the pay-scale of Rs. 
1400/- - Rs. 2300/- at RO, DAVP, Guwahati and I joined in the post of Stenographer 

. Gr.11 on 22.08.1988 in the pay scale of Rs. 1400/- - 2300/-(pre revised pay-sôale 
425/- -Rs.700/-), which was subsequently revised it later on by the Ministry of 
Finance(Deptt. of ExDendjre) vide its letter No.7(18)-B-11I/81 dtd. 41h  May, 1990, to 
Rs 1400/- -Rs.2600/- i.e. at per with the pay-scale of CSSS Stenographers! 

Assistants. But, from August, 19891 had been given the pay-scale Rs. 50001- - 
Rs.8000/- instead of Rs. 55001- Rs.9000/- given to the CSSS Stenographers! 
Assistants effecting them from V t  January, 1996 and according to DOP&T's, letter 
No. _20/29/2006-CSII (CS.I) dtd._251 S.eptember,2006, they ( Group 'II' Non 
Gazetted )have been given the pay-scale of Rs.6500/- -105001- w.e.f. 15th 
September,2006. The reason was not known to me though at the initial appointment 
the pay —scale in the post of Steno.Gr.11h/ Gr. 'D' was same ie. Pre-revised Rs.330/-
- Rs.560/-. Since the method for direct recruitment was the same I should have also 
been considered for the benefits given to CSSS1 Assistants keeping in view of my 
selection made by Staff Selection Commission. 

(iii) Again promoted in the post of Stenographer Gr.I in the pay -sca1e of Rs. 5 500/-
Rs.9000/-, Group 'B' Non-gazetted (Post not available at RO, DAVP, Guwahati) 
instead of promotion to the post of Private Secretary (Gazetted Gr. 'B) in the pay-
scale of Rs.6500/-- Rs. 105001- as like the Stenographers of CSS S placed from Gr. 'D' 
to Gr.'C'/PA to P.S etc. In my case also it should be given equal pay-scale of 
Rs.6500/- -Rs.10500/- in the post of Stenographer Gr.I ( Group 'B' Gazetted i.e. at 
par with P.S). 

It may kindly be seen that I have got two nroniotions and placed in the post of' 
Stenoraphcr Or,! In the pay -scale of -Rsi 55001- Rs. 90001T while (be Stcnoruphcrs 
InhiuHy li)lIôt1 fl$ :SK'lloMrphr (Is', 'D bohg npperod In th snm cxflmlnadon 

10 chYC' 	dsuw1n pi •seI Us. 6500/- Rs, 1O5tW. 
per DOP&T' kur No. 20/29/2006-CS Il(CS.l) did. 25.09.06 clThcllnft 1om 
15.09.2006. 

Sir, since after my appointment and till functioned as Stenographer Gr.II i.e. 
23.06.0 I was treated as ax-Cadre which subsequently from 24.06.05 offering me 
the promotion to the post of Stenographer Gr.I as General Central Service (Gr.'B' 
Non-Gazetted ministerial). I thrice requested to clarif' about the Ex-cadre/ GCS 
since June,2006 but Department has not yet clarified. This is, I requested because I 
never applied for any particular post for a particular Department and I like the others 
togetherwith came through SSC after being appeared for direct recruitment should 
be 	also 	equally 	treated 	as 	CSSS. 	(copies 	enclosed). (Annexure-IJ) 

DAVP is a participating office of CSS/CSSS/CSCS and an attached Office. This 
is as per Rules 2(e) and 2 (0 and (5)- FIRST SGIEDIJLE OF THE CENTRAL 
SECREATARJT SERVICE RULES, 1962,, OBTAINED FROM WEB SITE 
AND FROM DOWN LOAD FROM DAVP'S WEB SITE (EXTRACT COPIES 
ENCLOSED). 

ôentr*i 
	 (Annexure-JIII) 
V!T*{ 

17 DEC 2009 

Guwahati Bench 
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Copies of Proforma for sending requisition to Staff Selection Commission 
'ffice(nowhere mentioned about Ex-Cadre / General Central Service Post) along 
with the jurisdictions of Regional /Sub-Regional Offices of SSC are also enclosed for 
kind perusal and ready reference by which it may be clear that the discrimination 
occurred to me is genuine. 

(Annexure-IV) 

Further, I like to make it clear that as per DOP&T' guide lines framed in_Nabhi's 
Referencer for Central Government Employees, 2006 indicating therein that 
Seniority should be maintained in order to merit list atthe time of initial appointment 
and as well as at higher lever in case of both direct recruits and promotees (Copy 
enclosed) 

(Annexure-V) 

Regarding Seniority List there is clearly indicated in Recruitment by Staff Selection 
Commission (SSC) of I l(iv)-Allotment of candidates by the. . Commission of 
Swamy's Master Mannual for DDOs And Heads of Offices Part -11 Establishment 
,that every Department should ascertain the common seniority list from the 
concerned SSC 

In this regard, I also requested to serve me seniority list and while draft seniority list 
was served to me it has been noticed that my name has been shown along with the 
cand&tte nøt nmc through S$C. Ac:d1ng1 I pohitd It out to gve the flnat 

....... . ............................ 
the øeme ?II, I hnve written on the bath of DON1 s tottø 
0 M No All 14017/5f2005-Estt (RR) dtd 17 02 06 framtng of refresh mode! 
Recruitment Rules for various categories of posts of stenographers in non-
secretariate organizations published in Swamy's News in May,2006, where in it was 
clearly mentioned that the benefits thereof will be applicable only the candidates 
came for direct recruitment through SSC. 

But, my name being nominated by SSC in a participating office of CSS/CSSS/CSCS 
in DAVP should not be treated as otherwise. (Copy enclosed). 

(Annexure-Vil) 
3. Sir, after fulfilling the requisite criteria/ qualifications as were required by the Staff 

Selection Commission, I appeared and selected for the-post of Stenographer Gr. 'D' and 
my name was nominated by the SSC for DAVP Office, a participating office of 
CSS/CSSS/CSCS and an Attached Office too. When the initial pay-scale in comparable 
grade was same for the post of which I applied for and keeping in view of subsequent 
promotional channel and its pay-scale should be the same as given to the Stenographers 
Gr.'C'/ PAs , PS of CSSS. Moreover, there was a sanctioned post of Stenographer 
Gr.'C' in the pay-scale of Rs.425/- -Rs.800/- - but I was given promotion for the post of 
Stenographer Gr.II in the pay -scale of Rs. 425/- - 700/- which was absolutely 
discriminated despite the recruitment method was same. 

office(copy 	 enclosed). 
(Annexure-VI) 

:r Mfl*Ii 
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4111 	 for sending requisition to Staff Selection Commission 
Copies of Proforma  neral Central Service Post) along 
Office(noWhere mentioned about Ex-Cadre / Ge  

ffi with the jurisdictions of Regional /Sub-RegiOnal Oces of SSC are 
also enclosed for 

kind perusal and ready reference by which it may be clear that the discrimination 

occurred 	 to 	 me 	 is 	 genuine. 
(Annexu.re-rV) 

Further, I like to make it clear that as per DOP&T' guide lines framed in_Nabhi'S 
Referencer for Central Government Employees, 2006 indicating therein that 

nio1iIY should be maintained in order to merit list at the time of initial appointment 
and as well as at higher lever in case of both direct recruits and promotees (çpy 

—enclosed 
(Annexure-V) 

Regarding SenioritY List there is clearly indicated in Recruitment by Staff Selection 
Commission (SSC) of 1 1(iv)AllOtment of candidates by the Commission of 
Swamy's Master Mannual for DDOs And Heads of Offices Part —ii Establishment 

th ,that every Department should ascertain e common seniority list from the 

concerned 	 SSC 	 office(copy 	 enclosed). 
(Annexure-VI) 

In this regard, I also requested to serve me seniority list and while draft seniority list 
was served to me it has been noticed that my name has been shown along with the 
candidate not came through ssc. AccordinglY, I pointed it out to give the final 

Senlorhy Ustkeeping In view f the guidOIInOS lurntCd by I)OP&T and not by 

y elothig Aut1urftY i SSC nd not the DAVP. L3ut. have not received 

the atna Thls 	have written on the basis of l)OP&r 	kttcr 

O,M.NO.AB.140150055tt 	
dtd. 17.02M6 framing of refresh model 

Recruitment Rules for various categories of posts of stenographers in non-
seretariate organizations published in Swamy'S News in May,2006, where in it was 
clearly mentioned that the benefits thereof will be 
came for direct recruitment througii.c. 

But, my name being nominated by SSC in a participating office of CSS/CSSS/CSCS 
in DAVP should not be treated as otherwise. (çQflyfl1ose4). (Annexure-Vil) 

3. 	
Sir, after fulfilling the requisite criteria/ qualifications as were required by the Staff 

Selection Commission, I appeared and selected for the post of Stenographer Gr.'D' and 
my name was nominated by the SSC for DAVP Office, a participating office of 
CSS/CSSS/CSCS and an Attached Office too. When the initial pay-scale in comparable 
grade was same for the post of which I applied for and keeping in view of subsequent 
promotional channel and its pay-scale should be the same as given to the Stenographers 

Gr.'C'/ PAs , PS of csss. Moreover, there was a sanctioned post of Stenographer 

Gr.'C' in the pay-scale of Rs.425/- -Rs.800/- - but I was given promotion for the post of 

Stenographer Gr.II in the pay —scale of Rs. 425/- - 700/- which was. absolutely 

discriminated despite the recruitment method was same. 

P15.... 
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Sir, I had / have been rendering services to the Joint Secretary / Dy. Secretary 
/ level Officers and so far I believe that I had/ have been discharging services muéh more 

than that of the Stenographers Gr. 'C'! PAs working in DAVP Hqrs., by taking higher 
responsibilities, to assist in making scrutiny on various exhibition proposals, its 
financial estimates, process to arrange isuing financial sanction, approval of tentative / actual tour Programme of the officers / staff members of entire NE Region, 
maintaining of a number of files, to give aoLtes on file with necessary observations, to 
prepare draft letters etc., in addition to my normal duties including proceedings of the 
meetings held time to time. I may point outthat the Stenographer Gr.'C'/ PAs and P.S 
working in DAVP, Hqrs., had/have been attached with the officers i.e. Group 'B' 
Gazetted, and Class I officers , (below the rank of Dy. Secreary level officers) while 
the Stenographers 'Gr' Dill! recently prmoted to the post of Stenographer Gr. I 
had/has, been working with Director General, DAVP for long years. According to the 
pst and on the basis of its method of recruitment for the candidates by the 
Commission like SSC / !JPSC, the Dày-scale is given. 

4. 	In view of the above, I earnestly hope that you will certainly realize that I have been 
depriving like anything and discriminated from all corners including to get transfer to other 
central govt. offices as the legitimate claims as was supposed to be equal with all the 
candidates appeared togetherly for the same examination wherever posted , the similar benefit 
had not been given to me. though Ministry of Finance vide its letter dtd. 4th 

May,1990(mentioned above) gave concurrence for revising the earlier pay —scale its. 14001-
- Rs.2300/- (Rs. 425/- -700/-) to Rs.1400/- - Rs.2600/4 Rs.4254 - Rs.800/-) i.e. at par with 
Stenos.Gr.'C'fpAs ,Asstts.of CSSS /CSS. 

I am 'submitting herewith .keeping in view of the Order (ORAL) .dtd. I 601.2008 (Copy pueloç) of Fion'blc CAT, Guwahati Bench, for your kind perusal, ready reference and reoofls1donUosi on fl)e flintier and get me relieved from such deprivation and as well as 
humllltuiotj by giving higher pay-onIe of Rs 16401- -Rs2900/- w e f August, 1988 to 31 
December, 1995 and Rs. 55001-. - •ks.9000/- w.e..f. .1 January, 1996 to 23"' June, 2005 against the post of Stenographer Gr.IllStenographer 'C' and Rs. 65001- - Rs .10,500/- from 25111 June,2005 
till date against the post of Stenographer Gr.I / P.S (Group 'B' Gazetted). 

Thanking you, 
	 (Annexure-VI[I) 

Ends: as'a'bove 

Date: 14.02.08 

Yours faithfully, 

(Raghabendra Nath Das) 
Stenograph.er  Gr.I 

RO: DAVP: Guwahatj-24 

!nfk 

17 DEC 2009 
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ME 

17 DEC2009 

- 	 Guwahati Bench 
_JF1t rrq 

v,sunr'it ui India 
I )ireeturutc of /\(IVCII irin 	\fisual Publicity 

Ministry of liii rII.IIilhtlU & Broadcasting 
Soochna I tlmvun (,(jo Complex 

Iodhi Road, New Delhi 

Dated the 22nd May, 2009 

OFFICE MEMORANDUM 

Subject: 	Representation of Shri R.N. Das, Stenographer Grade I for enhancement of pre-revised 
pay scale of Stenographer Grade II as per CAT, Guwahati Bench's order dated 
16.1.2008 in O.A. No.298/05 and O.A. No.299/05. 

With reference to his rpatii dated 14.2.200fl the above subject, Shri R.N. Das, 
Stenographer Grade I is intimated as follows:" 

No comments are required, being statement of fa/ 

2.1) DOP&T's O.M. No.2/1/90/CS- 1V dated 31.7:1 	had indicated that the Pay Scale of Rs.1640- 
2900 will he applicable to Assistants andStenographerS in other organizatiollS like Ministry of 
External A IThirs which arc not participating in the Central Sceretarial Service (CSS) and Central 

Su tw nil S(CI1OIJI Ltl)her Si vIce (('SSS) but wlicte the PIS at of MI1)HI able -g-Lades with 

s1im clusi I icat ion and pay s ales and met hod of i am ii im it Uum ough opI compet t e 
eiiitirhi the case of' Shri R,N.Das. iitcCt,pyiTt1ie posts of Stenal,hcrGraT1 
which was whereas (he poSt of Stenographer Grade 'C' in CSSS 

has been c1d asgr& 	. ThrCfOrC this benefit could n ot 	extended to Sh ri Dasã 

the two posts are classifdiffrentl 
2.2) Shri R.N. Das wasl 	appointe to the CSS$cadre of Ministry of l&B/ DAVP. His initial 

appointment waãthst postofSfenogitr Grade-ill in the General Central Service in the 
cadre of DAVP. Therefore his case cannot be compared with those Stenographers of CSSS 
service. 

2.3) 	Shri Das had been promoted to the post of Stenographer Grade-IT from 22.Jn the pay scale 
of Rs.1400-2300. 1equet of Shri R.N. Das, Stenograpii11Fe-tor revision of the pay 
scale of Rs.1400-2600 to Rs.1640-2900 with effect from 1.1.1986 and from Rs.5000-8000 to 
Rs.5500-9000 with effect from 1.1.1996 had been considered in consultation with Ministry of 
Finance but was not agreed to as h er scale of Rs. 1640-2900 had been restricted to Assistants! 

same sinL 

autoflQrnOUS.offices / subordinateoftics. As per 'inistry of Finance, Department of 

Eflure.M. No.12(3)/E III B/99 dated 1c±he higher pay scale of Rs.164 - 

2900 cannot be extended to those post of Snphers Grade II which ar not 
pci!igifl CSSS Cadre. 
Promotion post inüldinate cadre of DA VP of Stenogpher Grade-I is in the scale of 

the 
Rs.5500-9000. Shri R.N. Das cannot be considered for the scale of R6500-10,5OO! Shri Das 

was t every beginning appointed as Stenographer Grade-Ill and his offer for appointment 
is also against the post of Grade-Ill. Shri Das had accepted the offer and accordingly he joined 
as Grade-Ill in DAVP. As such, he is now es ed from claiming that he had not applied for  2~0  
appointment against ex-cadre post. Thoug 	AVP is a participating office of CSSS and there 

are posts of 	 s 	 belong 	the CSS, 
CSSS, CSCS, and not in the CSSS, the fact is that Shri Das was a2eointed against 	 ej-cadgg 
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3) It is againreitead that Shri R N Das was appointed against the 	çrepost in this 

cadre. The seniority of 
Secretary and Deputy Secretary level. That does not entitle him to claim parity with the CSSS 
been appointed at the iegional office of DAVP and he must have worked with officers of Joint 
Durectofate'nd he ayparityc,p1omoflon at part CSS Shri Das has 

recruited through SSCandissouht to be made out by the representationist. 1 

officials recruited through other modes or through promotion cannot 
through different nodes can be interpolated as pl 	 is no such rule that 

as per the provisions of th.e recruitment rule which was then in existence. DpamentaI -scniorit 
initially rccruitcd as Language Typist was appointed as Stenographer Grade-Ill w.e.11 IS. I. 1997 
Das, we nauw ot Shri Das has Shown along with Shri G. Manidharan. Shru Manudhaniu,i Ihou14Ii 
fixing sciliorily Ill lli ttl I iciiil' III di I let cu( LWJI Cs lii the u1Ioru1y list men1iontd by Slit i l N 

ieiii'i•ktI In a 	year i 	t'l(il l.a-ted on the basis of their rank iii II it, res . cei I vc 

ltu't,i. 	I hnl lftt9 	Ii ff!f 	Vç 	'ftlr1i 	fit I't'!IU' Of Sun l)as. 	I lit, st'iikiiiy iii 	iiiii I )u 	1t4 It, Ii 
.ouiikI hi IIli (k 	itiniI St"i It ii of Sfuior4iphLrs of l)AVI' 	I lit ctI'n 	of tifll 	: 

ximInii Ion colldilould by SS( 	Apasi Ii urn (hat, StttI I 	 mm 

in 	 has no role in this Officia s recruitcc( 

Sciection Coision lii' I , o   inki ii 

officers with whom a Stenographer is working is not a factor in fixing his seniority or 
promotion prospects. 

4) 
	

As already mentioned that Ministry of Finance did not agree to granti him parity along with 
CSSS though D 	to I&B had taken up tfiiattcr. A 	 ( No 2/1/90- 

>1 
 

CS-IV & datc 3 1.7. 0 0 s enclosed tu Annexure-l).. .l'IoWevcr OH the IUsplcnwflthilon of 
lie 6' Ceuif nil 	snisfoii, SfelIogr1I)hIcr ( i uth. If In DA VP Jun 11)(vil phiced lo P11-2 wlth grade pity o$,U42(ft). 

pltit 	%n ,i ilsif ii 	fur 	t tithi lt( 	l/ii $s II 
fill 'It ii tiiu It ii 	auufIIftn ,  tiii 	t'lit titielt 

;ft 	
h' 	kitnIi 	i;IilI Vii _______________________ _________ 	

lC(I II, 1r 

/ 

46, 

Tmii1! 	lilic' 

(Chandcr Gandhi) 
Section Officer 

Shri R.N. Das, 
Stenographer, 
Regional Office, 
DAVP, 
Guwahati. 
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To 
The Secretary to the ( k)Vt 01 ltflhili. 
Nlinistry oF liiiuiic( I )eplt .u(. tx.poidil.iire ). 
(ovt. Of I It1I II, 
North l3Iock. 
New  1?c.li'kLUJF  

iAtt iiILIL' 

Ret':- I. Order (ORAL) dtd. 16 1'  January, 2008 of l-Ion'ble CAT, 
Guwahati Bench, Guwahati - regarding revision of 
higher pay-scale of Shri R. N. Das, Stenographer Gr. I, 
DAVP, Guwahati. 

2. DAVP I.D. No. C-1801 1/2/2006- Admn.I dtd. 3 1.03.08 
of Shri P. M.George, Dy.Director ( Admn.), Hgrs., New Delhi. 

Respected Sir, 

ii DEC 2 0 09 

Guwahati Bench 
PTuiA 

As per the above Judgment under reference no. 1 above, I represented to draw the 
attention of the Secretary, Min.of I & B, Director General, DAVP, Secretary, Mm. of 
Finance ( Department of Expenditure) and Secretary , DOP&T, through proper channel 
on 14.008 and requested therein for onwards transmission to the concerned authorities. 
However, all representations along with relevant enclosures were forwarded by DAVP 
Office, Guwahati to DG, DAVP, New Delhi , vide its letter of even no. dtd. 20.0.08. 

Dy. Director ( Admn.). DAV1, New Delhi, vide above cited reference ( copy 
enclosed), keeping the representation addressed to DG, DAVP, for examining and its 
transmission to Secretary, Min.of 1&B, has returned the representations addressed to 
Secretary , Mm. of I&B, Secretary, Min.of Finance and Secretary , DOP&T with the 
instruction to send the same to the concerned authorities by me directly. 

Accordingly, I am sending herewith the representation along with necessary 
enclosures for your kind perusal and consideration immediately and request to relief me 
from such long pending case. I, believe , that Sir, if you take some pain to go through 
my representation you may realize how I have been depriving from legitimate claims. 

Thanking you, 

Ends: Letter addressed to 
Secretary ,Min.ofl& B 

A/w enclosures 

Date: 09.04.08 

111 

Yours faithfully, 
1;/ 	 A 

(Ragh' endranath Das)  

Stenographer Gr.I 
Regional Office, DAVP, 

Min.ofl&B, Nabin Nagar, 
Guwahati-78 1024 



fOL 
The ecrctary to the Govt. of India, 
Ministry Information & Broadcasting, 
Shastri Bhawan, 
New Ddhi-110001. 

\J4t4D<U 

Sub:- Order (ORAL) thd. 161h January, 2008 of Hon'ble CAT, Guwahatj / 
Bench, Guwahati- regarding revision of higher pay-scale of Sbri R.Na 
Stenographer Gr. 11 (now Stenographer GrJ), DAVP, Guwahati- OA No. 
298/5. 

Sir, 
I' beg to draw your kind attention to the fact that on the basis of the above 

Judgment and as per the direction of Dy. Director ( Admn.I), DAVP, New Delhi, I directly sent my representation to you by Speed Post 09.04.08 along with necessary 
papers for your kind perusal and necessary action, which may please be referred to. 

However, S.O( Admnj), DAVP, Hqrs., vide its O.M.No.C-1801 l/2/2006-Admnj 
dtd. 6 June, 2008, has intimated that the matter is being examined in consultation with 
the Ministry of Finance. I talked to S.O (Admn.I), DAVP, New Delhi over phone on 
081h September, 2008 while she informed that the file has been referred to Ministry of 
I&B/Min. of Finance. But, I am sorry enough to state here that I have not received any 
decision so far in the matter and as a result still I have been depriving from the legitimate claim from 22 August, 1988 onwards to 24 k" June, 2005 during the period of holding the post of Stenographer Gr. II and from 25th June, 2008 to till date, the period of holding the post of Stenographer Gr. I. and due to, this the pay-fixation of mine based 
on the 6th CPC Report may not be materialized suitably. In this regard, I represented 
twice to DG, DAVP on 22.09.08 and 10.11.08 the later of which has been forwarded vide 
this office I. D. No. A-20012/3/1079 dtd. 11.11.08 ty:DG, DAVP, New Delhi. But, till 
date I have not received anything which caused me very embarrassing. 

e Yti_ ol,  In this regard, I would like to,pn the Point No.8 - Action on Judgement that the 
order of the Tribunal is final and binding on both the parties. It should be complied with 
within the time-limit prescribed in the order or within six (6) months of the receipt of the 
order, if no time-limit is prescribed. Failure to implement the order in time may give rise 
to cause of action for initiating contempt proceedings. 

Further, I would like to reiterate that being selected through SSC and appointed in 
DAVP a participating of CSS/CSSS., I got two (2) Promotions i.e. in 1988 and in 2005 
within 26 years of service i.e. in the post ofpgpher GrJI and Stenographer Gr.I 
respectively in the pre-revised pay scale of Rs. 50001- -Rs.8000/- and Rs.5500/- - Rs.9000/-. While the Stenographers Gr. 'C'! PA ( Group 'B' Non-gazetted) after 
being promoted (equivalent to Stenographer Gr.II) from the post of Stenographer 
Gr.'D'/Gr.III, had been placed in the pay-scale Rs.5500/- -Rs.9000/-(pre-revised 
and subsequently from September, 2006 onwards, it enhanced to the pay-scale 
Rs.65001- - Rs.10500/- and their next promotional post is PSI equivalent ( Group 
'B' Gazetted Accordingly, my promotional post to Stenographer Gr.I (Group 'B 
Non-gazetted) in the pay-scale (pre-revised) Rs.5500- Rs.9000/- should be in the 
pay-scale Rs. 6500/- - Rs.10500/- (pre-revised) of Group 'B' Gazetted. re orc8oe4 f'c- 	r'v, 	'• ' 	 &AA4 V4 	M.Cty.  

'1 
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As per the acceptance by the Govt. of 6' CPC recothmendatiou it may 7 please be seen that after getting 1 (one) Promotion! 1"  ACP the Stenographers 
Gr.'D'! Gr.IIi those who were in the pre-revised scale of Rs. 4000/- - Rs;6000/-, have 
been placed together-with the Stenographers Gr.'C'/G-r.Jl/ PA anit PS(Group.'B' 
Gazetted) in Pay Band - 2. 1 have so far got two promotions i.e. Steno..Gr.Ii and 
Steno. Gr. I equivalent to Steno. Gr. 'C'IPA( Group ' B' Non-Gazetted) 'PS ( Group 

B' Gazetted) respectively but treated .me a Group' B' Non-Gazetted official 
instead of Group ' B' Gazetted. I. personally feel that this should be looked into 
administratively-otherwise there wilibe ofnom.éa.ni.n.g.of.gettingi.ngiwo DrOmO.tiofls 
other than humiliation. 

I shall be highly grateful , if you would look into the matter on the basis of my 
earlier representation expeditiously so that I am not further deprived and not to be after 
on it by wasting your valuable time and energy. 

Thanking you, 
6 4 Ce ' - 	fo 4- 	t-1 Itv DAI V C Ly 

Yours faithfully, 
Date:12.108 	 • vq4do.w/h. 2 

Place: Guwahati 	 (Rag'lIabendra Nath Das) ' I1 
Stenographer-Or.! 

Regional Office, DAVP, 
Min.ofl&B, Nabin Nagar, 

Guwahati-78 1024 
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To 
The Director General, 
DAVP, Min.of I&B, 
CGO Complex, Soochna Bhawan, 
Lodhi Road, New Delhi- 110003 

To 
The Secretary, 
Min.of Information&Broadcasting, 

Shastri Bhawan, New Delhi- 110001 

To 
The Secretary, 
Ministry of Finance, 
(Deptt. of Expenditure), 
North Block, New Delhi- I 10001. 

A ~Zc% *t~t  

/ 	11 
I 	'• C ?Op / 

To 
The Secretary, 
Deptt. of Personnel & Training, 
Min.of Personnel, Public Grievances& Pensions, 
Room No.112, 1st  Floor, North Block, 
New Delhi-I 10001. 

Sub:- Representation of Shri R. N. Das, Stenographer Gr.I for enhancement of 
pre-revised pay scale of Steno. Gr. II as per CAT, Guwahati Bench's order 
dtd. 16.0 1.2008 mO A. No. 298/05 - reg. 

Sir, 
On the basis of the Judgement of the Hon'ble Judge of CAT, Guwahati Bench, I 

represented on the above subject on 14.02.2008 to you and other above Officers through 
proper channel which were forwarded by this office to DG, DAVP, New Delhi. But, 
retaining the representation meant for DG, DAVP, others were returned by Dy.Director 
(Admn.I), DAVP, New Delhi, with the instruction to send them by me directly. 
However, I accordingly, sent my representation along with grievances to above three 
officers subsequently on 09.04.08. 

Subsequently, I gave 2/3 reminders to all concerned to take decision within the 
stipulated time to avoid contempt of proceeding of the CAT's Judgement for crossing the 
fixed time framed under the CAT's Rules. However, I received an endorsement from the 
Ministry of Finance(Deptt.of Expenditure) original of which was sent to FA , Mm. of 
I&B, vide its letter No.7331/SE/08 dtd. 04.02.09, seeking financial advise therein. And 
recently crossing beyond 6 months time, I have been intimated by S.O (Admn.1). DAVP, 
New Delhi that my claim on the above has not been accepted by 
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Ministry of Finance, vide letter no.18011/2/2006-Admn.J dtd. 22.05.09 with the reaso 	/ 
explained in the letter of S.O , 1)AVP, may please be referred to. 

In this regard, despite I explained various points in my several representations and 
I being not convinced the reasons communicated by S.O for regretting my genuine 
claims, like to reiterate some more points in addition for your kind perusal and 
reconsideration , keeping in view of the anomalies in pay matter has been pending and 
unsettled since 1996, though maximum number of officers in all the concerned Ministry/ 
Deptts., are available in Delhi. Moreover, it may please be seen that DAVP/ Mm. of 
I&B/ Min.of Finance are silent on the point that the post of Stenographer Grade 'C' 
(equal to group 'B' Non-gazetted) in the previous pay-scale of Rs. 425/- - 800/- for 
Regional Office, DAVP, Guwahati sanctioned by the Ministry of I & B vide 
no.3/8/81-Bud./DAVP/89(1) dtd. 28 th  February, 1982. 

SSC since after it starts functioning from 1976 conducts combined 
examinations for the Clerks Grade and Stenographers besides for the other 
posts. Generally SSC conducts examination for Stenographer Gr. 'D'. 

2. 	I appeared through open written examination conducted by SSC for direct 
recruitment on All India basis both for the posts of Cerks / Stenographers in 
1980 as advertised in the Newspapers/Employment News and there was 
nothing mentioned about either Stenographer Gr. 'D' or Gr.III nor as I 
remember there was mentioned anything about Ex-Cadre/ General Central 
Service! CSSS nor even in the requisition form. But, being passed both for 
the posts , subsequently, I appeared only for Stenography Test and on the 
basis of the results published in Newspapers! SSC Notice Board, I passed 
and selected by SSC and not by DAVP. 

3. 	I had been given offer of appointment by DAVP, New Delhi in the post of 
Stenographer Gr.JII in Group 'C' (Ex-cadre) in the pre-revised pay-scale of 
Rs.330!- - 560/- (subsequently to Rs.1200/--2040/- to 4000/- - 6000!-) for 
Regional Office, DAVP, Kolkata, my Home State (West Bengal) instead of 
Stenographer Gr. 'D' in Group 'C' in the pay-scale of Rs. 330!- -5 60/-
(subsequently to Rsl200/- - 2040/- to 4000!- -6000/-). How, it happened it 
was not known to me and it was felt probably somewhere there was some 
lapses either on the part of DAVP or of SSC/ DOP&T. In this regard, it 
may be clear from the following points. Howerver, I joined on 09" July, 
1982 since the initial pay-scale of Steno. Gr. 'D' and Steno.Gr.II1 was 
same and also both the posts belong to group 'C'. 

4. 	1 had been given promotion to the post of Stenographer GrII in the pre- 
revised pay-scale of Rs. 425/- - 700!- ( i.e.later on Rs. 1400/- -2300/-) at RO, 
DAVP, Guwahati despite the post was sanctioned by the Ministrdy of 
1&B as per its letter of even no. dtd. 28"  February, 1982 for 



• / 
Stenographer Grade 'C' equal to Group 'B' Non gazette 

(Classificationof post i.e. Group 'C' or Group '' nothing was 
mentioned) in 	 B

the pre-revised pay-scale of Rs. 425/- - 800/-( i.e. later on Rs.1400/- -2600/-). I-Iowever, Ministry of Finance vide letter No.7(18) 
111/81 dtd.04.05.1990, enhanced the pay-scale of Rs.425/- -700 to Rs.425/- - .QQi- (i.e. Rs1400- 2300/- to Rs. 14001- 2600/- in the line of the pay-scale 
given to the Stenographers Gr. 'C'/PA/JJ ,Group 'B'Non-gazetted. It may be 
mentioned here that all the Stenographers on their subsequent promotion is to 
render secretarial assistance to the Officers and hence the similar pay-scale 
enjoyed by the Stenographers Gr. 'C/PA/Il etc. cannot be denied by the 
Mm. of Finance following its letter dtd. 04.05.90, in my case ma later 
stage while all initially appointed through same mode of examination 

conducted by SSC on All India basis for direct recruitment. 
5. 	The pay-scale of Stenographers Gr. 'C'/ PA/Assistants were enhanced from 

Rs.1400/- -2600/- to 1640/- -2900/- (i.e. Rs.5000/- -8000/- to Rs. 55001- - 
9000/-). And on the basis of Judement of Hon'ble CAT, New Delhi Bench, 

in 1996. some of the stenographers Gr. 'C '/PA/Gr.IJ /. Assistants who were 
not earlier given the enhanced pay-scale of Rs. 1640/- -2900/-, had been 
given the higher pay-scale of Rs. 1640/- -2900/- (i.e. from Rs. 5000/- - 
8000/- to 550001- - 9000/-). The pay-scale of Stenographers Gr.'C' 
/PA/Gr.fl and Assistants again enhanced to Rs. 65001- - 105001- ( Group 'B'Non-gazetted ) w.e.f. 15th 

Septemeber, 2006 onwards and till the CPC 
Report is accepted and implemented by the government. 

6. 	1 being selected initially by the SSC, I also have been representing for last 
13 years or so supported with the Judgement of Hon'ble CAT, New Delhi 
Bench for enhancement of my pay-scale from Rs. 1400/- -2600/- to Rs. 
1640/- - 2900 w.e.f. 22.08.1988 to 31.12.1995 and from Rs 50001- -8000/- to Rs.55001- -9000/- w.e.f. 01.01.1996 to 24.06.2005 i.e. till I was holding the post of Stenographer Gr.I1. 

7. 	But, only in 2005 i.e. crossing over 9 years I had been intimated that my 
claim could not be accepted by the Ministry of Finance the reasons of which 
were (i) I could not appear before CAT and (ii) I am not belonging to the 
cadre of CSS5 which also does not bear to accept in accordance with the 
DOp&T'8 Recruitment Rules for direct Recruitment and hence benefit 
cannot be denied in accordance with the decision of the Ministry of 
Finance in 1990. 

8. 	Though the grounds not to be convincing enough keeping in view of the 
norms of DOP&T as explained above and as compelled, I appeared before 
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Hon'ble CAT Guwahati Bench for getting the due justice on matter in 2005 
itself. 

Meanwhile, I like to state here that I had been given upgradation 
promotion to the post of Stenographer Gr.J stating newly as General 
Central Service (Grouip 'B' Non-gazetted ) instead of earlier stated as 
Ex-cadre for Regional Office, DAVP, Guwahati in the pre-revised pay-
scale Rs. 5500/- - 9000/- (earlier Rs.1640/- 2900/-) instead of Rs.6500/- - 
10500/- ( Group 'B' Gazetted i.e. equivalent to the post of Private 
Secretary) and this was highly illegal and humiliating on the basis of the 
facts mentioned above and thus I have been fccling unhappy due to not 
getting the suitable and administrative action from the competent 
authorities. As after getting two promotions and rendering 27 years of 
service, I had been placed as Non-Gazetted Group 'B' and in the below 
scale than that of the Stenographer Gr. 'C' /PA/Gr.II those who after 
getting only one promotion from Steno. Gr. 'D' appearing from the 
same examination conducted by the SSC, had been enjoying the higher 
pay-scale and higher status till the 61h  CPC Report is accepted! 
implement. 

As per Rules 2 (c) and 2(f) and (5) - first schedule of the Central Secretariat 
Rules 1962, DAVP is .a participating office of CSS/ CSSS and also 
attached office to Min.of I&B while Dte. of Field Publicity Office in the 
same Ministry is not but the Stenos.Gr.II had been given the higher 
pay-scale. Regional Offices of DAVP also to be attached office as like the 
Regional Staff Selection Offices and other Regional Offices functioning 
from various States! Zones by coordinating the activities of its Directorates 
in the Region.. Moreover, the powers of Head of Department are bifurcated 
to the Regional Heads of various offices in the country and almost 
everything except a few cases are exercised by the Regional Heads as like 
the powers exercised on various subjects to accord approval/ sanctions by 
the Hqrs. If the Regional Offices are to be treated as Subordinate Office 
in that case the Regional Heads should have been from the Officers 
who had/ have been appointed only for the particular Department and 
initially applied for the particular post advertised either advertised by 
the concerned Department through Newspapers! Employment 
Exchange! Employment News specifically mentioned by SSC/ UPSC 
may be treated as Ex-Cadre/GCS. But, where the officers selected 
through open written competitive examination on All India basis for 
direct recruitment and after being selected by the SSC/UPSC/ other 
selecting authority, their posting in any offices in India even in the 
remote localities may not be treated as Ex-cadre! GCS. 
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Regarding the Ex-cadre postS. DAVP Authority may please refer to letter of 
Shri D. Chakraborty, Stenographer Gr.II of this office who raised for 

clarification for this. And thereafter during the upgradation promotion given 
to me to the post of Steno.Gr.I it was newly stated as GCS for which I also 
sought clarification about the difference between the Ex-cadre and GCS but 
not yet received. 

It may please be seen that Ministry of Finance vide its letter no. 7(18)-B-
111/81 Dtd. 04.05.90 , had enhanced the pay-scale from 1400/- - 2300/- to 
1400/- -2600 of Stenographer Gr. 11 working in various central govt. offices 
and made it at par with the stenographers Gr. 'C'/PA etc. of CSSS/ CSS. 

But, subsequently, 	while I claimed for enhancement of pay-scale 
to Rs. 1640/-- 2900/-( Rs.5000/- - 8000/- to 55001- - 9000/-) in January, 
1996 and made correspondences later on, the claims had been regretted by 
the Ministry of Finance and the same was communicated by DAVP only in 
2005, the grounds of which was not tenable. 

Again, it may please be seen that the pay-scale of Stenos. Gr. 
'C'/PA/II/Asstts. and others including their pay-band & grade pay have been 
merged together with the Stenographers Gr.11 in other organizations and 
accepted by the Ministry of Finance and anomalies thus developed have 
been waived in the 6 Ih 

CPC. Hence, as per the decision of Min.of 
Finance in 1990 and 2008, I am very much eligible to get the enhanced 
pay-scale including its arrears thereof as was claimed and appeared 
before CAT and Ministry of Finance cannot ignore it on the basis of the 
facts mentioned above. 

Regarding Seniority:- I have already sent relevant papers giving 
the references of DOP&T's Rules towards Direct Recruitment and also 
drawn attention on DOP&T 'S O.M. No.1401 7/53/2005-Estt.(RR) d td. 
17.02.06 framing of fresh model of RRs for various categories of posts 
of Stenographers in Non-secretariat organizations published in 
Swamy's News in May, 2006 from which it may be seen the benefits 
thereof thus implemented to the candidates came through SSC only 
and may not be given the same to the candidates not came through 
SSC and hence question of seniority of those not came through SSC may 
not be amalgamated with the officials came through SSC. Extracts of notes contained in letter dtd. 17.02.06 of DOP&1 that "vacancies caused by the 
incumbent being away on transfer on deputation or long illness or study 
leave or under other circumstances for duration of one year or more may be 
filled on transfer on deputation from the officials of the Central Govt. 
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holding analogous posts on regular basis and poss4ssing 
prescribed for the direct recruits. Accordingly, question 
me as Ex-cadre / GCS but to be equally treated as CSSS considering DAVP is a 
participating of CSS/CSSS and attached office and pay-scale /status for the 
posting in its Regional Office cannot be discriminated in a later stage while 
initial pay-scale and its classification of Group of post were the same, as per 
year wise common selection list of SSC / DOP&T. However extract points 
towards common seniority list on the basis of DOP&T's norms for direct 
recruitment are placed below for reference and information: 

Relative Seniority of all direct recruits will be according to the order 
of merit in the select list drawn by UPSC/ SSC/other Selecting 
Authorities. Persons appointed in earlier select list rank senior en 
block to those appointed from subsequent list. 

Allotment of candidates by the Commission- After final selection list 
have been prepared by the Commission on the basis of examination or 
interview.........Common Seniority List for all the offices in the State / 
Region ......details of inter-se-seniority of all such candidates as per 
their ranking in the examination/ interview have to be ascertained 
from the Commission. 

Seniority should be maintained in an organized service/ post at the 
entry level as well as at a higher level in cases of both direct recruits/ 
promotees - which has not been done in my case though SSC 
conducted examination for direct recruitment - DAVP Authority had 
not ascertained the details of inter-se-seniority from the concerned 
SSC Office causing inconveniences to the candidates concerned. 

Recruiting Authorities- ......But with the setting up of the Staff 
Selection Commission, recruitment to all non-technical Group 'C' 
posts is entrusted to the Commission. At present the Commission is 
looking after the recruitment to most of the Group 'C' posts in 
Central Govt. offices. Recruitment to only a few categories of posts - 
mostly technical is being made by the departments. Even among 
these, in some departments, the Zonal/ Regional Authority has been 
entrusted with recruitment to certain post. Thus the I-lead of Office is 
now to look after the recruitment to Group 'D' Posts and some 
categories of Group 'C' Posts only. 
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16. 	A Copy of appointment order of Shri U.S. Mukherjee, who was engaged as 
Stenographer for a short period of 3 months only for Regional 
Distribution Centre, DAVP, Kolkata and subsequently he was appointed to 
the post of Stenographer Gr.III (Ex-cadre) in 1977 is enclosed. He did not 
come through SSC and in that case he may be treated as Ex-cadre as either 
he was engaged through advertisement made by DAVP in the newspapers 
or from Employment Exchange against a particular post for a particular 
department. Besides, for reference , perusal and information, I am 
enclosing a copy of an extract from the advertisement made by SSC in the 
Employment News in Advt. No. SR- 1/2005, ( 13-19 August,2005) 
specifically inviting applications for Southern Region only for the post of 
Photographic Asstt. ( Group 'C' Non-gazetted in General Central Services) 
in Patent Office, Chennai , which is not similarly to be treated the officials 
initially selected and recruited through SSC for Direct Recruitment. 

17. 	1 also feel that my representations made on the basis of Hon'ble CAT's 
judgement towards above mentioned claims has not been referred to 
DOP&T by Ministry of Finance / DAVP as nothing in this line has been 
indicated in the S.O's letter though my selection was made through SSC 
under DOP&T. 

Be that as it may Sir, I am to state here that DAVP Authority after appx. 13/14 
years is stating that I have accepted the offer of appointment which means that my 
grievance towards ex-cadre/ GCS as I am treated should not have been in view of 
the DOP&T's norms and was supposed to be equally treated as like the others 
posted from the same examinations conducted by SSC and also in the line of the 
instructions for maintaining the Common Seniority List. And I personally feel that 
probably it was a serious lapse either on the part of the DAVP or SSC/ DOP&T. 

Sir, I have been making correspondences for more than 14 years on this issue 
incurring a good amount by way of contacting the authorities / officials / filing 
papers before CAT and mentally suffered a lot in various ways. It is a case of 
anomalies in the pay-scale and it is sorry enough to state that maximum years have 
already been for taking decision. This would not at all be required as Ministry's 
sanctioned post was for Stenographer Grade 'C' and pay-scale was Rs.425/- - 
800/- for Regional Office, DAVP, Guwahati. 
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Sir, I understand that the anomalies have been solved in the 6 "  CPC, has been 
accepted by the Mm. of Finance and accordingly implemented by the Govt . But, 
my claim for enhancement of pay-scale Rs. 1400/- -2600/- to 1640/- -2900/- w.e.f. 
22.08.1988 to 31.12.95 and also pay-scale from Rs. 5000/- - 8000/- to 5500/- - 
9000/- w.e.f. 01.01.96 to 24.06.2005 till I was holding the post of Steno.Gr.II 
and also pay scale from Rs. 5500/- - 9000/- to Rs.6500/- - 10500/- in the event of 
my upgradation promotion to the post of Stenographer Gr.I (should be 
equivalent to group 'B' gazetted) from 25.06.2005 till the acceptance of 61h 

CPC Report is implemented, has not been granted by the Ministry of Finance 
which is contradictory on the basis of the above facts. 

It may be pointed out that after being selected through the same mode of 
open examination conducted by SSC on All India basis for direct recruitment 
and on their posting initially in the same pay-scale and same status (i.e. 
classification of post) subsequently during their promotion, the pay-scale / 
status cannot be changed among the stenographers/ other officials even their 
posting either in Metropolitan Cities / or in remote localities of any central 
govt. offices in a Country otherwise conducting of examination by SSC 
becomes fruitless. 

With a view to the above, I would once again request your kindness for taking 
pain to go through the facts narrated above on merit basis and arrange me the pay-
scale/status as was claimed before Hon'ble CAT, Guwahati Bench and in my 
earlier representations so that my pay fixation is done afresh, including its arrears 
thereof immediately and within one month and keeping in view of the decision 
taken by Mm. of Finance in 1990 and 2008 respectively 

This is, I am writing in response to S. O( Admn. 1), DAVP, New Delhi's letter 
dtd. 22.05.09 and I may expect that due consideration will be given accordingly. 

Thanking you, 

Yours faithfully, 

2 

Encls:as above 	 (R.N. Das))7' 
Stenographer Gr.I 

Date: 08.07.09 
	

RO:DAVP:Guwahati 
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F.No. 1801 1//20O6-Admn.I 
Government of India 

Directorate of Advertising & Visual Publicity 
Ministry OfIflfO'rma:t.iOn & Bro.adca:sting 

SoochnaBhavan, CGO Complex 
Lodhi Road, New Delhi 

OFFICE MEMORANDUM 	
Dated the 24th August 2009 

Subject: Representation of Shri R.N. Das, Stenographer Grade I for enhañcemenLof - 
pre- revised pay scale of Stenographer Grade II as per CAT, Guwahatj Bench's 
Oadaed1- T1T2D1J81 O.A. No.298/05 and O.A. No.299/05. 

With reference to his representation dated 8.7.2009 on the above subject, it is stated 
that his earlier representations with identiôal grievances have already been examined in 
detail by the Ministry of Information and Broadcasting in consultation with Ministry of 
Law and Ministry of Finance (Department of Expenditure). Ministry of Finance does not 
agree to his contention for parity with Central Secretariat Steno ranhers Service in resoect 
ofpay scale. Howev , on e implemen a on Df Sixt entral Pay Commission, 

 ograp er rade-11 in DAVP ha been placed in PB-Il ith. 
-..--------------- effect from 1.1.2006. With reference to 	 n, 	- his current representatio no new fact has been 

(Ch n1I U'3. 
Section Officer 

Shri R.N. Das 
Stenographer 
Regional Office 
DAVP 
Guwahatj 
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- - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 k 
GUWAHATIBENCH. 

V 

THE MATTER OF: 

O.A.No.269/2009 

- 	 Sri Raghabendra Nath Das 	 ...Applicant' 

-vS- 
Union of India and others 	 ...Respondents 

-AND- 
0 

I4 THE MATTER OF: 

Written statement on behalf of the Respondent Nos. 1, 4, 5, and 6. 

(WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT 
NOS. 1, 4.5 AND 6) 

VQ t 

I, Sri Arun Kurnar, S/o Late Sri K. Prasad aged about 58 years, 

presently, working as Deputy Director (Admn.), Directorate of 

Advertising and Visual Publicity, Ministry of Information and 

Broadcasting, Soochana Bhavan, CGO Complex, Lodhi Road, 

New Delhi, do hereby solemnly affirm and state as follows:- 

1. 	That, I am the Deputy Director (Admn.), 

Directorate of Advertising and Visual Publicity, Ministry of 

Information and Broadcasting, Soochana Bhavan, CGO 

Complex, Lodhi Road, New Delhi, and have been impleaded as 

party Respondent no. 5 in the instant case. I have gone through 

the original application and. have understood the content 

thereof. I am conversant with the facts and circumstances of the 

case. 1 have authorized to file this Written Statement on behalf 

of the Respondent nos. 1, 4, 5 and 6. 

*4 	 it 



 

2 

That, I do not admit any of the statements save and 

except which are specifically admitted hereinafter and the same 

are deemed as denied. 

That, before traversing various paragraphs of the 

present Original Application, the answering respondent would 

\ \iie to place the brief facts of the case. 

TO  N 
BRF FACTS OF THE CASE: 

\ .\ 
\3.1 	That the applicant after being selected by the Staff 

\ 	Selection Commission was initially appointed as the 

Stenographer Grade —III in the General Central Service in the 

pay scale of Rs. 330-10-380-EB-12-500-15-560/- on 9.7.1982 

in the Directorate of Advertising and Visual Publicity (in short, 

DAVP), Kolkatá under the Ministry of Information & 

Broadcasting. 

	

3.2 	That the applicant was ~afterromoted to the 

post of Stenographer Grade-IT in the scale of Rs. 1400-40-

1800-50-2300 (pre-revised ) and was posted in the Regional 

office of the Directorate of Advertising and Visual Publicity (in. 

short, DAVP) at Guwahati w.e.f. 18.4.1988. Subsequently he 

was promoted to the post of Stenographer Grade Iin the 

Regional office of the Directorate of Advertising and Visual 

Publicity (in short, DAVP). At present he is working as the 

Stenographer Grade I in the Regional office of the Directorate 

of Advertising and Visual Publicity (in short, DAVP) at 

Guwahati w.e.f. 24.6.2005. 

	

3.3 	That as per the recommendations of the Fifth 

Central Pay Commission (in. short, 51h  CPC) the cadre of the 

Stenographers in non-secretariat office of the Directorate of 

Advertising and Visual Publicity was restructured. In the year 

.1 



2000 and then existing two (2) posts of the Stenographer Grade. 

II and Eight (8) posts of Stenographer Grade III in the 

Directorate of Advertising and Visual Publicity was 

restructured in the ratio 40:40:20. As per the restructuring two 

(2) posts of Stenographer Grade un the scale of Rs 5,500-175-
9000 was created w.e.f. 24.01.2000. Applicant was promoted 

against one of the post of stenographer Grade I so created at the 

\ regional office of Directorate of Advertising and Visual 

\ Publicity at Guwahati. 

3. 	That the stenographers are recruited through Staff 

election Commission in secretariat offices as well as non- 

'.  secretariat offices. But in the secretariat, the stenographers are 

recruited to the Central Secretariat Stenographers Service 

('CSSS') and in non- secretariat offices, the stenographers are 

recruited to General Central Service i havng no specific cadre. 
-------- 

The Head Quarters of DAVP in New Delhi is participating in 

CSSS service and recruitment of stenographers in this service in 

DAVP is done by the Ministiy of Information and Broadcasting 

who are the cadre controlling authority. Regional Offices of 

DAVP arot1articipating in-the CSSS and recruitment is - - 
__________ ------------------------------- 

done by DAVP directly through the recruiting agency which in 

both the cases is Staff Selection Commission. 

3.5 	That the Stenographer Grade C in CSSS in 

Secretariat offices are not equivalent to Stenographer Grade II 	J 

in the non- secretariat offices. The Stenographer Grade C in 

CSSS in secretariat officesbelongs to Group B non-Gazetted 

in pre-revised pay scale Rs 59000 Qhe stenographer 
Grade II in non-secretariat offices are Group C in non- --------------- 
Gazetted category in pre-revised pay scale of Rs. 00-8000. 

Hence they are not in equivalent post. 



3.6 	That the incumbents in the post of Stenographer. 

Grade II in the Directorate of Field Publicity were given the pay 

scale of Rs.5500-9000 on the basis of the judgement of the 

Hon'ble CAT Principal Bench in O.A. No.548 of 1994. It is 

specifically stated that the consideration for giving the said 

• 	 scale of Rs.5500-9000 to them was that the Directorate of Field 
, \Publicity (DFP) was a participating office in the Central 

\ \Secretariat Service (CS S)/Central Secretariat Stenographers 
\ 

Sp)ice (CSSS) from its inception and the post of Assistants 
\\ 	?) y 

ç< s-'and Stenographers in DFP were included in the authorized • 

	

	' 
 

Ust  permanent strength of the Ministry of InformatiOn & 

Broadcasting and manned by the personnel of the said Ministry 

up to 1975. Thereafter, DFP was excluded from the purview of 

t1&al Secretariat Service/Central Secretariat 

Stenographers Service. At that time, those who had opted for 

the DFP were retained in the DFP with their original status/pay 

scales etc. The applicants of the said O.A No. 548/94 were 

given the benefit of the pay scale by DFP in pursuance of the 

CAT's order dated 19.0 1.1996 without consulting Ministry of 

Information & Broadcasting/Ministry of Finance/Department of 

Personnel & Training. The matter was subsequently considered ______________ 
in the Ministry of Information & Broadcasting in consUltation 

with Department of Personnel & Training, M/o Law and Mb 

Finance and it was decided to allow all the applicants of the 

said O.A. and similarly placed persons who were placed in the 

higher scale of Rs.5 500-9000 in consonance with Hon'ble 

Tribunal's order dated 19.0 1.1996 tocontinue in the said higher 

pay scale on personal basis and to revise the pay scales of the .f 
posts downwards to Rs.5000-8000 for all future incumbents. 

3.7 	That the applicant represented before the 

government of India for grant of pay- scale of Rs. 1640-2900 

and, his case was referred to Ministry of Finance through 
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Ministry of Information and Broadcasting and they intimated 

that the said pay scale had been restricted to 

Assistants/Stenographs in CSS/CSSS and the same had not 

been extended to similar posts in autonomous organizations and 

subordinates offices. 

3.8 	That the applicant was appointed as Stenographer 

Grade. III in the General Central Service (GCS) and does not 

belong to CSSS. Stenographer Grade III in GCS cadre is 

promoted as Stenographer II in the pay scale of Rs. 5000-8000 

and then to the post of Stenographer Grade I in the pay scale of 

Rs. 5500-9000. 

That the pay scale of GCS Stenographer Grade II 

and Assistants are different. The O.M. dated 31.07.90, 

Annexure 2 to the O.A., is not applicable in the instant case of 

Stenographers of GCS cadre 
/ 

3.10 	That the Department of Expenditure, vide their 

O.M. dated 1 0;02.99, Annexure C to this Written Statement has 

fled. that the designations are not the sole determinant of - 
pay scales and thernany other factors viz., eligibility, 

minimum educational qualifications, nature of duties and 

responsibilities, work load, professional skill and proficiency 

which are considered while deciding the pay scale appropriate 

to the post. 

3.11 	That the Department of Finance (Department of 

Expenditure) has clarified vide their O.M. dated 15.04.04 that 

the pay scale of Rs. 1640-2900 (Rs. 5500-9000) is meant for 

stenographers in secretariat offices. Therefore, the demand of 

the applicant who is working in non-secretariat office for the 

scale of Rs. 5500-9000 on promotion as Stenographer. Grade II 

and Rs. 6500-10500 on promotion as Stenographer Grade I is 

not proper and justified as per law. 



3.12 	That it is to be stated here that the6th  CPC has 

recommended the same pay scales for Stenographer Grade II of 

GCS cadre as well as CSSS cadre w.e.f. 01.01.06 i.e. in the pay 

band 2 of Rs. 9300-34800 with Grade pay of Rs. 4200. ---- 

4. REPLY TO THE FACTS: 

4.1 	That with regard to the statement made in 

paragraph 4.1 of the Original Application the humble answering 

respondents begs to state that the applicant was initially 

appointed as the Stenographer Grade —III in the General Central 

Service in the pay scale of Rs. 330-10-380-EB-12-500-15560/-

- on 9.7.1982 in the Directorate of Advertising and Visual - 

1\ublicity (in short, DAVP), Kolkata under the Ministry of 
• 	- - 	-4nformation & Broadcasting and not as the stenographer Grade 

III. 

4.2 	That with regard to the statements made in 

paragraph 4.2 of the Original Application the humble answering, 

respondents begs to state that thereafter the applicant was 

promoted as Stenographer Grade II in the year 1988. The 

temporary posts were created in connection with - 

implementation of plan schemes for a period upto 28-02-1982. 

Shri R. N. Das was promoted as Stenographer Grade II during - 

1988. - 

4.3 That with regard to the statements made in 

paragraph 4.3 of the Original Application the humble answering 

respondents begs to state that the Stenographers are selected 

through the Staff Selection -Commission (in short, SSC) and-

thereafter recruited in secretariat offices as well as non 

secretariat offices. But in Secretariat Offices they are recruited 

to the Central Secretariat Stenographers Services (in short, 

CSSS) and in non secretariat offices they are recruited to 

General Central Service. The Headquarter of Directorate of 
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Advertising and Visual Publicity (in short, DAVP) in New 

Delhi is a participating office in Central Secretariat 

Stenographer Service (in short, CSSS) and recruitment of 

stenographers in this service in DAVP is done by the Ministry 

of Information & Broadcasting who are the cadre controlling 

authority. But the Regional Offices of the DAVP are not 

participating offices in the Central Secretariat Stenographers 

Service (in short, CSSS) and recruitment is done by the DAVP 

directly through SSC. As such the Stenographer working in the 

Directorate of Advertising and Visual Publicity (in short, 

AVP) in New Delhi and those working in the Regional offices 

against a post of r:gional office and as suchhe does 

\ not belong to CSSS cadre and as such cannot be treated at par 

with the Stenographer working in the headquarter of Directorate 

of Advertising and Visual Publicity (in short, DAVP) in New 

Delhi. 

4.4 	That with regard to the statements made in 

paragraph 4.4 of the Original Application the humble answering 

respondents begs to state that the Stenographer Grade 'C' in 

CSSS in secretariat offices are not equivalent to the cadre of 

Stenographer Grade —II in Non-Secretariat Offices. The 

Stenographer Grade 'C' in Secretariat Offices belongs to Group 

'B' non-gazetted in the scale of Rs.5,500-9000 (Pre Revised) 

and the Stenographer Grade --II in the non Secretariat offices 

belongs to Group 'C' non gazetted category in the scale of Rs. 

5,000-8000 (Pre Revised) and hence both the category are not 

equivalent. 

4.5 	That with regard to the statements made in 
paragraph 4.5 of the Original Application, the humble 

answering respondents begs to state that the Stenographer 

Grade II in the Directorate of Field Publicity were given the 



scale of Rs. 5,500-9000 (Pre Revised) on the basis of judgment 

of the Hon'ble Central Administrative Tribunal, Principal 

Bench in O.A. No 548 of 4994 (Annexure 3 of the present 

• Original Application). The consideration for giving the scale of 

Rs. 5,500-9000 (Pre-Revised) to the Stenographers Grade II in 

the Directorate of Field Publicity was that the Directorate of 

Field Publicity (in short, DFP) was a participating office in the 

Central Secretariat Service (in short, CSS)/ Central Secretariat 

Stenographer Service (in short, CSSS) from its inception and 

the post of Assistant and Stenographers in Directorate of Filed 

Publicity were included in the authorized permanent strength of 

the Minitiy of Information & Broadcasting and manned by the 

personne1 of the Ministry up to 1975. Thereafter, Directorate of 

Filed Publicity was excluded from the purview of the Central 

Secretariat Service (in short, CSS)/ Central Secretariat 

Stenographers Service (in short, CSSS). At that time those who 

have opted for the Directorate of Field Publicity were retained 

in the Directorate of Field Publicity with their original status, 

pay scales etc. The applicants in the O.A. No. 548 of 1994 were 

given the benefit without consulting the Ministry of 

Information & Broadcasting, Ministry of Finance, Department 

of Personnel & Training as required. 

Further, it is stated that the Deputy Director 

(Admn.), Govt. of India, Directorate of Field Publicity, 

(Ministry of Information & Broadcasting) vide circular letter 

dated 28.04.05 intimated the pay and Accounts Officer, 77V 
Ministry of Information & Broadcasting, New Delhi IMumbai 

/Chennai IKolkata /Guwahati /Lucknow, that the Ministry of 

Information & Broadcasting in consultation with the 

Department of Personnel & Training, Ministry of Law & 

Justice and Ministry of Finance it was decided to allow all the 

applicants in the aforesaid O.A.and irnilarly placed 



persons, who were placed in the higher scale of Rs. 5,500-9000 

(Pre Revised) in consonance with Hon'ble Central 

Administrative Tribunal, Principal Bench, order dated 

19.01.1996 passed in O.A. No 548 of 1994, to continue in the 

said higher pay scale on personal basis and to revise the pay 

scale of the posts downwards 	revised) 	/ 
for all future incumbents. The Ministry of Information & 

Broadcasting further decided to revise the Recruitment Rules 

for the post of Assistant and Stenographer, Gr.II to make their 

pay scale to Rs. 5,000-8,000/till the Recruitment Rules çi \ 
\eved, further 9ppintment/promotion in the Grades of 

Asistant I Stenographer, Gr.II, be stopped with , prniediate 

effct. 

- 
A copy of the said circular letter dated 28.04.05 is annexed C 

\ 	 herewith and marked as ANNEXURE-A. 
\ 

4.6 	That with regard to the statements made in 

paragraph 4.6 of the Original Application the humble answering 

respondent begs to offer no comment. 

4.7 	That with regard to the statements made in 

paragraph 4.7 	of the Original Application the humble 

answering respondent begs to state that the Assistants and the 

Stenographers of CSS/CSSS cadres working in the Headquarter 

office of DAVP are drawing only. the pay scales recommended 

for this category of employees. The stenographers in non-

secretariat offices and in Regional offices of DAVP are always 

having different pay-scale as Grade II and Grade I. 

4.8 	That with regard to the statements made in 

paragraph 4.8 	of the Original Application the humble 

answering respondent begs to state that the Ministry of 
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Personnel & Public Grievances and Pension vide their order no. 

2/1/90 dated 31.07.90 has revised the pay of Assistants and 

Stenographers of CSS/CSSS cadre as well as Assistants and 

Stenographers of other organizations like Ministry of External 

Affairs where posts are incomparable grades with same 

classification and pay-scales. The Stenographers Grade II of 

General Central Service do not pertain to the same grade as 

Stenographer Grade C of CSSS cadre. The post of Stenographer 

Grade C of CSS cadre isaGrouon-gazetted post whereas 

Stenographer Grade II General Central Service belongs to. 

Groupost. It is stated that Ministry of Finance vide OM 

iated 15.04.04 had withdrawn the benefit of higher pay-scale of 
\ 

Rs1640-2900 from all autonomous bodies of Govt. of India 
/ 
which were erroneously granted. 

4.9 	That with regard to the statements made in 

paragraph 4.9 of the Original Application the humble answering. 

respondent begs to state that the Ministry of Finance revised/ 

upgraded the pay scale of Stenographer Grade C in CSS from 

Rs. 1600-2600 to Rs. 1640-2900 and many sub-ordinate offices 

extended the aforesaid benefits to Stenographers in their 

offices. But when the matter came to the notice of Ministry of 

Finance by OM dated 15.04.04, withdrawed the higher pay-

scale of Rs. 1640-2900 from all autonomous bodies. The present 

applicant also submitted representations for grant of pay scale 

of Rs.1640-2900. When his case was referred to Ministry of 

Finance through Ministry of Information & Broadcasting it was 

intimated vide order dated 30.06.05 that the said pay-scale has 

been restricted to Assistants/Stenographers in CSS/CSSS and 

the same had not been extended to similar posts in autonomous 

organizations and sub-ordinate offices which are not 

participating in CSS/CSSS. 



4.10 , 	That with regard to the statements made in 

paragraph 4.10 of the Original Application the humble 

answering respondent begs to offer no comment. 

4.11 	That with regard to the statements made in 

paragraph 4.11 of the Original Application the humble 

answering respondent most respectfully begs to state that the 

applicant was appointed as Stenographer Grade III in GCS 

cadre and was subsequently promoted as Stenographer Grade II 

in ay scale of Rs.5000-8000. It is denied that the pay scale of 

tenographers and Assistants in DAVP are comparable to the 

pay scale of Stenographer and Assistants in Central Secretariat. 

4/ 	The pay scale of Stenographers Grade II in DAVP Regional, 
\ / 	offices i.e GCS cadre is Rs.5000-8000 whereas the pay scale of 

Assistant! Stenographer Grade C is Rs.5500-9000. The OM. 

dated 31.07.93 is not applicable in the case of the 

Stenographers in GCS cadre. 

Further, it is stated that the O.M dated 10.02.99 issued by 

the Department of Expenditure clarified some points mentioned 
below: 

1) 	Designations are not the sole determinant 

of pay scales and there are many other factors 

viz. 	eligibility, 	minimum 	educational 
qualifications, nature of duties and 

responsibilities, work load, professional skill 

and proficiency which are considered while 

deciding the pay scale appropriate to the post. 
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Hence the applicant as stated above in not similarly situated 

with the CSS/CSSS cadre. 

Copy of the OM dated 10.02.1999 is annexed herewith, and 

marked as ANNEXU1E-C. 

/J4 	N 

g 

4.12 	That with regard to the statements made in 

paragraph 4.12 of the Original Application the humble 

answering respondent begs to state that the applicant was 

promoted as Stenographer Grade I in the scale of Rs. 5500-

9000 which is the approved scale of Stenographers Grade I of 

GCS cadre, The applicant is claiming the pay scale of Rs. 5500- 

900 on promotion as Stenographer Grade II w.e.f. 18.04.1988 

an')pay scale of Rs.6500-10500 on promotion as Stenographer 

'ade I w.e.f. 24.06.2005. The applicant belongs to GCS cadre 

and the aforesaid pay scales are meant for CSSICSSS and not 

for GCS cadre. The claim of the applicant that the post of 

stenographer Grade I and Senior Personal Assistant are same 

and equivalent in rank and status is not correct as there is no 

post of Senior Personal Assistant in CSSS cadre. 

4.13 	That with regard to the statements made in 

paragraph 4.13 of the Original Application the humble 

answering respondent begs to state that the Applicant submitted 

various representations for extension of benefit of higher pay 

scale of Rs.5,500-9,000/- Ministry of Finance (Department of 

Expenditure) who is the Nodal Ministry in the matter of pay 

scales and remunerations was approached through Ministry of 

Information & Broadcasting for their advice. They advised that 

the pay scale is not applicable to Stenographers in subordinate 

offices. The applicant was given reply on the basis of the advice 

given by the Ministry of Finance. The 51h  Pay Commission also 

considered all aspects of the service conditions of 
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Stenographers in Secretariat and Non- Secretariat Office and in 

their view there is no absolute parity between the two groups of 

Stenographers to recommend same pay scales for Secretariat 

and Non-Secretariat Offices. 

The case regarding granting of higher pay scale on the 

basis of O.A. No.548/94 was also considered in consultation 

with Ministry of Finance, Department of Expenditure and they 

have not agreed to the proposal since as per the extent policy; 

the benefit of any judgment/ order of the Court! CAT cannot be 

extended to non-applicants. Sri R. N. Das was not a party in 

that case. As he was not satisfied with the reply he approached 

• Nthe Central Administrative Tribunal, Guwahati Bench seeking 

higher scale of pay equivalent to Stenographers in CSSS 
rz- 'I 

; Sefvice. The Hon'ble CAT disposed of the matter by granting 

,/• liberty to the applicant to put up his grievances in writing to the 

competent authorities. On the basis of the Court order, Sri R. N. 

Das had submitted a representation and the case was again 
S. 

/ 

	

	taken up with the Ministry of Expenditure and they have not 

agreed to revise the pay scales from 22.08.88 

Accordingly the Ministry rejected the claim of the 

applicant and the same was communicated to the applicant vide 

O.M. dated 22.05.09. 

A copy of the O.M. dated 22.05.09 is annexed herewith and 

marked as ANNEXURE-D. 

4.14 	That with regard to the statements made in 

paragraph 4.14 to 4.20 of the Original Application the humble 

answering respondent reiterated the statements made in the 

above paragraphs and also states that O.M. dated 15.04.04 

clearly mention that O.M. dated 31.07.90 was meant 
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exclusively for Assistants and Stenographers of the CSS!CSSS 

and as such is not applicable to applicant. Applicant cannot 

claim the benefit of the above memorandum. 

	

4.15 	That with regard to the statements made in 

paragraph 4.21 to 4.23 of the Original Application the humble 

answering respondent begs to state that the benefit of the 

judgment/ court order! Central Administrative Tribunal cannot 

be extended to the non applicants. Moreover as the applicant 

belongs to the General Central Services he cannot claim the 

benefit granted to the other cadre of the Central Govt. 

	

4.16 	That with regard to the statements made in 

iagraph 4.24 of the Original Application the humble 

S .ns/ering respondent most respectfully begs to state that the 

4lT1ead Quarters of Directorate of Advertising and Visual 

L  fc[Publicity (in short, DAVP) in New Delhi is a participating 

office in Central Secretariat Stenographers Service (in short, 

CSSS) and recruitment of stenographers in, this service in 

DAVP is done by the Ministry of Information and Broadcasting 

who are the cadre controlling authority. But the Regional 

Offices of the DAVP outside Delhi are not participating office 

in the Central Secretariat Stenographers Service (in short, 

CSSS) and recruitment is done by the DAVP directly. 

Hence as being the applicant a GCS Cadre recruited in 

Regional Office, DAVP, which in non-participating office in 

the CSS!CSSS, he is not at par with the Assistants! 

Stenographers recruited in CSS!CSSS. 

4.17 	That with regard to the statements made in 

paragraph 4.24 & 4.25 of the Original Application the humble 
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answering respondent has nothing to make comment on it as 

they being matters of records of the case. 

4.18 	That the humble answering respondent begs to 

submit that the applicant could not make out a good case having 

no legal force and has no merit at all, therefore it is liable to be 

dismissed. 

A 

(g 
c•. -•' c)' .•# 
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VERIFICATION 

4f \\ 
Ile 

cbl - 

.:' 

I, Sri Arun Kumar, S/o Late Shri K. Prasad, aged about 58 

years, presently working as Deputy Dirctor (Admn.), 

Directorate of Advertising and Visual Publicity, Ministry of 

Information and Broadcasting, Soochana Bhavan, CGO 

Complex, Lodhi Road, New Delhi-110003, do hereby verify 

that the statements made in paragraphs 

it . 	................................................ 

are true to my knowledge and belief, those made in 

paragraphs....h...3. ......3.. 	 .'i..1'°i. Ln tTA 4 •17 
being matters of records of the case are true to my information 

derived therefrom and rests are my humble submission before 

the Hon'ble Tribunal. I have not suppressed any material fact 

before the Hon'ble Tribunal. 

	

And I sign this verification on the 	4 	day of 

,2010atNewDelhi. 

Deponent 

yT/ARuN_KUMAR) 

9eputy Director(Adrnn.) 
tL .. . ./D. A. V. P. 

. W'Ti/MIn. of I & B 

Govt. of India, New- Delhi 

.- 	- 	 - 	--- 	 ifr- 
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A. 	''n 	OC,2-Iiiifl 
Goemmett 01 Ii ,(iU 

Di ectoa' of Field 
(Mini'-try 9f l&B) 

ew Delhi-66. dated 28 ApdL 200:' 

To; / 
The P & ACCOUfltS Othcers, 

inistryof l&B, 
-

l LuckflOW 
it 

NWD 	
Kolkata! Guwahati . 

	

SubjeCt 	Upgradaon 	of 	Pay 	Scales 	tq 	AsSiStatlts 
tb 	

and 

5enograph1S 	Grade It in DFP in pursUa 	
'S order .nc 0f CAT  

i OA No. 548 of 1994 - regardiflY' ;. 

Sw, 	i 
. lThe Mulistry of l&B in consultation with Ministry of Law and MiniStr 

01 

Finance has decided vicle their ID No. 
20I18103&MC dated 7.10,2004 (cop'! 

enctosd) to tlow all the applicants and similarlY placed personS1 who were 

placed. 
 i the higher scale or Rs. s50Q:OOO in consonance with CAT'S order 

dated i91 .1996 in OA No. 548 of 1994, to continue in the said higher pay sca'e 

on pesofl81 
bsiS and the pay scalp of the posts to be revised downwards to 

RS.5000800O0r all future incumbents. Ministry of l&B has fuher decided to 
revise the Recruitnlent Rules for the postS of Assistans and st

enographer Gr. II 

to make theic. pay scale In ks.50008000 and tifl the Recruitment Rules are 

revised. 	
futher app0ifltme1t/ promotion in the grades o[ 

ASSiStafl 

St Gr.11 be stopped with immediate eUect. 
tenograP  yours .faithf 

(MadhU Daiel 

Dy. Director(Adhhhhl) 

	

I 	\All 1gofl 
Hads DFP alongwith its enclOSU1e0r intormatba Copy to

n nd 

ecSSary oct'fl 

2 	All Section HeadS DFP Hqrs) 
3.  Shn J K Garg Asstt C&A Section DFP 

(HQN) (or cesSary action 

4.All dea
n Adrnn I Section ling assistants i 

5' 

- 	 I 	- 
II liii" 

art' a .launhi 
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(( 31? 	ll?'7(i- 

of 'nforiati 	&13 U Th( 	a1 	
- 110 001 

Sbjt Upqrada10 or Pay Scajes to 	
- eid &teregrap 	

Grade ii ip 

fl PurSua 	of 
CAl'S Order in OA No.48 of 1994 -.rarding, 

• 	

. 

Reference i&. lnvited0 hj Ministry's I.D. not 
	

f even nUmber dated 

iO.08.20rj4 an 	 t 

	

(he subject cited above 	/ 2. 	
The hatter has been Considere 

	

Law and Mb a 	
,the Ministry in Consultation With the Mb placed persons Finance it has been de in

cided to allow all the applicants and similarly Who Weie Placed in the higher scale of Rs, 
55OO9QO, I 

consonance with CAT'S Ordu dated 
19 . 01

1996 to continue in the said higher Pay Scale on persona! basis, The Pay scale of the Posts be revised dowIwards to Rs 50OO60QO, for all future iflcumbe,its 
3. . 	DFP 	

Issue necessary orders acordigly The Recruitnient Rules for the 
Posts of 

ers 
 Grade It and Assistants in DFp maybe revised to make their 

pay Scale Rs. 5OQQaoo, 
In the meantime till the RRs are revised further 

Stopped with immediate effect. 
appoj,1t,enU promotion In the grade of Assis(an& Stenograp 

	Grade II may be 
This has the approval of Joint Secretary (P). 

o \" I 
- 	 - 

(Dijar,,,, M/S/)ra) Officer on Special 
Du(y (IP) 

(Shrj f3alraj Sun, Direct0,) 
MI0 l&B 	

l.D.No 2011 B/03Ip&Mc 

;OP000  
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F.No.l8011/2I2OO6 	• 	 . 
Goverimeiitof1iiIia 	• 	 :\ 

Directorate of Advertising & Visual Publicity , ki Ministry of Information & Broadcasting 

	

Soochna Bhavan, COO Complex 	 % 
• 	 Ldhi Road, New Ddlhi 	• 

Dated the 22nd May, 2009 
OFFICE MEMORANDUM 

Subject: 	Representation of Shri R.N. Das, Stenographe.r Grade I for enhancement of pre-revised 

pay scale of Stenographer Grade 11 aS, per CAT, Guwahati Bench's order dated 

16.1.2008 in O.A. No.298/05 and O.A.No.299IO5 

With reference to his representation dated 14.2.2008 on the above subject, Shri R.N. Das, 
Stenographer Grade I is intimated as follows: 

7 	

No comments are required, being statement of facts. 

2.1) DOP&T"S O.M. No.211/90/CS-IV dated 31.7.1990 had indicated that the Pay Scale of Rs.1640-
2900 will be applicable to Assistants and Stenographers in other organizations like Ministry of 
External Affairs which are not participating in the Central Secretariat Service (CSS) and Central 
Secretariat Stenographers Service (CSSS) but where the posts are of comparable grades with 
same classification and pay scales and method of recruitment through open competitive 
examination. In the case of Shri R.N.Das, he was occupying the posts of Stenographer Grade II 
which was classified as a group 'C' post, whereas the post of Stenographer Grade 'C' in CSSS 
has been classified as group 'B'. Therefore this benefit could not be extended to Shri Das, as 
the two posts are classified differently. 

2.2) Shri R.N. Das was never appointed to the CSSS cadre Yf Ministry of I&B/ DAVP. His initial 
appointment was against post of Stenographer Grade-Ill in the General Central Service in the 
cadre of DAVP. Therefore his case cannot be compared with those Stenographers of CSSS 
service. 

	

2.3) 	Shri Das hadbeen promoted to the post of Stenographer Grade-Il from 22.8.98 inthe pay scale 
of Rs. 1400-2300. The request of Shri R.N. Das, Stenographer Grade-Il for revision of the pay 
scale of Rs.1400-2600 to Rs.1640-2900 with effect from 1.1.1986 and from Rs.5000-8000 to 
Rs.5500-9000 with effect from 1.1.1996 had been considered in consultation with Ministry of 
Finance but was not agreed to as higher scale of Rs.1640-2900 had been restricted to Assistants! 
Stenographers in CSS I CSSS and the same had not been extended to similar posts in 
autonomous offices / subordinate offices. As per Ministry of Finance, Department of 
Expenditure's O.M. No.12(3)/E III B199 dated 10.2.2009, the higher pay scale of Rs.1640-
2900 cannot be extended to those post of Stenographers Grade II which are not 
participating in CSSS Cadre. 

	

2.4) 	Promotion post in the subordinate cadre of DAVP of Stenographer Grade-I is in the scale of 
• Rs.5500-9000. Shri R.N. Das cannot be considered for the scale of Rs.6500-10,500frShri Das 
was from the very beginning appointed as Stenographer Grade-ill and his offer for appointment 
is also against the post of Grade-Ill. Shri Das had accepted the offer and accordingly he joined 
as Grade-Ill in DAVP. As such, he is now estopped from claiming that he had not applied for 
appointment against ex-cadre post. Though DAVP is a participating office ofCSSS and there 
are posts of Stenographers / Assistants I LDCs/ tJDCs in DAVP who belong to the CSS. 
CSSS. CSCS, and not in the CSSS, the fact is that Shri Das was appointed against an ex-êadre 



- 

post was not in he CSSS cadre of M/o !&B. Staff Selection 
proforma for sen g requisition for.vacancjes and the name of the servicVjS not mentioned 
there in the requisiti as for ex-cadre post was not required to be metioy€d in the requisition 
form. That does not ove anything in favour of Shri Das. The seniori of Shri Das is to be 
counted in the General entral Service of Stenogruphers of DAVP. ie seniority of officers 
recruited in a particular ear is calculated on the basis of the' rank in the respective examination conducted by SC. Apart from that, Staff Selection ommission has no role in 
fixing seniority of the officia in different cadres. In the seniori list mentioned by Shri R.N

.  Das, the name of Shri Das has own along with Shri G. Manid aran. Shri Manidharan though 
initially recruited as Language I ist was appointed as Steno apher Grade-Ill w:e.f. I 5. 1.1997 
as per the provisions of the recruit ent rule which was then i existence. Departmental seniority 
is maintained by the respective cadre uthorities and SSC h s no role in this. Officials recruited 
through different nodes can be interpo ted as per rules o seniority. There is no such rule that officials recrUited through other modes 

' through pro otion cannot interpolated with officials recruited through SSC and is sought to be de out by he representatjorjst 
3) It is again reiterated that Shri R.N. Das as ap ointed against the ex cadre post in this 

Directorate and he cannot claim pay parity a omotion at part with CSSS. Shri Das has 
been appointed at the regional office of DAVP nd he must have worked with officers of Joint 
Secretary and Deputy Secretary level. That d s ot entitle him to claim parity with the CSSS 
cadre. The seniority of 
officers with whom a Stenographer is orking is not a factor in fixing his seniority or 
promotion prospects. 
As already mentioned that Ministry of inance did not a ee to granting him parity along with csss though DAVP / M/o I&B had ken up the matter, 	copy of their decision (No 2/1/90- CS-I V & dated 31.7.2000) is encl ed at Annexure-I).. Ho ever, on the implementation of the 61h 

Central Pay Commissio Stenographer Grade II in DAVP has been placed in PB-2 with grade pay of Rs.4200. 

V_A ~j , C
~) 

(Chander Gandhi) 
Section Officer 

Shri R . N. Das, 
Stenographer, 
Regional Office, 
DAVP, 	

. 	 (. Guwahati. 	

. 
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in the CSSS Ladle of M/o 1&B 	Staff Selection Commission has common 
- proformal  for'sending requisition for vacancies and the name of the service is. not mentioned 
there in the.rqUiSiti'Ofl as for ex-cadre post was not required to be meitioned iii the requisition 
form. That does not prove anything in favour of Shri Das. The seniority of Shri Das is to be 

\. counted in the General Central Service of Stenographers of DAVP. The seniority of offices 
'recruited in a particular year is cleulated -on the basis of their rank in the respecti'L 
'examination conducted by SSC. Apart from that, Staff Selection Commission has no role in 
fixing seniority of the officials in different cadres. In the seniority list mentioned by Shri R.N. 
Das, the name.ofShri Das has showii along with Shri G. Manidharan. Shri Manidharan though 
initially repruited as Language Typist was appointed as Stenographer Grade-ill w.e.f. 15.1.1997 

• 

	

	as per the provisions of the recruitment rule which was then in existence. Departmental seniority 
is maintained by the respective cadre authorities and SSC has no role in this. Officials recruited 

• .' through different nodes can be interpolated as per rules of seniority. There is no such, rule that 
officials recrUited through other modes ( through promotion cannot interpolated with officials 
recruited through SSC and is sought to be nde out by the representationist. '. 

3) 'It is again reiterated that Shri R.N. Das was appointed against the ex cadre post in this 
Directorate and he Cannot claim, pay parity nd promotion at part with CSSS. Shr Das has 
been appointed at the regional office of DAVP and he must have worked with officers of Joint 
Secretary and Deputy Secretary level. That does not entitle him to claim parity with the CSSS 
cadre. The seniority of 
officers with whom a Stenographer is working is not a factor in fixing his seniority or 
promotion prospects. 

4) 	As already mentioned that Ministry of Finance did not agree to granting him parity along with 
CSSS though DAVP / M/o I&B had taken up the matter. A copy of their decision (No 2/1/90-
CS-IV & dated 31.7.2000) is enclosed at Annexure-I).. However, on the implementation of 
the 6th  Central Pay Commission, Stenographer Grade 11-in DAVP has been placed in PB-2 
with grade pay of Rs.4200. . 

CVW  & 
(Chander Gandhi) 

Section Officer 

Shri R.N. Das, 
Stenographer, 
Regional Office, 
DAVP, 
Guwahati.' 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Trbu GUWAHATI BENCH GUWAFLATI 

In the matter of - 
Guwat Bench 

O.A. No. 269 of 2009 

Shri Raghabendra Nath Das. 
Applicant. 

-Vs- 

Union of India and Others. 

 Respondents. 

-AND- 

In the matter qfr- 

Rejoinder submitted by the applicant against the 

written statement filed by the Respondent No. 1, 

4, 5 and 6 in the abovementioned O.A. 

The humble applicant above named most respectfully begs to state as 
follows; - 

That in reply to the statement made in Para 2, 3.1 and 3.2. of the written 

statement, the applicant begs to state that he was initially appointed as 

Stenographer Grade-Ill w.e.f. 09.07.1982, which was in fact a post of Ste ob 
Grade-D since the Staff Selection Commission (SSC) conducted examintjon 

for Steno Grade-D and not for Steno Grade-Ill. The post of Steno Grade-Ill 

b and Steno Grade-D are equivalent in as much as that both the post were in 

the scale of Rs. 330-560/-, their method of recruiti -nent were same and both 

are Group - 'C' Non-Gazetted posts. However, at the time of recruitment it 

was nowhere mentioned that the post of Steno grade-lIT belongs to General 

Central Services and that it is an ex-cadre post, which the respondents are 

stating now. On his promotion he was promoted as Steno grade-Il and he 

joined as steno Grade-Il on 22.08.1988 and not from 18.041988 as stated. 

The post of Steno Grade-Il is equivalent to Steno Grade-'C' enjoined the 

scale of Rs. 425-800/- (pre-revised), subsequently revised as Rs. 1400-2600/- 
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anlater:hanced to Rs. 1640-2900/- and the psot is in group - 'B' non 

gazetted cadie. The applicant was promoted as Steno Grade-Il against the 

sanctionedst of Steno Grade-C in the scale of Rs. 425-800 (pre-revised), 

since there has been no post of Steno grade-IT in the Plan Scheme in the 

Regional Office of the Directorate of Advertising and Visual Publicity 

(DAVP) at Guwahati. But in spite of that the applicant was placed in the 

scale of Rs. 1400-2300/- (earlier Rs. 425-700/- in the Group -'C' Non-

Gazetted cadre which instead ought to have been equivalent to that of 

Steno Grade-'C' i.e. the scale of Rs. 1400-2600/- (earlier Rs. 425-800/-

subsequently extended to Rs. 1640-2900/- and also in Group - 'B' Non-

gazetted cadre, w.e.f. 22.08.1988. But the applicant was given a lower rank 

and status and pay scale in a discriminatory manner, although the mode of 

initial recruitment of the Steno's are same. 

2. 	That, the applicant categorically denies the Statements made under Para 

3.3, 3.4, 3.5, 3.6, 3.7, 3.8, 3.9, 3.10, 3.11 AND 3.12 and begs to submit that the 

Stenographers are recruited through Staff Selection Commission and the 

mode of selection is same for all, irrespective of whether they are meant for 

Secretariat or Non-Secretariat Offices under the same ministry. Their 

placement in the Secretariat or Non-Secretariat Offices are not done on the 

basis of choice or option of the incumbents. The applicant did not apply for 

placement in the Non-Secretariat office. Further, all the Stenographers 

whether in the Secretariat or non-secretariat office renders same type of 

assistance to their officers and all of them .discharge the same duties and 

responsibilities and they are similarly situated irrespective of their posting 

in the Secretariat or non-secretariat office..Jt is also relevant to mention here 

that the DAVP is an attached and participating office of the Central 

Secretariat Service (CSS), Central Secretariat Stenographers Service (CSSS) 

and Central Secretariat Clerical Services(C5CS) and as such all rules 

applicable to CSS, CSSS and CSCE are applicable to the Stenographers of 

DAVP as per rule 2(e) (f), (4) and (5) under the 1st  Schedule of CSS 

Rules,1962, CSSS Rules,1962 and CSCS Rules 1962. The fact that the 

stenographers Grade-TI in DAVP and Stenographers Grade-'C' in 

Secretariat office are equivalent, is evident from the decision rendered by 

the Principal Bench of this Tribunal in O.A. No. 548/1994 whereby the scale 

of Rs. 5500-9000/-(i.e. scale of Steno Grade-'C') were granted to the Steno 
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Grade-Il of DAVP, as admitted by the Respondents in Para 3.6 of their 

written statement. The recommendation of the 6t1 CPC providing for the 

same pay scales of Steno Grade-TI of General Central Services (GCS) and 

central Secretariat Stenographers Services (CSSS) as stated in Para 3.12 of 

the written statement reaffirms that the said posts are equivalent and 

• similarly situated. Even thereafter, the categorization of the similarly 

situated stenographers into two different categories merely on the basis of 

• their placement in the Secretariat and No-Secretariat offices under the same 

ministry and nomenclature of the posts into two classes separately under 

GCS and CSSS with two different sets of pay scales, is an unreasonable 

classification, having no nexus to the object sought to be achieved. Such a 

classification and denial of the scale of Rs. 5500-9000/- to the applicant w.ef. 

22.08.1988 is malafide, arbitrary, unfair, discriminatory and strikes at the 

root of Article 14 and 16 of the constitution of India. 

3. 	That, that applicant emphatically denies the statements made in Para 4.1, 

4.2 and 4.3 of the written statement and begs to submit that the statements 

are misleading and distortion of facts. As stated by the respondents, all the 

stenographers are initially recruited through SSC by All India Open 

Competitive examination in the same manner and are given a uniform 

status which cannot be changed by their place of subsequent posting. The 

•  SSC makes the selection of all stenographers against the uniform cadre of 

Stenographer Grade-'C' and not Stenographer Grade-ITT and as such their 

rank and status after subsequent promotion also remain uniform which 

cannot be changed in a discriminatory manner merely by changing the 

nomenclature of the post the reason of which is unexplained. The statement 

that the cadre Controlling Authority of the Delhi based Stenographers is the 

Ministry of Information and Broadcasting and that of Regional Offices is 

D•AVP is not sustainable inasmuch as that the name of cadre controlling 

authority is not the deciding factor when recruitment of stenographers for 

both the said cadre controlling authorities are made through a single 

•  agency i.e. SSC under the same mode and manner of recruitment i.e. All 

India Open Competitive examination. The SSC while making the 

recruitment, does not classify the Stenographers as Delhi based or Regional 

Office based, nor it is specifically mentioned by the cadre controlling 

• 	 authority at the time of their initial recruitment. The subsequent posting of 
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the Stenographers either in Delhi or in Regional Offices are made according 

to requirements which cannot change the rank and status of the 

Stenographers, when their duties and responsibilities are similar and 

identical. The nomenclature of stenographers Grade-Ill, Grade-Il, Grade-I 

etc., are the DAVP's own creation which are not known to SSC nor 

mentioned anywhere at the time of recruitment and are not reflected in the 

staffing pattern specified by the ministry of I&B. The sanctioned post for 

the DAV RegionalOffice as stipulated in the scheme by the Ministry is the 

• 

	

	 post of Stenographer Grade-'C' in the scale of Rs, 425-800/- and the 

applicant was recruited against that post only and as such he cannot be 

• - 	 designated as steno grade-Il and cannot be placed in a lower scale of Rs. 

• 	 425-700/- leading to subsequent discrimination in their rank, status and 

pay in their promoted posts. 

The statement made in Para 4.2 of the written statement that the 

• applicant was promoted in 1988 against the temporary post of 

Stenographer Grade-TI sanctioned under the plan scheme for the period 

upto 28.02.1982 is unsustainable. Under the plan schemes, approximately 

36 posts (including officers and staff members) for Regional Office and Kit 

Production Centre, DAVP, Guwahati were sanctioned by the Ministry of I 

& B vide it's communication No. 3/8/81-Bud/DAVP/I)S(I) dated 

28.01.1982. It is relevant to mention here that all the officers and staff 

members under the said scheme joined in the Regional Ofifce/KPC, 

Guwahati after 1982 like the applicant and all are working in the same rank 

and status with earlier scale of Rs. 425-800/- (subsequently revised to Rs. 

1400-2600/- and then enhanced to Rs. 1640-2900/-, which has been denied 

to the applicant in a discriminatory manner. As such, the statement of the 

respondents amounts to suppression of material facts and hence not 

sustainable. 

4. 	That, the applicant categorically denies the statements made in Para 4.4, 4.5, 

4.7, 4.8, 4.9, 4.11, 4.12, 4.13, 4.14, 4.15, 4.16 and 4.17 and begs to reiterate that 

the classification of the stenographers of Delhi office and the Regional 

Offices into two different cadres i.e. GCS and CSS/CSSS are irrational and 

unreasonable for the reasons stated in the preceding paragraphs 

hereinabove. Such classification is also against the principles laid down by 
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the DOP & T. it is an admitted fact that the post of Steno Grade-Ill is 

equivalent to Steno Grade-'D', post of Steno Grade-Il is equivalent to Steno 

Grade-'C'/PA/Asstts and the post of Steno Grade-I is equivalent to the 

post of Private Secretary and their sanctioned scale of pay are as follows:- 

Steno Grade-'D' (i.e. Steno Cr-lIT).- Rs. 330-560/-(initial) 

Steno Grade-'C' (i.e. Steno Cr-IT) - Rs. 425-800/ -, [finally 

enhanced to Rs. 1640-2900/- (pre-revised)] 

The applicant was promoted to Steno Grade-IT w.e.f. 22.08.1988 and 

then to the post of Steno Grade-I w.e.f. 24.06.2005 and the revised pay scales 

for the said posts were ;- 

Steno Grade-IT 	- 	Rs. 5500-9000/- 
Steno Grade-I 	- 	Rs. 6500-10500/- 

As such, the applicant is entitled to the scale of Rs. 5500-9000/- w.e.f. 

22.08.1988 instead of Rs. 5000-8000/- when he was holding the post of Steno 

Grade-Il and the subsequent scale of Rs. 6000-10,5000/- instead of Rs. 5500- 

9000/- w.e.f. 24.06.2005 i.e. on his promotion to Steno Grade-I. 

It is relevant to mention here that as stated in Para 4.5 of the written 

statement, the Hon'ble Principal Bench of this Tribunal vide. its judgment 

dated 19.01.1996 in O.A. No. 548/1994 categorically declared the pay scale 

of STneo Grade-IT as rs. 5500-9000/- (Pre-revised) which was also 

implemented by the respondents and granted to a large section of the 

persons appointed as steno Grade-TI. Even thereafter, the reduction of the 

scale of Steno Grade-Il subsequently appointed, from Rs. 5500-9000/- to Rs. 

5000-8000/- (as in case of the applicant) amounts to utter violation of the 

settled position of law and such acts of the respondents are malafide, 

arbitrary, unfair and opposed to the principles of natural justice and as such 

denial of the scale of Rs. 5500-9000/- and further scale of Rs. 6500-10,500/-

to the applicant and rejection of his representations on a vague plea that he 

was not an applicant in the O.A. No. 548/1.994, is without the authority of 

law. 

Further, the O.M. dated 10.02.1999 of the department of expenditure 

as referred to by the respondents in Para 4.11 of the written statement is 

vague inasmuch as that the said O.M. has not specified as to in what way 

the Stenographers in Delhi Office and the Regional Offices of DAVP are 
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distinguished in terms of their eligibility for the same rank, stabs and pay, 

when they are similarly situated and recruited by a com.mon agency (i.e. 

SSC) through the same mode and manner of recruitment. The statement 

therefore is unsustainable. 

That, the applicant denies the statements made in Fara 4.18 of the written 

Statement and begs to submit that the O.A. is full of merit which is based 

on facts and hence, filed bonafide and in accordance with law and as such 

the O.A. deserves to he allowed with costs. 

Under the facts and circumstances stated above, the Hon'ble Tribunal be 

pleased to grant the reliefs prayed for and allow the O.A. with costs. 
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VERIFICATION 

.1 1  Shri Raghabendra Nath Das, age about 52 years, working as 

Stenographer Grade-I, in the Office of Regional Office, DAVP, Guwahati 

applicant in the instant Original application, do hereby verify that the 

statements made in Paragraph 1 to 6 are true to my knowledge and I have 

not suppressed any material fact. 

And I sign this verification on this the J5i. day of August, 2010. 


